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HOUSE OF THE PEOPLE
Saturday, 28th M_arch, 1953.

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
ORAL _ANSWERS TO QUESTIONS

Report oF OfFriciaL COMMITTEE ON

©1047. Shri B. K. Das: (a) Will the
Minister of Irrigation and Power be
pleased to state whether the official
committee appointed o report on cer-
tain matters regarding the Damodar
Valley Corporation has submitted its

, report?

(b) What are its main recommenda-
tions?

(¢) What recommendations have
been accepted by the Government?

The Deputy Minister of Irrigation
and Power (Shri Halhi!i ta) No. Sir.

(b) and (c). Do not arise.

Shri B. K, Das: The Estimates Com-
mittee made definite recommendations
rezarding the administrative set-up of
the D.V.C. and why is it that again
that matter has formed a subject
under the terms of reference of this
Committee? May I know what special
subjects they are enquiring iplo?

Shri Hathi: It was on the recoinmen-
, dations of

the Estimates Committae
that Government thought it fit to
inguire into the matter and to get a
comprchensive idea as to what should
be the crganisational set-up or what
modifications should be made.

Shri B. K. Das: I want further eluci-
dation from the hon. Minister because
the Estimates Committee made very
detailed recommendations.

Mr. Depuiy-Speaker: What is it that
the hon. Member wants?
24 PSD
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Shri B. K. Das: I want to know what
are the special subjects or special
matters that the Committee will in-
guire into regarding the administrative
set-up and also the appointment of the
Chief Engineer, because these matters. .

Mr. Deputy-Speaker: The hon. Mem-
ber may put a precise question and
get the answer. Evidently, he wants
the terms of reference of this Com-
mittee,

Shri Hathi: I can read the terms of
referenice. The fourth one reads: “The
adegquacy of the D.V.C. Act 1948 and
the organizational set-up of the
Corporation.” .

Shri 8. N. Das: May I know whether
the terms of reference of this Com-
mittee relate only to those subjects for
which the Estimates Committee re-
commended or other subjects have
also been included? N

Shri Hathi: It includes all the subject
matters which are included in the
terms of reference and not specially
restricled to the recommendaticns of
the Estimates Committee.

Shri H. N. Mukerjee: Has the atten-
tion of Government been drawn to the
fact that the work of the Committee
has been somewhat embarrassed by
the tribute paid by the Prime Minister
on the occasion of the opening of Tilaya
Dam to the D.V.C.?

Shri Hathi: 1 do not know, Sir.

Shri B. K. Das: May I know whe-
ther any fresh facts have come into
light, after the report of the Estimates

Committee had been made. which are

alsn to be inguired into by the Com-
mittee?

Mr. Deputy-Speaker: Why not- the
hon. Minister pass the resclution to
him?

Shri Hathi: I think some time back
the resolution was laid on the Table.
If it is not available I snall lay it on
tke Table again.
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Shri 8. C. Samanta: The last item
of the terms of reference is the appoint~
ment of an expert Secretary to the Cor-
poration. May I know whether in the
appointment of the present Secretary,
the view of this Committee has been
provisionally taken?

Shri Hathi: I have not exactly
followed what the hon. Member means.
There are no terms of reference which
refgr to the appointment of a Secretary.

Shri S. N. Das: May I know when
the Estimates Committee recommended
for the appointment of this Committee,
when was it appointed and when it
began functioning?

Slu:l Hathi: The Committee was
appointed by a Resolution dated 20th
September 1952. I do not know exactly
the date of the report of the Estimates
Committee.

U. N. "ExperT MissioN

*1048, Dr. Ram Subhag Singh: (a)
Will the Minister of Planning be
pleased to state whether a UN. Ex-
pert Mission recently on a teur of
South East Asia and Oceania, had also

. visited some community development
areas in Innia?

(b) How many communily develop-
ment areas were visited by this Mis-
sion?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) Eight.

Dr. Ram Subhag Singh: May I know
whether that mission was invited by
the Government of India to wvisit these
centres or it was sent by the UN.O.
for any specific purpose?

* Shri Hathi: That came under the
authority of the UN.O. but with the
consent of the Government of India.

Dr. Ram Subhag Singh: What was
the purpose of that wisit?

Shri Hathi: The purpose of this
mission was to go round India and
other Asian Countries and to see how
far the community projects and other
community development programmes
could be organized in these countries.

Dr. Ram Subhag Singh: Does 1he
U.N.O. intend to organize such pro-
grammes as the hon. Minister just
stated in India also and if so, where?

Shri Hathi: I have no information
where actually they want to organize
the programme.
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Shri V. P. Nayar: May I know whe.
ther Government have ascertained as
to how many of these experts had
actual experience in the working of
Community Development Projects in
their home countries? *

Shri Hathi: That is a question for
the UN.O. and the Government, of
course, did not ascertain these things.

Shri M. L. Dwivedi: Has the Govern-,
ment been able to ascertain or know
the impressions of this mission?

Shri Hathi: The official report of *his
Mission is still awaited.

Shri Nanadas: May I know in what
way the UN.O. is mnnected with the
Community Projects in India?

Shri Hathi: This mission visited
some 8 centres where the community -
projects are situated.

Shri Nanadas: I want to know how
the United Nations Organization Iis
connected with the Community Pro-
jects in India,

Shri Hathi: The United Nations
Organization wanted that this Mission
should go in the Asian countries and
see how these things work and how
further they could be developed.

Shri Punnoose: May I know whether
these experts when they went round
these Community Projects held confer-
ences with particular officers there and
also with loral workers?

Shri Hathi: They did meet the lucal
officers and local workers.

UtiLisaTioN oF CoalL RESOURCES

*1049. Shri M. L. Dwivedi: Will the
Minister of Prodaction be pleased to
state whether his attention has been
drawn towards a rational policy re-
garding utilization of our coal resour-
ces as enunciated by Dr. 8. K. Sircar,
President of the Engmeermg and WMe-
tallurgy Section of the Sricnce Con-
gress, in his address on Sunday, the
4th January, 1953 at Lucknow and

state:

(a) the recommendations of the
Science Congress in this coanection;

(b) the attitude of Gowvernment;

(c) the steps which Government
propose to take to implement -them
either on a short term or.a long term
basis or on the basiz of both;

]

{d) whether the aims as roncluded
by the Congress have received Gov-
ernment’s ronsideration; and
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(e) if so, what are the financial and
other implicationg in adopting them?
The Minister of Production (Shri K.
‘C. Reddy): The Government have seen

.a copy of Dr. Sircar's speech.

(a) No recommendations were made
by the Science Congress.

(b) to (e). The points made in Dr.
Sircar's speech are under consideration.

Dr. Jaisoorya: Did Gowvernment also
get certain recommendations from
Whittaker?

Shri K. C. Reddy: I am ndt aware of
any, Sir. .

FOREIGN MARKETS FOR INDIAN TEXTILE

*1050. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what are the recommendations
made by Shri Kumaran Nair, Director
of Exports, after his study of foreign
markets for Indian Textiles abroad;

(b) the names of countries he visi-
ted for the purpose;

(¢) whether these recommendations
have been scrutinised; and

(d) if so, what are the actions
taken?
The Minist of C ce and

Industry (Shri T. T. Krishnamachari):
(a) and (d). A Statement is laid on
the Table of the House. [See Appen-
dix VII, annexure No. 11.]

(b) Burma, Thailand, Malaya, Indo-
nesia and Ceylon.

{c) Yes.

Shri 8. C. Samanta: May I know how
far the reducing of export duty from
25 per cent. to 10 per cent. ad valorem
had helped?

Shri T. T. Krishnamachari: It is tro
early to say with any definiteness

what are the results of this reduction -

in export duty.

Shri N. Sreekantan Nair: Have {he
Government considered the possibility
and the feasibility of distributing the
export quotas to all the producers of
the country in the various textile
zones of India?

Shri T. T. Krishnamachari: So [ar
as the cotton textiles are concerned,
there are no quotas. It is free. Any-
body can export.

*Shri N. Sreekantan Nair: Is it *hat
people from all parts are allowed io
export? ’
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Shri T. T, Krishnamachari: Yes, any-
bcdy can export.

EKumari Annie Mascareme: May I
know whether the expert has found any
market for our hand-loom products?

Shri T. T. Krishnamachari: The
officer concerned went there not to
canvass but to survey the market and
he has submitted a report. The state-
ment has been laid on the Table of
the House. It roughly indicates what
action has been taken. Trade has heen
told how to reform thelr methods of
approach to meet foreign requirements
which will improve our position in the
foreign markets.

Shri Punnoose: Is it a fact that no
attempt was made to explore markets
for our hand-loom goods?

Shri T. T. Krishnamachari: Sir,
actually, one of the principal reasons
why this officer was sent was to find
out the state of the hand-loom market.

Shri Nanadas: May I know, Sfr, the
results of his study so far as the hand-
loom cotton textiles are concerned?

-

Shri T. T. Krishnamachari: The
result of his study is in the report. We
have given an extract of the reportl.
The hon. Member will do well to read
the statement.

Shri V. P. Nayar: May I know, Sir,
whether this officer when he went
abroad had samples of hand-loom c'oth
which could be supplied?

Shri T. T. Krishnamachari: Sir, as I
said before. he did not €o to canvass
business. He merely went to study the
market,

Shri N. Sreekantan Nair: May I
know. Sir, what steps are being con-
templated to see that the qualily of
the cloth is maintained so that {the
honour of the country mav not be
damaged?

Shri T. T. Krishnamachari: Sir, this
officer had made certain remarks in
regard to the quality of cloth supplied
and the complaints made. Govern-
ment have been urging the industry to
agree to the institution of some kind
of quality control in regard to exports.
The Cotton Textile Fund Committee
was seized of this matter and had ap-
pointed a Sub-Committee. The Sube-
Committee has made certain recom-
mendations. The question now is whe-
ther it should be a voluntary adoption
of inspection or whether it should be
compulsory. The matter, Sir, is under
negotiation.
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Shri Dabhi: May we know the maxi-
mum quantities of mill cloth as well
as hand-loom cloth for which foreign
markets are likely to be obtained in
the near future?

Shri T..T. Krishnamachari: Sir, in
regard to mill cloth our target is about
1,000 million yards. Whether we will
obtain it or not is really a matter
which we have to investigate. In re-
gard to hand-loom cloth, our export
market has been varying. I think the
last good year has been somewhere in
the region of 50 to 60 million yards.

Shri 8. C. Samanta: The hon. Minister
said that 1,000 million yards of clath
were ready for export in 1952, May
I know, Sir. whether all of that amount
has been exported because of the re-
duction of the export duty?

Shri T. T. Krishnamachari: I am
sorry. Sir. I have left a wrong impres-
sion on the hon. Member's mind. I
did not say that anything was ready.
Our target for this year is 1,000 million
vards.

Shri 8. N. Das: May I know, Sir,
who are the potential or active compe-
titors of Indian trade in these markels?

Shri T. T. Krishnamachari: Sir, UK.
and Japan—Japan more than the UK.

ResTRICTIONS ON INDIANS DOING BUSINESS
N U.S.A.

*1855. Shri Kelappan: (a) Will the
Prime Minister be pleased to state
what are the restrictions on Indiam
nationals in the matter of acquisition
of property in US.A.?

(b)Y Are there any such resirictions
on American nationals in the matter
of acquisition of property and doing
business in India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). Although a few states of the
U.S.A. prohibit aliens from “owning
property, the vast majority of the
states make no distinction between
American citizens and aliens for this
purpose. Likewise, there are no res-
trictions on American nationals in the
matter of acquiring property in India,
though there are certain restrictions in
some of the States in the matter.

As regards restrictions on US.
nationals in the matter of carrying on
business in India the attention of the
hon. Member is invited to the answer
given by the Minister of Commerce
and Industry on the 12th December
1952, to Starred Questions No, 1132,
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Dr. Ram Subhag Singh: May I know,
Sir, the names of the States which are
still prohibiting Indian nationals from
owning property there?

"Shri Anil K. Chanda: United States?
‘We have asked for the names of those
States. We have not got the names.

Dr. Ram Subhag Singh: May I know
the number of such States? :

Shri Anil K, Chanda: Our report
states, “just a few States”. We have
asked for specific information.

Shri M» S. Gurupadaswamy: How
many American nationals are hold-
ing property in India at present?

Shri Anil K. Chanda: I have not got
the information.

Shrl_ V. P. Nayar: May I know, Sir,
wha_t is the total value of property in
India owned by American nationals?

Shri Anil K. Chanda: I have no infor-
mation.

Dr. Jaisoorya: Have any
nationals  acquired
America?

Shri Anil K, Chanda: Yes, Sir.

Shri Kelappan: From the statement
| ﬁpd that it is almost impossible for
businessmen to get their visas extend-
ed. Does it net mean that it is almost
impossible for Indian nationals to
carry on business in America?

Indian
property in

Shri Anil K. Chanda: I would not
say that it is impossible, but very
often it is very difficult.

Shri ‘P. T. Chacko: Even in those
States where there are no resirictions
on Indians holding proverty., may
know whether there is any restriction
for the period for which they can stay
there?

Mr,cwl)enuty-Speaker: During that

period?

Shri Anil K. Chanda: According to '

the immigration laws, a particular

period is specified in the visa and they
have to leave when the period is over.

ds fa qw: o &5 F
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Shri Anil K, Chanda: As I said
before, Sir, we have not got the names
of those particular States, where there
are some restrictions on our nationals.

We will supply the information later
on.

Shri K. G. Deshmukh: In those States
where there are restrictions on holding

" property, are there restrictions on doing

business on Indian nationals?

Shri Anil K. Chanda: I would like
to have notice of the question,

Shri Kelappan: Will the Government
consider the question of adopfing the
policy of reciprocity in dealing with
foreign countries in this matter?

Shri Anil K. Chanda: Yes, Sir. We
are negotiating a treaty wilh the
United States of America and the ques-
tion of reciprocity is certainly being
discussed in connection with that.

Shri N. Sreekantan Nair: From the
statement I find, Sir, that some of the
businessmen are asked to execute
bonds to the tune of $500 to $1,000
before entering America. Have the
Government brought this to the notice
of the Government of the United States
and’ just reguested them to lift this

condition?

Shri Anil K, Chanda: These are due
to the provisions of the American
immigration law. As I said. in the
irealy which we are negotiating with
the United States of America, the
question of reciprocity is being dis-
cussed

Shri P. T. Chacko: Is the attention
of the Government drawn to cases
where certain Indian nationals were
asked to go out of the country even
before the termination of the period
fixed in the visas?

Shri Anil K. Chanda: I have not got
any information on that matter. If a
separate auestion is put, I will certain-
1y answer it,

RATIFICATION OF AGREEMENTS AND PACTS
BY PARLIAMENT

#1057, Shri Lakshman Singh Charak:
Will the Prime Minister be pleased to
state:

(a) whether Government propose to
ronsider the desirability of discussing
in Parliament the Agreements ete.,
executed with other countries and get
all Agreements and Pacts rutified by
Parliament in future; and

(b) if the answer to part (a) above
be in the negative, what are the rea-
sons for it and what are the difficulties
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in the way of Government in estab-
lishing such a convention in the Re-
public of India?

‘The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The Constitution has wvested
the treaty making power in the exe-
cutive Government. Treaty making in
its widest sense includes all kinds of
international agreements and, in the
circumstances of today, a Iu’ge nums-
ber of such agreements have to be
made frequently. This is, therefore,
considered an executive function. To
place all these agreements before
Parliament for ratification would,
apart from taking up a great deal of
the time of Parliament, mean delay
and may lead to other practical diffi-
culties. A treaty or an international
agreement can either be accepted or
rejected. It cannot be varied, becauses
there are other parties to it.

2. Such treaties or agreements are
in conformity with the general Policy
laid down by Parliament. Where
there is a variation of that general
policy, it would certainly be desirable
to consult Parliament and. where
legislation is required to implement the
provisions of an aereement, this has
to come before Parliament.

3. Any treaties or international agree-
ments will be placed on the Table of
the House, Government do not think
it necessary or desirable that agy new
convention should be established in
this respect.

Shri M. S. Gurupadaswamy: May [
know, Sir, what is the convention in
the UK.? I learn that in the UK.
treaties are placed before the House
and discussion is allowed before any
decision is taken. So. is it the inten-
tion of the Government to follow the
same method here also?

Shri Anil K, Chanda: I understand
that within the British Empire there
is a well established rule that the
making of treaties is an executive act
whereas the performance of obligations *
if they entail any alteration of existing
domestic laws requires legislative
sanction.

Shri Nanadas: May I know whether
the Government proposes to send copies
of the treaties and agreements, as and
when they are made. to the Members
whether the House is in session or not?

Shri Anil K. Chanda: I have said in
the last part of my answer that any
treaties and international agreements
g{ill be placed on the Table of the

ouse
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Export TO FINI

*1058. Shri C. R. Chowdary: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Colonial Govern-
ment in Fiji imposed uany .restriction
or restrictions on the import of cotton
textiles, artificial silk cloth, cement
and safety matches ete. into Fiji; and

(b) the value in Rupees of the ex-
ports in cotton textiles, artificial silk,
cement and safety matches ete., to Fiji
in the years 1951 and 19327

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) If the reference is to Indian goods
the reply is in the negative.

(b) A statement is laid on the Table
of the House. [See Appendix VII,
annexure No. 12.]

Shri C. R. Chowdary: May I know,
Sir, whether our exports are meeting
the market demands in Fiji?

Shri T. T. Krishnamachari: I am
afraid, Sir, I have no information.

Shri C. .& Chowdary: May I know’

whether Japan is our rival in the Fiji
and South-East Asian markets?

Shri T. T. Krishnamachari: It is
possible, but I should like to have
notice, Sir,

Shri Nanadas: May I know whether
the Government is taking any steps to
improve our exports to Fiji 'islands?

Shri T. T. Krishnamachari: In the
same way as we do with regard to
other countries, through the medium
of our diplomatic representatives.

Shri N. Sreekantan Nair: May 1
know whether the Fiji Government
has export duties under two heads,
‘standard’ and ‘preference'?

Shri T. T. Krishnamachari: I should
like to have notice.

Shri Nanadas: May I know whether
we have any Trade Commissioner in
Fiji; if we have not any, who is in
charge of the Fiji islands?

Shri T. T. Krishnamachari: I would
like to verify the position, Sir. If the
hon. Member puts down a question I
will answer.

COTTAGE INDUSTRIES

*1059. Shri Madiah Gowda: Will
the Minister of Commerce and
Industry be pleased to stute what are
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the cottage industries, to the develop-
ment of which, Government have de-
cided to give top priority, and what
actual steps do they propose to tcke
with a view to develop these indusiries
and also to protect them from the
competition of large scale industries?

The Minister of Commerce (Shri
Karmarkar): A statement is laid on
the Table of the House. [See Appen-
dix VII, annexure No, 13.]

Shri Madiah Gowda: May I know
whether any- training centre for the
training of personnel hag been started
and, if so, where and to train in what
industry?

Shri Karmarkar: Sir, to go beyond
what is  stated in  the statement, I
should like to have notice.

Shri Madiah Gowda: Sir. T wish to
know whether anything has been cote
to encourage village gannies and to
protect them from large-scale il
manufacturing factories?

Shri Karmarkar: The Village Indus-
tries Board set up by the Ministiy
will lgok into the question,

Shri Madiah Gowda: Has anything
been done so far?

Shri Karmarkar: Nothing material
has been done.

Shri K. Subrahmanyam: 1Is 1t pro-
posed to impose levies on the machine-
made goods to raise money' for the
encouragement of these cottage indus-
tries as is being done in the case of
hand-loom industry?

Shri Karmarkar: Perhaps the hon.
Member is doubtless aware that we
propose to levy a cess of 3 pies per
yard on mill-made cloth with a view
to encourage hand-made cloth.

Mr. Deputy-Speaker: He

wants to
know about all industries.

Shri Karmarkar: We have none. I
would require notice.

Shri Nanadas: May I xnow, Sir,
whether any special priority has been
given to the leather manutfacturing
industry?

Shri Karmarkar: Sir, the priorities
that have been given to hand-made
industries are to gports goods, glass-
ware, footwear and leather goods. It
is there in the statement.

Shri Raghavaiah: From the state-
ment I find that there are iwo Boards
constituted for the development of
Khadi and hand-loom Industries.
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May I know whether it i3 not possible
to integrate the two Boards and lessen
the personnel?

Shri Earmarkar: We set up two
Boards because we thought it neces-
sary.

Shri Raghavaiah: May I know whe-
ther there is any representative of
,the Hand-loom Weavers’ Association
in the Hand-loom Board?

. Shri Karmarkar: The Board was
constituted not with a view to giving
any representation to partieular
bodies. We selected the members.
competent persons in our opinien, who
could promote the cause of hand-looms
and my hon. friend will find that some
of them are connccted with hand-loom
work.

Shri Raghavaiah: From the state-
ment I find all these exper!s are only
servants of the Government of India
and not the representatives of any of
the Hand-loom Weavers' Associations.

Shri Karmarkar: If my hon. friend
will carefully study the personnel ke
will doubtless find that some amoug
the non-official workers do know a
lot about the hand-loom industry.

S!m Raghnvanh May I kaow,
Sir. )

Mr. Deputy-Speaker: Are we enter-
ing into a cebate here on the hand-
loom industry? Questions must be
put for the purpose of eliciting infor-
mation. The hon. Member wants to
convince the hon. Minister that there
is nobody to represent the Weavers'
Associations. The hon. Minister does
not agree.

Shri Velayudhan: May I know. Sir.
whether any heavy export duty is
placed on.the cottage industry goods?

Mr. Deputy-Speaker: The Tariff
schedule will give this. Whether it
is heavy or light is a different matter
and it is for the hon. Member to com-
pare whether it is heavy or light.

Shri .Ve]ayud]lan:
about it, Sir.

I want to know

Mr. Deputy-Speaker: The hon. Mem:
ber is fully aware that all the infor-
mation that is available in printed
books, leaflets etc. ought not to be

put as questions on the .floor of the .

House.

Shri Karmarkar: Sir, I said that the
Government want to encourage and
ot to discourage the hand-loom pro-
ducts and hand-made goods. We do
not, therefore propose to impose any
export dutv
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Shri M. S. Gurupadaswamy: May I
know what stepg Government have
taken so far with a view to improve
the technical processes of these small.
scale industries?

Shiri Karmarkar: There was a
scheme under consideration 1o set up
an institute at Babuaganj. Doubtless
the new Board will pursue the matter.
Of course, that is one of the objects.

Shri Raghavaiah: In the stztement
it is said that for the development of
the cottage industrieg and hand-loom
industries. one of the methods is the
reservation of spheres of production.
As a resuit of that reservation by ‘he
Government of India, will mnot the
workers in thelarge-scale industry
be thrown out of employment?

Shri Karmarkar: Sir, if as a result
of the reservation in favour of the
small scale industry somz of the
workers are thrown out of employ-
ment. the Government would nnt
mind it in the interests of the small
scale industries,

- Mr. Deputy-Speaker: We
have the rake and eat it too,

vannot

Shri Nanadas: May T know whether
the Governmeni proposes 1o have the
representatives of these industries
concerned on this Board?

Shri Earmarkar: We do nol lonk at
it from that point of view. We kave
an over-all idea of the thing and in
fixing up the personnel we do consider
as to how best the industry would
be served and doubtless one of the
cynsiderations is to have on the Duards
persons who are competeni to dis-
charge their duties to the small scale
industries and help them.

SaLt

*1061. Shri Jhulan Sinha: (a) Will
the Minister of Production be pleased
to state the steps being taken to im-
?rgve the qua!:ty of salt produced in
ndia?

(b)Y Which of the States have recom-
mended the abolition of distribution
by nominee system and how has that
recomm.endation been considered by
Government?

The Minister of Production (Shri
K. C. Reddy): (a) The quality of salt
can be improved by the adoption of
scientific methods of production. in-
cluding the realignment of pans with
a view to maintenance of a proper
ratio between the areas of condensers
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and crystallisers. The Salt Depart-
ment is giving technical advice to
private manufacturers, and runs a
model factory at Wadala in Bombay,
to demonstrate the wvalue of modern
methods of manufacture, and a
scientific layout of factories. Another
model factory will shortly be establisn-
ed at Tuticorin. A minimum stand-
ard of sodium chioride content for
edible salt is prescribed each Yyear,
and is being raised gradually from
year to year, so as to attain ultimately
the standard of 96 per cent. recom-
mended by the Indian Standards
Institution. Laboratories have been
established in all the praducing ‘re-
‘gions, to test the quality of salt
groduced by manufacturers. and the
alt Department enforces the pres-
~ribed standard by banning the issue
gf sub-standard salt for edible pur-
poses. The opening of more model
factories and test laboratories is
under consideration. . A Central Salt
Research Station is also being set up
at Bhavnagar in Saurashtra, under
ithe auspices of the Council of Scienti-
fic and Industrial Reseacch, Lo investi-
gate problems connected with salt.

(b) None of the States in_v.-h;ch
the nominee system of distribution
prevails has recommended its aboli-
tion.

Shri Jhulan Sinha: May [ know,
Sir. how long will it take to reach the
maximum standard laid down by the
Indian Standards Institute?

Shri K. C, Reddy: This ycar the
percentage is fixed at 94: next year it
will be 95 or 96 per cent. Anyway in
three years it is hoped to aftuin the
standard fixed by th2 Indian Standards
Institufe.

Shri Jhulan Sinha: May I know,
Sir, in the case of those States where
the nominee system does not prevail,

whether those States have been re-’

commended the adoption »f that sys-
tem?

Shri K. C. Reddy: No. we did not
ask such of those States who have
not adopted the nominee _system to
say whether they will go in for that
system,

Shri Nanadas: What are the concrete
steps taken by Government to Im-
prove the oualitv of sa't in the
eastern districts of Madras State?

Shri K. C. Reddv: The reply that I
gave apolies to all the salt-producing
regions in the whole of India.

Shri Raghavaiah: From the answer
given by the hon. Minister it is clear

28 MARCH 1953

Gral Answers 1514

that technical assistance is given to
producers of salt, but I have _made
enquiries and I have been told tbat
no technical assistance is given. May
I know whether it is reaily a fact
that tectnicians have been apgointed
to advise the producers of salt in the
matter of increasing the production
and also the sodium chloride content
of the salt?

Shri K, C. Reddy: The hon. Member
is suggesting that we should appoint
technicians for this purpose. I have
replied that we have establishad model
stations. We have established test
laboratories also. We inlend having
a salt research slation at Bhavnagar.
These are the steps that Government
have taken. If the hon. Member's
suggestion is that techpicians as such
should be employed in larger numbers,
I can only say that it will be consi-
dered.

Shri Mohiuddin: May I know what
is the percentage of dirt in the salt
supplied by the manufacturers in the
South from the Bombay and Madras

States?

Shri K. C. Reddy: Salt according to
what samples? In what regions? In
what places? Without knowing the
answer to all these questions. I can-
not say what is the percentage of dirt.

Shri T. 8. A. Chettiar: May T know
whether in regard to the salt-produc-
ing centres in the South time wil] be
given in cases where the percentage _
of dirt is not according to ithe required
standard, so that the salt industry
will have an opportunity to adjust
ilself. and so that the industry may
rot be completely destroyed?

Shri K, C. Reddy: Time has been
given. The percentage fixed for lnet
year was 94 per cent. We reducad it
ty 93 per cent. with a view to giving
time to the salt industry to acjust
itself. In fact, the suggestion throwm
out by the hon. Member has already
been followed by the Ministry.

Shri Raghavaiah: Are Government
aware that no technical assistance is
given to the salt producers in spite of
the fact that the hon. Minister has
instructed the different State Gov-
ernments to do so?

Shri K. C. Reddy rose—

Mr. Deputy-Speaker: What iz this
general question about? T would only
inform the hon. Member that the hdh.
Minister hag already said that all that
has been provided. If In ony indi-
vidual case advjece has been sought
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and it has not been provided, then
that case may be taken up with the
hon. Minister. There must bhe com-
plaints, but whether such and such a
complaint has been there or not, and
whether it has been enquired into or
not—these are too general guestions.
At least two such questions have been
asked already.

Shri K. C. Reddy: I may add that
Government have in view the starting
of some more model factories; for
example, one in Travancore; one in
Orissa; one in Madras; and others in
other areas. Government are consi-
dering a bigger plan for this very
purpose of giving more and more
technical advice to the salt industry,
and in course of time I feel that even
the hon. Member who put the question
will be satisfied with the work that
they have been able to do.

Shri Raghavaiah: [s there one such
model factory in Andhra?

Shri K. C. Reddy: It will be consi-
dered.

Shri Namadas: May I know what
substantial progress has been made
cduring the last yesr due to the techni-
Eai knowledge given to the salt pro-

aeers?

%hri K. C. Reddy: The quality of
3t is imoproving gradually.

Mr, Depuiy-Speaker: There are
administrative reports. Hon. Members
may read them.

Shri V. P. Nayar: May I know the
number of model farms. and also may
I know how the information which is
gathered from these model farms is
disseminated to the salt producers?

Shri K. C. Reddy: I thought I had
answered this guestion. There is
a model farm at Wadala in Bombay.
and then a model farm will be estab-
lished in Tuticorin shortly. As I have
said already. there are proposals to
have a few more model farms and the
work that is done in these farms will
radiate and be disseminated.

Shri V. P. Nayar: But how?

Shri K. C. Reddy: Through the usual
processes.

Shri V. P, Nayar: I would like to
know what those usual processes are.

Mr. Deputy-Speaker: Next question.

DEVELOPMENT OF TUUNDEVELOPED STATES

*1062. Shri Beli Ram Das: (a) Will
the Minister of Planning be pleased to
state what steps Government propose
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to take to develop the undeveloped
States like Assam, Orissa, Madhya
Bharat, Vindhya Pradesh, Himackal
Pl;adesh etc. and to bring them at par
;v:;h ’the most developed Stales of
ndia?

(b) What additional amounts have
been provided to develop these States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
problermn of developing undeveloped
States has to be dealt with in stages.
Sometimes the non-developmental ex-
penditure, such as strengthening the
administration, is a prereguisite for
stépping up the development expendi-
ture. In determining the extent of the
Centra] assistance to a State under the
Nationa! Plan, the resources which
can be raised internally as well as
commitments in regard to continuing
schemes are invariably taken into
account. Moreover, there are certain
schemes predominantly financed by
the Central Government which beneiit
the undeveloped States.

(b) Amount provided for the deve-
lopment programmes of the wvarious
Stiates are shown in the Five Year
Plan.

Shri Beli Ram Das: What is the
basis for the allotment of development
schemes to these States? Is it done
on the basis of population and area”

Shri Hathi: Not necessarily cn tne
basis of population and area.

Shri Beli Ram Das: In making the
allotments, is the backwardness of the
State concerned taken into considera-
tion?

Shri Hathi: That is one of the {uc-
tors.

Shri M. L. Dwivedi: What are the
reasons. why the Planning Ministry
has paid more and more attention in
providing measures for more and more
development to the more dev:loped
States and less and less to the less
developed States?

Shri Hathi: That seems to be an
inference.

Shri M. L. Dwjvedi: Arising out cf
the reply to part (a), may I know why
certain States have been excluded fiom
such development work where resources
exist to a great extent?

Shri Hathi: There are different ilems
for different States.

Shri Raghavachari: May I know what
are the items in which the Centre Is
prepared to aid the States?
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Shri Hathi: The items vary in respect
of different States. That depends uncn
the internal resources of the Stale
and the scheme in question. Both
these factorg combined together will
decide what particular item should
be aided.

. Shri Raghavachari: Has it beea
decided what these items are in res-
pect of Madras?

Shri Hathi: I should like
notice.

Shri M. L. Dwivedi: May I know if
it is a fact that a committee has Leen
set up for investigating the backward-
ness of Saurashtra with a view to
developing it; if so, why hawve the
other States not been taken into con-
sideration?

to have

Shri Hathi: I think the guestion
should be addressed to the Ministry ol
States, not to the Ministry of Planning.

Shri T. K. Chaudhuri: Has any cri-
terion becn laid down by the Planning
Commission to judge which are deve-
loped States and which are undeve-
loped States?

Shri Hathi: Now, Sir, the question
related to backward States like Assam,
Orissa and Vindhya Pradesh. and I
have given the answer to that ques-
tion.

Mr. Deputy-Speaker: These are
backward States. If hon. Members
wani to include some more, they may
make the suggestion
stage.

Shri Achuthan: Are we to take it
that Orissa, which ig a surplus pro-
vince, is a backward State?

Mr. Deputy-Speaker: Some province
may be backward in one thing and
not backward in another.

Shri Achuthan: But what is the
criterion? .

Mr. Deputy-Speaker: Next quesﬁon.

‘TRESPASS INTO INDIAN UNION TERRITORY
BY FRENCH PoLICE

*1063. Shri Venkataraman: (a) Will
the Prime Minister be pleased to refer
to my . supplementary question- to
Starred Question No. 445 asked on the
3rd March, 1953 and make a statement
on the incident which occurred on the
21st February, 1953 -of trespass on the
gu%;m" Union Territory by the French

'olice?

(b) What is the number of persons
wounded in tne incident?
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(c) What is thre nature of action
taken by Government of India to pre-
vent the recurrence of such incidents?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The incident occurred on
the Indo-French frontier near Netta-
pakkam commune. There was a clash
between some pro-merger refugees
and the French Indian wpolice who
crossed the border to arrest Thula-
singam. one of the refugees. They
succeeded in their attempt, but in the
melee that ensued one of the Police-
men sustained injuries which are re-
ported to have proved fatal.

(c) A protest was lodged immedia-
tely with the French authorities at
Pondicherry, who hava propos=d a
joint enquiry intp the incident. The
matter is under consideration.

Shri Venkataraman: May T ask how
many such incidents have oceurred
after the 21st February?

Shri Anil K. Chanda: We have no
reports of similar incidents after the
21st February,

Shri Venkataraman: May I know
whether Government have informa-
tion that every time a meeting is held
or a declaration is made by the pro-
merger groups in the Indian terri-
tory's frontier there is a trespass by
the French Police into Indian Union
territory for the purpose ‘“of taking
away the persons concerned?

Shri Anil K. Chanda: On several
occasions  in the past, we have
information that the French Police
had trespassed into our territories;
but I do not think they have arrested
our people.

Shri Venkataraman: M%ﬁ I know
what has happened to ulasingam
whom they carried away from the
Indian territory? ~

Shri Anil E. Chanda: There was a
warrant of arrest against him and he
is still in French custody.

Shri Venkataraman: Is it the way
of the French Government to trespass
into Indian Union territory and execute
a warrant of arrest; could not they
have any extradition?-

Shri Anil K. Chanda: It is because
of this that we have protested. They
claim that they have not trespassed
into our territory and that they were
in their own territory. "

Siri Venkataraman: What is ihe -
general enquiry to which the hon.

Minister just now referred? Will it
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consist of a member from the Indian
Union territory and the French
possession? Who are the persons who
are going to constitute the personnel
of that enquiry committee?

Shri Anil K, Chanda: As I said this
matter is receiving our attention and
it has not been finalised yet.

. Shri P. T. Chacko: As a result of
the protests made by the Government
of India have the Government of the
French Settlements ever punished
any officer who was found to be
guilty of trespassing into Indian
territory and attacking the pro-
_merger people?

Shri Anil K. Chanda: I would like
to have notice of the question.

Shri N. P, Damodaran; In view of
the unsatisfactory situation in and
around the French Settlements has
the  Government considered  the
desirability of introducing passport
syvstem between India and the French
Settlements in India?

Mr. Deputy-Speaker: It is a sugges-
tion for action,

Shri N. Sreekantan Nair: Do the
Government consider it possible to
give directions to the border police to
shoot  at sight any French Police
Officer, who comes into Indian terri-
tory?

Mr. Deputy-Speaker: It is a sug-
gestion for action. )

Shri Nanadas: Have Government
received any reply to the protests
made and if so what is the purport of
that reply?

Shri Anil K, Chanda: I have said
that they suggested that there should
be a joint enquiry. Their case is this:
that the ‘French police were in
French territory and not in  our
territory.

Shri T. K, Chaudhuri: Is not a sort
of passport system already in force
with regard to French territories like
Pondicherry,—at least those people
who go to the Aurobindo Ashram they
are required .to produce some pass-
ports?

Shri Anil K. Chanda: There is no
regular passport system; perhaps,
some permit may be required.

Shri Punnoose: Is it the policy of
the Government of India to encourage
the people on our territory to handle
these policemen. who come here in
ls:;?ch a way that they do not repeat
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Mr. Depuly-Speaker: These are all
suggestions.

Shri V. P. Nayar: May I know
whether Government have considered
the desirability of invoking ; the pro-
visions of the Indian Penal Code and
arrest them on  some cognizable
offence when they come into our

territory?

Shri Anil K. Chanda: This maiter
is receiving our consideration.

Shri P. T. Chacko: May [ know
whether in view of the recurrence of
such incidents, Government are con-
sidering any other steps than making
mere protests?

Shri Anil K. Chanda: This matter
has on various occasions been dis-
cussed on the floor of the House and
the Prime Minister has made several
statements with regard to our atti-
tude towards these pockels. I do not
think I can add anything more to it.
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The Minister of Commerce (Shri
Karmarkar): (a) Reasons for the de-
cline of the Banarsi Cloth Industry
are high price of the cloth due to
high price of raw material, change in
fashion, and the loss of Pakistan
market, due to high tariff rates levied
by that country: The fall in the de-
mand of cloth.can also be attributed
to the fact that Banarsi Silks are
luxury articles, and under the present
economic conditions the common man
<cannot afford to buy them.

(b) A Statement is laid on
“Table of the House. [See
VII, annexure No. 14.]

(e) A Statement is
Table of the House.
VII, annexure No. 15.]

the
Appendix

laid on the
[See Appendix

(d) From the reports received from
our Commercial Representatives
abroad, there is no indication that
India is losing its market in foreign
countries in Banarsi cloth. Informa-
tion in regard tu prices of silk goods
of Indian and Pakistani origin, in
foreign countries is being collected
and will be laid on the Table of the
House in due course.

(e) The U. P. Government is consi-
dering the question of standardisation
of gold thread to be used in Saries,
standardisation of quality brocades

and rendering financial help to
weavers for purchase of raw
Jnaterials. -

Cottage Industry Products which

include Banarsj Cloth are included in -

the list of articles available for ex-
port from India, in the Trade Agree-
ments with foreign countries.
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Shri P, T. Chacko: Is it a fact that
the Banarsi cloth is at present more
costly in India than in Pahistan as a
result of the incidence of various taxes
and duties?

Shri Earmarkar: We do not think
so; but we shall find out.

Shri Balwant Sinha Melita: May 1
know whether it is the only indusiry
of its kind in India where about 3
lakhs of people are employed?
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Shri Karmarkar: It is a peculiar in-
dustry, I admit, but whether three
lakhs of people are engaged in it I do
not know.

Shri Balwanl Sinha
many such industries
suffering?

Mehta:
likewise

How
are

Shri Dabhi: May I know whether
the Banarsi cloth is hand-spun and
hand-woven and what ig the approxi-
mate annual production of it?

Shri Barmarkar: I thought Banarsi
cloth is a brocade on cloth, either-
hand-spun and hand-woven, or
machine-spun and machine-woven.
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CoMMUNITY PROJECTS IN TRAVANCORE-
COCHIN

*1065. Prof. Mathew: (a) Will the
Minister of Planning be pleased to
state at how many centres in tLhe
Travancore-Cochin State Community
Projects work is going on and what
progress it has made?

(b) Had the State Government re-
commended opening of other centres
also and if so, what are those centres?

(c) Will the Centres to be sanctioned
in future, be out of the list of those
centres which have been recommended
by the State Government?

The Deputy Minister of Irrigalion
and Power (Shri Hathi): () Two. A
statement is laid on the Table. [See
Appendix VII, annexure No.,16.]

{b) (i) Shertallai—Kuttanad Area:
(ii) Tiruvella—Rani Area.

(e) As in the past, selecdon will be
made on the basig of recommendation
made by a State.
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Shri A. M. Thomas: May I know
what is the total amount spent so far?

Shri Hathi: I would like to have
notice.

Shri A, M. Taomas: I have gone
through the statement. Is the Govern-
ment satisfied with régard to the pro-
gress of work so far made? Is the
Government aware that the works so
far executed are only works which an
ordinary village panchayat executes in
Travancore-Cochin in one year?

Shri_Hathi: It is yet only a begin-
ning; as we proceed further I think
the progress will improve.

Shri A. M. Thomas: Have all the offi-
cers necessary for the purpose been
appointed?

Shri Hathi: Most of them have been.
appointed.

Shri A. M. Thomas: May I know
whether. as a matter of fact, hecause
of the delay in getting sanctions for
the works proposed, these works are
not being carried out?

Shri Hathi: As I have said on a pre-
vious occasion, it appeared that in the
beginning these difficulties were ex-
perienced at different places. But the
Government have looked into them
and these difficulties have now been
removed, and there is ng cause [or
complaint at present.

Shri A, M. Thomas: Is the co-opera-
tion of the local Advisory Committee
being taken in this connection?

Shri Hathi: Yes. at local places there
are the Committees.

Kumari Annie Mascarene: Arising
out of the answer tp part (a) of the
question, may I know whether the
Technical Co-operation Administration
of America has spent any amount for
this and, if so, how much?

Shri Hathi: Sir, generally these ex-
penses are distributed between the
dollar and the rupee expenditure. For
the dollar expenditure we have entered
into an agreement. and I have laid a
copy of it on the Table of the House.
And that agreement is also available
in the pamphlet The Community Pro-
ject—A Draft Outline. 1 cannot
definitely say what amount has been
spent on the several items mantioned
in the statement where expenditure
has been incurred.

Kumari Annie Mascarene: With res-
pect g the expenditure incurred on
these projects, may I know whetker
the accounts are kept by the American
experts or by the State authorities or
by both of them together?"
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Shri Hathi: By the States, of course.

Shri N. Sreekantan Nair: In the
-statement it is mentioned that five
-stud bulls have been ordered. May 1
know when they are likely to come to
the spot and be available?

Shri Hathi: T have no idea. I would
require notice.

Sari N. P. Damodaran: May I know
whether the selection of new centres
.is left entirely to the discretion of the
State Governments or the peéople's re-
presenatives will also be taken into
-confidence?

Shri Hathi: The States will natural-
ly bear the popular view in mind.

Shri P, T. Chacko: Considering the
particular conditions obtaining there,
may I know whether the community
‘projects in that State are doing any
work which community ' projects in
©ther States are not doing?

Shri Hathi: Which particular State?

Shri P. T. Chacko: Travancore-Co-
«chin. The question is about that State.

Shri Hathi: I do not think there is
any other special work which is being
taken up there.

Shri P. T, Chacko: May I know whe-
‘ther any of the community project
schemes which were inaugurated during
last year have completed or done zny
work during this one year there?

Shri Hathi: I do not think—any par-
ticular work in that sense. But if you
take works. by way of example, like
-digging some tanks or canals or con-
structing roads, some such works have
“been completed.

Shri Punnoose: The hon. Minister
stated that two new centres are being
considered as recommended by the
State Government. May I know what
.stage thig consideration has now reach-
ed and by what time it may be fina-
lised and final orders expected?

Shri Hathi: By about the middle of
next month.

Shrj ?n.nnoose: May I know whether
private organisations have recom-
‘mended other centres?

Shri Hathi: I do not think.

Prof, Mathew: Whichever centre be
=elected now, will it be from out of
“the two centres already recommended
or will it go beyond the range of the
+two centres?
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Shri Hathi: That will all depend

upon the recommendation of the State.

Prof. Mathew: But does not past re-
commendation bind?

IMPORT OF PAKISTAN JUTE

*1056. Shri L. N. Mishra: Will the
Minister of Commeree and Industiy

be pleased to state:

(a) whether it is a fact that the ~

Indign Jute Mills Association has de-
manded some facilities for import of
Pakistani jute on a liberal basis;

(b) if so, the main points of their
argument in favour of liberalisation
of import of Pakistani jute; and

(c) the decision of Government in
the matter?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) and (c). Do not arise.

Shri L. N. Mishra: May I know whe-
ther it is a fact tkat the imports from
Pakistan this year would be the highest,
compared to the figures of the last two
years?

Shri T, T. Krishnamachari: So far
the imports have been under 11 lakhs—
10.8 lakh bales. I cannot say the figure
will exceed the previous years' im-
ports. :

Shri L. N. Mishra: May I know whe-
ther as a result of increased impcris,
prices as wel]l as demand for indigegous

" produce will go down this year?

Shri T. T. Krishnamachari: As I
said, I cannot accept the fact that there
will be any increased imports, except
in respect of better grades of Pakistan
jute. Therefore L am unable to answer
the question which follows from this
hypothesis.

Shri L. N. Mishra: Mav I know whe-
ther in view of the expected fall in
the price and demand of indigenous
produce, export of the surplus Indian
raw jute will be allowed to foreiga
countries?

Shri T. T. Krishnamachari: This is
again based on a presumption that
there would be -a fall with resmect to
indigenous produce. I am unable to
answer the gquestion on that hypothe-
sis.

Shri B. K. Das: As a result of the re-
cent agreement will there be any con-
trol on the guality of different varie-
ties of jut® that are going to be im-
ported from Pakistan?



1527 Statement by the

Shri T. T. Krishnamachari: At the
present moment licences are mot issu-
ed freely for what are called cross
bottom qualities. But it appears there
is a certain amount of demand for bale
cuttings for use in the production of
sacking. In view of the fact that sack-
ing production has slumped and the
sacking offtake is very low, it is un-
likely that even that quality of Pakis-
tan jute will be imported.

Shri B. K. Das: What will be the
further import tkis year up to the
end of June?

Shri T. T. Krishnamachari: [he real
period is somewhere about September,
and al] that we have said is that if the
mills need Pakistan jute we are pre-
bared to license up to about 18 lakhs
bales. So far very nearly 11 lakhs
bales have come. But it depends upon
the mills’ offtake. There is no guaran-
tee that they would take all the
quantity., But we are prepared to li-
cense up to that point. .

Shri L. N. Mishra;: What is the
reason behind the agreement to im-
port as much as 18 to 25 lakhs bales
of raw jute when our mills stand in
need of only 9 to 10 lakhs bales of
raw jute from foreign sources?

Shri T. T. Krishnamachari: As I
said, the agreement is that we would
give licences up to 18 lakhs of bales.
But it might be that we might need up
to 25 lakhs of bales. That iz the outer
limit. But we are not bound 1o give
licences for more than 18 lakhs of
bales. That is the position.

Shri L. N. Mishra: May I know whe-
ther in view of the increased imports
of Pakistan jute there will be a fall
in the prices of indigenous jute?

Shri T. T, Krichnamachari: In view
of the fart that Indian prices a&re
pretty low and also the fact that the
Pakistan jute that would be imported
would be of higher quality, Govern-
ment do not feel that prices in India
will be further depressed.

Mr. Deputy-Speaker: The questions
are Over.

STATEMENT BY THE DEPUTY MIN-
ISTER OF NATURAL RESOURCES
AND SCIENTIFIC RESEARCH RE-

GARDING CORRECTIONS TO CER-.

TAIN ANSWERS TO QUESTIONS.

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): Mr. Deputy Speaker,
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Natural Resources and
Scientific Research
regarding corrections to
certain Answers to
Questions

Sir, while replying to supplementaries
asked by the Members in regard to cer-
tain questions on the previous occa-
sions, it has been subsequently found,
that some staterhent of facts were nct
quite correctly made. I would, there-
fore, now like to correct those state-
ments with your permission as under:
(i) while replying to a supple-
mentary asked by Shri Lingam to
Starred Question No. 1508 on the
Tth July, 1952, regarding the pro--
posal to reorganise the administra-
tion of the public school at Love-
dale I had stated that there was
no such proposal. I was however
not then aware that the question of
transfer of  the management of
Lawrence Schools at Lovedale and
Sanawar to autonomous governing
Boards was being considered by
the Government of India. The two
schoo's have since beep transferred
to the management of autonomous
Boards.

(ii) (a) Shri S. N, Das had asked
a supolementary auestion on Star-
red Question No. 1513 on 7-7-1952
and wanted to know whether the
Prime Minister's Aid to Universi-
ties Fund had been created by any
resolution or by order of the Go-
vernment. The correct position is
that the Fund is established by a
Government Resoiution which was
pullished in the Gazette of India.

(b) Shri T. N. Singh also wished fo
know whether the grants which were
made out of this amount were made in
an ad-hoc manner or they were paid
for some specific purpose. I wish to
state in reply that the Fund is in the
name of the Prime Minister and is
administered by the Minister for Edu-
cation who is the Chairman of the
Fund. There is no Committee to admin-
ister the Fund at present.

(iii) While replying to a supple-
mentary asked by Shri K. L. Bal-
miki to the Starred Question No.
1110 on 11-12-1952. the number of
renewal applications received fror:
Scheduled Castes. Scheduled Trib-
es and other Backward Classes
candidates receiving post-matricu-
lation education for Government
of India 1952-53 scholarships was
given as 1664 whereas it was ac-
tually 1874. The figure 1664 repre-
sented the number of scholarships |
actually renewed by then out of
1874 applications received.

These errors are regretted.
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Roap CONSTRUCTION WITHIN REFINERY
- PrEMISES

*1051. Dr, Amin: (a) Will the Minis-
ter of Production be pleased to state
whether it is a fact that the cost of
constructing roads within the premises
of the refineries at Bombay. Madras
and Calecutta will be borne by the
Government and if so, what are the
reasons therefor?

(b) What will be the cost and mile-
age of such roads at each refinery?

{c) Are other Indian industrial con-
cerns given the same facilities?

The Minister of Production (Shri
K. C. Reddy): (a) No oil refineries are
being set up in Madras or Calcutta.
As for the oil réfineries under con-
struction in Bombay, Government are
not building any road within the re;
finery permises. Government are, how-
ever, arfanging to construct rhrough
the Public Works Department of the
Government of Bombay a new by-pass
road from Sion to a point on the Sion-
Trombay road to eliminate the railway
level-crossing at Chunabhatti. This new
road will serve not only the refineries
but also other new factories in the
area. for example, the 100,000 K.W.
Power House which is being put up
by Tatas, and the Indian Rare Earths
Factory., More important still, the road
follows the alignment of the Eastern
Express Highway which would have
been constructed in any case though
possibly at a later stage.

The cost of the road is to be borne
in equal proportion by the Govern-
ment of India, the Bombay Govern-
ment and the Bombay Municipal Cor-
poration.

(b) The length of the by-pass road
will be 6.574 feet, that is, about 1}
milrs. The cost iz estimated at Rs. 20
lakks inclusive of an overbridge ac-
ross the railway line.

{c) Such facilities are usually given
whenever new factories of sufficient
size and importance are opened in an
area where adequate road facilities do
not exist.

EXPORT AND IMPORT ADVISORY BOARD

*1052. Shri K. K. Basm: Will the
Minister of Commerce and Industry
be pleased to stale:

(a) whether an Export und Import
Advisory Board has been recenily set
up by Government;
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(b) if so, on what basis the rcpre-
sentatior on this Board has beer
given and to whom; ana

(c) whether the Associated Cham-
ber of Commerce, Calcutta, is repre-
sented on this Board?

The Minister of Commerce and Im-
dustry (Shri T, T. Krishnamachari):
(a) The Import and Export Advisory
Councils were first constituted on the
27th September, 1948 and the 11th
May 1940 respectively. Botk these
bodies were reconstituted on the 17th
November 1952,

(b) The President and the Secre-
tary of the Federation of Indian Cham-
bhers of Commerce and Industry, and
the President of the Associated Cham-
bers of Commerce are ex-officio mem-
bers of both the Councils. The remain-
ing seats are filled by Government in
a manner so-as to provide balanced
representation to different interests,
trades and regions.

(¢) Yes. Sir.
Woon Screw INDUSTRY

*+1053. Shri K. K. Basn: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact ihat a num-
ber of Wood Screw Industrics in India
have closed down;

(b) if s0, the reasons fur the sama:
and

(c) what steps Government have
taken to place the Wood Screw Indus-
try on a sound footing?

The Minister of Commerce and In-
dusiry (Shri T. T. Krishnamachari):
(a) and (b). Government have no pre-
cise information but are aware that
some factories have temporarily closed
down.

(c) A protective duty of 30 per cent
Ad valorem has been levied on the re-
commendations of the Tariff Com-
mission to place the industry on a
sound footing. Other assistance is also
given top the Industry in the form of
supply of raw materials and purchase
of indigenous product by Government
Departments.

PurcHASE OF LAND AT BHUBANESHWAR

+1054. Shri Sanganna: (a) Will the
Minister of Works, Housing and Sap-
ply be pleased to stafe whether
there is a proposal to acguire land in
the Orissa Capital at Bhlubaneshwar'
by the Government of India in order
to construct buildings for certain
offices of the Central Government?
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(b) If the answer to part (a) above
be in the affirmative. when and for
what consideration?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir.

(b) The land will be acquired at the
development cost as soon as the actu-
al area that will be required for the
Central Government offices that will
be located there, hag been determined.

INpUSTRIAL HOUSING SCHEME IN PUNJAB

+1060. Prof. D. C. Sharma: Will the
Minister of Works, Hoeusing and Sup-
ply be pleased to state:

(a) whether Government have re-
ceived any application from the Pun-
jab Government for aid uader the In-
dustrial Housing Scheme since Jaou-
ary, 1952;

(b) if so. what is the amount appli-
ed for; and

(¢} how much has been granted?

The Miniser of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir.

(b) The State Government applied
for a subsidy of Rs. 4,85,000/- for con-
struction of 382 tenements at Amrit-
sar. Ludhiana and Batala.

(¢c) Government have agreed to
grant subsidy upto a maximum of
Rs. 4.81.511/-.

COTTAGE INDUSTRIES IN TRIPURA

769. Shri Dasaratha Deb: (a) Will
the Minister of Commeurce and Indps-
try be pleased to state how much
amount was budgeted for the year
1952-35 for the development of cott-
age industries in Tripura?

(b) How much of it has been spent
and on what industries?

(¢) Are Government aware that
certain popular organisations sought
help of nt in developing
cottage industries?

(d) It so, what was the
from Government?

The Minister of Commerce (Shri
oKarmarkar): (a) Bs. 40.000.

(b) It is expected that a sum of Rs.
25,000 will be spent during the current
financial year on the setting up of a
training schools for cottage and small

24 PSD
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scale industries. Brief details of the
expenditure are given below:

Hs.
($) Puy of establishment . Lo60
(43) Allowances and Honoraria, 8B40
(#i) Contingencics . . 3,100
(#v) Construction . 20,000
(Superintendent’s quarter,
School building and Office-
cum-5tore)

25,000

(¢) and (d). Applcations for finan-
cial assistance for the establishment of
training centres were received by the
State Government from several parties
e.g. The Tripura Ganatantrik Nari
Samity and Tripura Home Industry.
None of the parties have so far been
given any financial assistance.

As the State Government have them-
selves made arrangements for starting
an Industrial Technical Training
School with Peripatetic training ar-
rangements, it was not possible for
them to agree to the request of the
Samity. The request of Tripura Home
Industry is at present examina-
tion by the State Government.

PASSPORTS AND Visas TO PEOPLE OF TRIPURA

770. Shri Dasaratha Deb: (a) Will
the Prime Minister be pleased to swate
how many people of Tripura bhave
applied for passports and visag for
travel- between India and Pakistan
since the introduction of the pass-port
system and how many have been
granted the same?

(b) How many of them are business-
men, peasants and workers?

(c) How much goods have been de-
tained in Pakistan due to passport
difficulties?

(d) Who will bear thre losses due to
this detention?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Till the 13th March,
1953. 2514 applications for passports
were received from residents of Tri-
pura, and 1700 passports were issued.
Visag for Pakistan are given by the
Pakistan authorities of which the Go-
vernment of India have no statistics.

(b) Of the 1700 passports issued till
the 13th March 1953. 470 were granted
to businessmen. 266 to peasants and
51 to workers.

(c) For a short period after the
rommencement of the Passport Swe-
tem. Pakistan check-posts did not
allow porters to carry goods between
the Indian and Pakistan check-posts,
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an the grounds that they had no pass-
ports and visas. An arrangement was
however reached witk the Pakistan
Government and the movement of
goods between the check-postg was
resumed. No goods are held up at Pak-
istan check-posts at present.

(d) Does not arise.
ExPorRT OF PRECIOUS STOMES

%73. Shri Balwant Sinha Mehta: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
the export of precious stones after
being processed exceeds the import of
rough uncut and unse; stones?

t¥) If so, by what percentage and
wheat is the value thereof?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A statement
showing import and export figures of
precious stones and pearls (unset)
cduring the years 1950-51 to 1952-53
(April—December 1952) is laid on the
Table of the House. [See Appendix
VII. annexure No. 17.]

Separate figures for export of preci-
cus stones after processing and cut-
ting are, however, not available, with
the result that the percentage asked
for cannot be worked out.

IMPORT OF LIQUOR

774. Shri Dabhi: Will the Minister
~f Commerce and Industry be pleased
to state: .

(a) whether India imports any li-
quor from foreign countries;

(b) if the answer to part (a) above
be in the affirmative, the quantity of
each kind of liquor imported during
the years 1950, 1951 and 1952;

'‘(c) the names of the countries from
which it is imported; and

(d) ‘t’he purpose for which it is ime

The Minister of Commerce (Shri
Karmarkar): (a) Yes. Sir.

() and (c). A statement is laid on
the Table of the House. [See Appen-
dix VII. annexure No. 18]

The figures are for finaneial years
=:ince statistics are maintained only for
financial years and nct for calender
Years.

(d) For potable purposes.
Cotrox. Si'k awp Woorrnen CroTH
775. Shri Jajwarar Will (he Minister

of Commerce and Industry be pleased
to state:

r?; the internal requoirement in
India of cotton. silk and woollen cloth;
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(b) the import of each variety dur-
ing the last two years;

(c) the production in hand-loom of
all these warieties; amnd

(d) the steps taken by Government
g attain self-sufficiency in each varie-
?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (d). A statement is laid on the
Table of the House. [See Appendix
VII, annexure No. 19]

CrUDE OIL FROM S.V.0.C. O1L REFINERY IN
TROMBAY

%%6. Shri M. R. Kriskna: Will the
Minister of Production be pleased to
state what percentage of crude oil re-
quired for use in India could be ob-
tained from the Trombay Qil Refinery
set up by the Standard Vacuum Oil
Company near Bombay?

The Minister of Production (Shri
K. C. Reddy): Crude oil is not preduc-
ed in refineries but gbtained as a min-
eral. In refineries, crude oil ig distil-
led into various products like motor
spirit. fuel oil and lubricants for use.
Crude oil required for the operation
of the Bombay refineries will have to
be imprrted as Indian production of
erude at precent is very small.

CocooN RESEARCH

73 J Shri Madiah Gowda:
‘ ) Shri Keshavalengar:

Will the Minister of Commerce and
Industry be pleased to state what
share of the expenditure of Cocoon
Research in Mysore is met by the
Central Government or the Central
Silk Board?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
So far, grants amounting to Rs.
1,36,900/- have been paid by the Cen-
tral Silk Board to the Government of
Mysore for their various schemeg on
Sericultural Research which cover
Cocoon research also.

BHAKRA-NANGAL PROJECT

778. Prof. D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to furnish a statement showing
the details of the work completed and
the expenditure incurred on _the
Bhakra-Nangal Project up-to-date?

1

The Deputv Minister of Irrigation
and Power (Shri Hathi): The required
information is being collected and will
be laid on the Tahle of the House as
snon ns pnssible. :
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BuAKRA-NANGAL PROJECT ENGINEERS SENT
to US.A. anp UK

779. Prof. Sharma: Will the
Minister of lrrlz'lﬂon and Power be
pleased to state:

(a) how many Engineers were sent
to U.S.A. and U. K. in connection
with the Bhakra and Nangal projects;

(b) what was the main purpose of
sending them;

(c) how many of them are still in
those countries; and

(d) what was the cost incurred in
sending those Engineers ab:

The Depuity Minister of Irrigation
and Power (Shri Hathi): (a) 32.

() These officers were sent to study |

detailed designs and layout of the dam
snd power houses. installation of hy-
draulic equipment, and hydraulic ex-
periments, foundation treatment and
structural studies of the dam, erec-
tion of power house equipment. etc.,
connected with the construction of
Bhakra-Nanga) Project.

{ey 2,

{4y The tora! expenditure so far in-
surred on the deputation of these offi-
~ers comes to about 8 lacs.

MAHT q Aawiwa & Afawrd |
sf¥a wreata
*elo. ®E MiAz | AT
SurA HAt ATEE 3T F I S
F FET FJAATE AT OFAT FE A
12¥? ¥ N & Amfear & =fe-
FAyifmfamE ?

The Prime Minister (Shri Jawahar-
1al Nehru): Attention of the hon, Mem-
ber is drawn to the reply given by the
Deputy Minister on the 3rd March,

1953. to part (c) of Question No. 455,
in the House of the People.

Frms For ExuiBiTiON 1N COMMUNITY PRO-
JECT AREAS

781. Shri K. C. Sodhia: (a) Will the

Minister of Information and Broad-

casting be pleased to state the subjects

selected for special films for bi-

tion in the Community Project areas?

(b) What is the total number of
such films likely to be produced in the
year?

(¢) What will be the average cost
8 one such flm?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) A
statement showing the subjects tenta-
tively selected in consultation with
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the Community Projects Administra-
tion ig laid on the Table of the House.
[See Appendix VII. annexure No, 20.]

(b) 8 to 12 films per year.

{¢) The cost of a film wvaries from
Rs. 10.000 to Rs. 25.000 depending om
the =ubject, the locations to be cover-
ed and the time required to complete
the fiim,

FEE LEVIED UNDER FORWARD CONTRACT ACT

782. Shri K. C. Sodhia: (a) Will the
Minister of Commerce and Industry
be pleased to state whether any fee is
going to be levied upon Associations
under the Forward Contract Act?

(b) If so, what is the scale of such
fee?

(c) What is the appropriate cumber
of such Associations?

The Minister of Commerce and Im-
dustry (Shri T. T. Krishnamachari):

(a) The matter has not yet been con-
sidered.

(b) and (c). Do not arise.
PARKS AND GARDENS

783. Shri Badshah Gupta: Will the
Minister of Works, Housing and Supply
be pleased to state the total amount
of money spent op the maintenance of
various parks and flower-gardens res~
pectively during the year 1952 im
Delhi and New Delhi? -

The Minister for Works. H
and Supply (Sardar Swaran Singh):
The distinction between parks and
flower gardens is not understood. Most
of the parks dp have areag under
flowers. Taking all such parks toge-
ther, the expenditure incurred on their
maintenznre during the vear 1952 is:—

New Delhi
Old Delhi

. Rs, 3.21,300/-
. Rs. 2.78,100/-

Rs. 6,09.400/-

GROUP  AREAS ACT

784. Shri Jethalal Joshi: (a) Will the
Prime Minister be pleased state
when the Group Areas Act is I1k9]v to
come into force in South Africa

(b) How many South Afncsm citl=
zens of Indian origin in the districts
of Natal. Transvaal and in cities like
Cape Town, Durban and Port Flize-
beth are likely to be adversely affect-
ed in regard to the loss of their land
and property by the above mentioned
Act?
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(c) What is the estimate of the loss
they are likely to suffer?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Group Areas Act
came into operation in the Provinces
of Natal, the Transvaal and the Cape
of Good Hope with eflect from 30-5-51
and in the Orange Free State with
effect from 31-10-52. The Government
of the Union of South Africa is taking
active steps for its implementation and
the proclamation of Group Areas in
the Union. It is, however, not possible
to say when actually the Group Areas
are likely 1o be proclaimed.

(b) Cape Town—8000

Durban 1,46,000 under the
Nationalis{ Party's plan before
the Land Tenure Advisory
Board.

1,17,000 under the Durban City
Council’s plan before the
Board.
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Port Elizabeth and other cities.
—information is being collect-
ed and will be placed on the
Table of the House on receipt.

(¢) Durban 30,000,000
Other cities—information is being
collected and wilt be placed
on the Table of the House on
receipt.
MANGANESE AND Inox Okus (EXPORT)
785. Shri Deogam: Will the Minister
of Commerce and Industry be
to state how many tons each of
Manganese Ore and Iron Ore have
been exported from Vishakapatmam
Port during the years.1951 and 19527

The Minister of Commerce (Shri
Karmarkar): Figures of export requir-
ed are ag follows:—

1951 1952
h Tons Tons
Manganese Ore. 6,05,131  6,88,050
Iron Ore. Nil 45.674
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3 rM,
PAPER LAID ON THE TABLE

STATEMENT RE FIRING IN KoLAR GoLD
Fiens

The Minister of Home Affairs and
States (Dr. Katju): I beg to lay on
the Table a copy of the statement re-
garding the firing incident in the
Kolar Gold Fields (Mysore), in pur-
suance of the undertaking given on
the 24th February, 1953.

STATEMENT

The practice of beating drums on oc-
casions like marriages, funerals, ete.
has been in vogue in the rural areas
of the Mysore State from time imme-
morial, The drummers engaged for
this purpose are ordinarily persons be-
luonging to the Adikarnataka and Adi-
dravida communities who are mem-
bers of .the Scheduled Castes, The
service rendered by these drum bea-
ters to the villagers is remunerated by
the payment of honorarium both in
cash and in kind. Beating of drums
on the occasions mentioned has come
to be regarded as a hereditary right.
The Scheduled Cestes Federation in
the Kolar Gold Fields has recently
developed a feeling that such beating
of drums is derogatory to the honour,
prestige and social statug of the
Scheduled Castes. It tried to dis-
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suade the Adikarnatakas and the Adi-
dravidas from beating drums, but this
has been resented by the latter as an
interference with their hereditary
privilege. There Wwere some instances
when the members of the Scheduled
Castes Federation belaboured some
people for beating drums.

Following some incidents of this
nature on the occasion of Shankranti
festival and subsequent days, the
police had to make some arrests.
22nd February 1953 at about 1 pM.
a mob consisting of more than 300
persons proceeded towards  Rudgers
Camp with the intention of assaulting
some of the complainants. Since a
prohibitory order under section 45 of the
Mysore Police Act was in force in the
area the demonstrators were advised
to disperse but they did not do so.
Senior Police Officers arrived on the
scene with a force of the Mysore
Armed Reserve Police and asked the
mob again to disperse. This also did
not prove effective. By this time the
mob became unruly and pelted stones
at the police, and the Senior Superin-

. tendent of Police ordered a lathi

charge and again warned the mob.
The mob continued to pelt stones as
a result of which five police officers
and eight constableg received injuries.
The police had therefore to open fire
in self-defence. Five rounds were
fired and the mob dispersed, As a
result of the firing one boy aged 14
wa3 killed.

The Mysore Government have re-
ported that the police acted with
exemplary patience and resoried to
firing only as a measure of self-de-
fence when they found that they were
likely to be over-powered. The ring-
leaders who were responsible for the
trouble have been arrested and fur-
ther investigation is In progress. The
situation was brought under control
very quickly and all the mines are
working normally.
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Repealing Bill

HYDERABAD PAPER CURRENCY
REPEALING BILL

The Minister of Home Affairs and
States (Dr. Katju): [ beg to move for
leave to withdraw the Bill to repeal
the Hyderabad Paper Curreney
No. II .of 1327F and to make certain
provisions incidental thereto. g

. Mr. Deputy-Speaker:
18....

Shri Venkataraman (Tanjore):
Should not the House know the rea-
song why the Bill is being withdrawn?

Mr, Deputy-Speaker: Whenever the
vote of the .House is needed on any
particular subject, except in cases
when Bills are sought to be introduc-
ed, at that stage normally  there is
no debate. I myself wanted to know
g_l}?t the reasons are te withdraw this

111,

Dr. Katju: The reason is, Rule 140
says:

The question

“If a motion for leave to with-

draw a Bill is' opposed, the Spea-

. ker may, if he thinks fit, permit
the member.........

Otherwise, I would have said so.
The House ig aware that the Hydera-
bad State had a currency of its own.
There were three kinds of notes, high
denbmination notes, one rupee notes
sand also eight annas, four znnas, two
annas and very low denominations.
When there wag integration ‘it wag de-
cided that the Hyderabad currency
silould continue for a period of two
years ending 31st March 1953. " This
Hyderabad currency is of a lower
value than the Indian currency. 1
understand that Indian Rs. 100 is
equivalent to Rs. 116 and odd of
Hyderabad currency. Since 'lst of
April "was approaching, thig Bill was
introduced in order to put the life out
uf the Hyderabad currency. Then we
were informed that so, far as the lower
currency was concerned, namely rupee
one, the peasants ‘who were spread
out in the rural areas had not had
sufficient notice that this would be-
come illegal currency and would no
longer be tenable.  Therefore, we have
now decided to give 'a longer time, In
this Bill it was given ag six months.
Now a longer time is allowed for the
convenience of the people living in rural
areas. For this purpose, I understand,
a Bill has actually been introduced in
the Council of ‘States by the Ministry
- of Finance. This Is “the reason for
“ withdrawing the Bill Cou

Mr. Deputy-Spesker: The quesiion
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“That leave be granted to withe
draw the Bill to repeal the
Hyderabad Paper Currency Act
No. II of 1327F and to make cer-
tain provisions incilental thereto”.

The .motlon was adopted. ‘

L] -’

Dr. Natabar Pandey (Sambalpur):
On a point of order, Sir. While the
House was .....

Mr, Deputy-Speaker: There is no
point of order. Relating to thig mat-
lter? I will not allow anybody tosay
anything .unless it 'is in the Order
Paper. If he wants to raise any parti-
cular point, he ought to have giveA
me due notice so that*I may come
prepared. I am not going to inter-
rupt the proceedings.

Dr. Natabar Pandey rose—

Mr. Deputy-Speaker: I cannot have
hundred eyes and hundred ears, I
cannot read anything which i1s handed
over to me immediately. I must know
'!atrhat it contains. Let me go through
it,

DEMANDS FOR GRANTS

Demanp No. 5—MiNistTrRy ofF Com-

MUNICATIONS
Mr. Deputy-Speaker: Motion is:

“That a sum nol exceeding Rs.
11,16,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the chargeg which
will come in course of payment
during the year ending Lhe 31st
day of March, 1954, in respect of
‘Ministry of Commun:caticns'"

DeMAND No, 6—INDIAN PosTs AND TELE-
GRAPHS DEPARTMENT (INCLUDING WORK-
ING EXPENSES)

Mr. Deputy-Speaker: Motion 1s:

“That a sum nol exceeding Rs.
40,33,54,000 be grantea to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course' of payment
during the year ending the 31st
day of March, 1954, in res?lect of
‘Indian Post and Telegra;
partment (Including Working Eu
penses)".”

Demanp No. T—METEOROLOGY
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
99,89,000 be granied to the Presi-
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dent to complete the sum neces-
sary to defray the charges which
will come in course of paymwent
dunni the Jear ending the Jls:
day o ; 1958, in respect of
'Meteoroloa‘y’ .

Demanp No. 8—OvVERSEAS COMMUNICA=
TIONS SERVICE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
83,40,000 be granted {o thc Pres:-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘Overseas Communications Ser-

L1

vice', -
Demanp No. 9—AviaTioN

Mr. Deputy-Speaker: Motion Is:

“That a sum not exceeding Rs.
2,70,67,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending ihe 31st
day of March, 1954, in respect of
'Aviation'.”

Demanp No. 10—MisceLLANEOUS Dr-
PARTMENTS AND EXPENDITURE UNDER THE
MiNisTRY oF COMMUNICATIONS

Mr. Deputy-Speaker: Motion Is:

“That a sum not exceeding Rs.
7.56,000 be granted to the Preasi-
«ent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in res,ect of
‘Miscellanecous Departmentg and
Expenditure under the Ministry of
Communications’.”

DeMaNp No. 111—CapiTaL OuTLAY ON
InpiaN Posts AND TELEGRAPHS (NoT MET
FROM REVENUE)

Mr. Deputy-Speaker: Motion 1is:

“That a sum not exceeding &s.
10.67.81.000.be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will gome in course of payment
during the year ending the 31st
day of March, 1954, in respect of

apita] Outlay on Indian Posts

ahd Telegraphs (Not me! from
Revenue)"’

Demanp No. 112—CapitaL OUTLAY ON
CIviL AVIATION
Mr. Depuiy-Speaker: Motion Is:

“That a sum not exceeding Rs,
2,12,67,000 be granted tothe Presl-
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dent to complete the sum neces-
sary to defray the charges which
will come In course ol payment
during the year ending the 3is:
day of March, 1954, in respect of
‘Capital Outlay on Civil Avia-
tion"."

Demanp No, 113—OtHER CariTarL Ourt-
LAY OF THE MINISTRY OF COMMUNICA-
TIONS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
1,05,87,000 be granted to the Presi-
dent.to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘Other Capital Outlay ot the
Ministry of Communications'."”

Failure to implement recommendations
of expert committee

Shri H, N. Mukerjee
North-East): I beg to move:

“That the demand under the
head ‘Ministry of Communications’
be reduced by Rs. 100.”

(Calcutta

Anti-labour methods in dealing with
trade union workers

Shri Nambiar (Mayuram) I beg to
move:

“That the demand under the
head ‘Ministry of Communications’
be reduced by Rs. 100."

Anti-Communist campoign permitted
by postal services on postal
covers sent from Calcutta.

Shri Nambiar: I beg to move: E

“That the demand under the
head 'Ministry of Communications'
be reduced by Rs. 100.”

Living wage to mn-depaﬂmentalh and,
extra-departmental postmasters

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): "1 beg to move:

“That the demand under the
head ‘Ministry of Communications”
be reduced by Rs. 100"

Necessity of absorbing all the non-de-

pnftmental postmasters as postmen,

if they are not qualified to be awoinud
otherwise

Shri N. Sreckantan Nair:'
move:

“That the demand u'ﬁder the
head ‘Ministry of Communlcationa
be reduced by Rs. 100.”

"I beg to
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Necesstty -of accepting a Kara as a
wwillage in Travancore-Cochin ard not
a Pakuthy.

Shri N. Sreekantam Nair: I beg to
move:

“That the demand under _ the
‘head ‘Ministry of Communications
*e reduced by Rs. 100.”

Censoring -of letters and telegrams

Dr. Natabar Pandey (Sambalpur):

[ beg tc move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by Rs.
100.”

Village Peost Offices in Orissa and tele-
phone and telegraph offices in district
and sub-divisional headquarters

PDr. Natabar 'Pandey: I beg to move:

“That the demand under the
head ‘Indian Posts and.Telegraphs
Depgrtment' be reduced by Rs.
100.

Mode of nccounting and consequent re-
duction of postal rates

Shri P. Subba Rao (Nowrangpur): I
beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by Rs.
100.”

Better communications to villages and
inadequate pay and allowances of vil-
lage workers

Shrl Sivamurthi Swaml (Kushtagi):
1 beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
%%p'x':rtment‘ be reduced by Rs.
100.

Failure to implement *“Post-Office for
every village” Scheme in Travancore-
Cochin

Shri N. Sreekantan Nair: I beg to
move:

“That the demand wunder the
head ‘Indian Posts and Tele:rnglss
ﬁenp'grtment' be reduced by :

Up-grading of pay scales of head-clerks
of Circle offices

Shri T. K. Chaudhari (Berhampore):
I beg to move:
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*That the demand under the
head ‘Indian Posts and Telegraphs
?;&.)grtment’ be reduced by Rs.

Reabsorption of retrenched telephone

( operators in Calcutta consequent on in-

troduction of automatic system.

Shri T. K. Chaudhuri: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
{)&}J&rtmem‘ be reduced by Rs.

Grievances of lower grade servants

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

, “That the demand under the
‘head ‘Indian Posts and Telegraphs
Bﬁ]pgrtment' be ' reduced by Rs.

Rates of postage
Shri Veeraswamy: I beg to move:

‘““That the demand under the
head ‘Indian Posts and Telegraphs
la)%pgrtment' be reduced by Rs.

Communications in Madras State

Shri Muniswamy (Tindivanum): 1
beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
?:&:ﬁrtment’ be reduced by Rs.

Extra-departmental staff and pol'.icy\o.f
extension of postal services

Shri Muniswamy: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
{).i)pgrtment' be reduced by Rs.

Increase of rates for registration, Ine
surance etc.

Shri Muniswamy: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
{);g)grtment' be reduced by Rs.

Communications system in Malabar
and South Kanara

Shri N. P. Damodaran (Tellicherry):
I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
lllﬁ.pfrtmem‘ be reduced by Rs.
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Postal holiday on Sunday and incon-
veniences to public

Shri N. P. Damodaran: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by 3
100.”

Increase of rates for registration, in-
surance and book-posts

Shri N, P. Damodaran: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
D&l'ngrtment' be reduced by BRs.
100.

Need of mobile post offices in all im-
portant towns and villages

'Shri N. P. Damodaran: I beg to move: .

“That the demand wunder the
head ‘Indian Posts and Telegraphs
D&?grtment’ be reduced by Rs.
100,

Absence of effigy of any South Indian
poet, saint or poet-saint on postage
stamps

Shri N, P. Damodaran: I beg to move:

“That the demand wunder the
head ‘Indian Posts and Telegraphs
Dgémrtment‘ be reduced by Rs.
100"

Need to introduce stamps with effigies

of statesmen, national heroes, scien-

tists, social reformers etc. including
such of them in South India

Shri N. P. Dameodaran: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegraphs
R'e&),grtment' be reduced by Rs.

Need for steamer and air communica-
tions facilities to Lacadive Islands

Shri N. P. Damodaran: I beg to

move:
“That 'the demand under the

head ‘Indian Posts and Telegraphs
D{;eénrtment' be reduced by Rs.
1 .l’

Postal and telegraph facilities to Laca-
dive Islands

Bhri N, P. Damodaran: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
;)o%p#rtmnt’ be reduced by Rs.
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Failure to make arrangements for
postal seals and stamps in Hindi and
telegrams in Hindi

Bhri Ramji Verma (Deoria Distt.—
East): 1 beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
%eopgrtment’ be reduced by Rs.
100.

Grievances of lower-grade employees
' Shri Ramji Verma: I beg to move:

*““That the demand under the
head ‘Indian Posts and Telegraphs
%eop’grtment' be reduced by Rs.
100. .

Communications to villages and in-
adequate pay and allowances of vil-
lage worker

Shri Ramji Yerma: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Deéaa'\rtment' be reduced by Rs.
100’

Position of extra-departmental tele-
graphist sub-post-masters
Shri Ramji Verma: I beg to move

“That the demand under the
head ‘Indian Posts and Telegraphs

Department’ be reduced by Rs.
100."
Postal rates of post cards and enve-

lopes
Shri Ramji Verma: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Dep’artmetn’ be reduced by Rs.
100"

Repatriation of supervisory staff
on deputation in Hyderabad

Shri Vittal Rao {Khammam): I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
l::)ebmrtment' be reduced by Rs
1 ".

Fiscal policy

Shri Vvittal Rao: I beg to mover

““That the demand under the
head ‘Indian Posts and Telegraphs
Doeopzrtment’ be reduced. by Rs.
100,
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Separate Circle for Hyderabad

Shri Vittal Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by Rs.
100.”

Accommodation in G.P.O. Delhi

Shri Vittal Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
D&partment' be reduced by Rs.
1 '|l

Contract to Hyderabad State Road
Transport Department for carrying
mails in preference to private
contracts

Shri Vittal Rao: I beg to move:

~ “That the demand under " the
nead ‘Indian Posts arg Telegraphs
Ejeopgrtment' Le reduced by Rs.

Confirmation of temporary employees
Shri Vittal Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
%el}:grtment’ be reduced by Rs.

Application of Safeguarding of National
Security Rules 1949 against Posts and
Telegraphs Department employees

Shri H. N, Mukerjee: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
%e&:'%rtmem' be reduced by Rs.

System of split duty work in G.P.O.
and other post offices in Calcutta

8hri H. N, Mukerjee: T beg to move:

“That the demand under the
head 'Indian Posts and Telegraphs
Dep’grtment‘ be reduced by Rs.
100,

Representation to Scheduled Castes in
services

Dr. Jatav-vir (Bharatpur-Sawai
Madhopur—Reserved—Sch, Castes):
I beg to move:

““That the demand under the
heaa Inaian Posts and Telegraphs
llggaartment' be reduced by
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Distribution of dak in villages from
nearest post o_ﬂ!ce

Shri Dasaratha Deb (Tripura East):
I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
'R)%partment‘ be reduced by Rs.

.

Absence of daily dak system in
Tripurta

Shri Dasaratha Deb: I beg to move:

“That the demand under the
rread 'Indian Posts and Telegraphs
%%pgrunent' be reduced bx Rs.

Grievances of lower grade employees
and management of officers, staff etc.

Dr, Natabar Pandey: I beg to move:

“That the demand under the
hggd ‘Aviation’ be reduced by Rs.
1 ‘!'

Need for improving and wusing aero-
drome at Cannanore

Shri N, P. Damodaran: I beg to move:

“That the demand under the
hggc'! ‘Aviation’ be reduced by Rs.
100." )

Heavy hours of duty of employees and
service conditions

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the demand under the
?33?' ‘Aviation’ be reduced by Rs.
]

Labour policy depriving recognition
to Civil Aviation Employees Union

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
hoeac'l' ‘Aviation’ be reduced by Rs.
100,

Nationalisation of civil aviation

Shrimati Renu Chakravartty: I ‘bel
to move:

“That the demand under the .
hggd ‘Aviation’ be reduced by Rs.
1 ."

Policy of subsidisation of aviation
companies

fhrimati Renu Chakravartty: I beg
to move:

“That the demand under the
}1‘339' ‘Aviation' be reduced by Rs.
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Necessity of connecting Gorakhpur
. with a scheduled air route

Shri Ramji Verma: I beg to move:

_“That* the demand under the
lllggc’l' ‘Aviation’ be reduced by Rs.

Disuniformity in departmental and ex-
tra-departmental services

Kumari Annie Mascarene: (Tri-
vandrum): I beg to move:

“*That the demand under the
head ‘Capital Outlay on Posts and
Telegraphs (Not met from Re-
venue) be reduced by Rs. 100.”

Mr. Deputy-Speaker: All the De-
mmands for Grants and the cut motions
are now beforee the House for dis-
<cussion,

Shri H. N. Mukerjee: In discussing
‘the Demands placed before the House
by the Ministry of Communications.
I propose to proceed somewhat in tele-
;graphic fashion because there are a
very large number of items to which
.1 would like to draw the special atten-
tion of the Ministry but before I do so,
1 -would like to pay my tribute, not, I
-am afraid, to the Ministry, but to the
‘magnificent personnel who conduct the
operations of our Communications De-
partment, I was very happy to see
‘that in the report of the activities of
the Ministry for 1952-53. there is an
admission by Government of the im-
portance of the people who man the
-services.  The -real capital , In this
Ministry is not the money which is in-
vested—actually it is not very much—
‘but as the report itself says:

“The large number of staff em-
- ployed over a wide area covering
as it does, the length and hreadth
of the country”. '

"I would like to pay my tribute to
these people who in remote corners of
our country are carrying on a most
valuable work in a very efficient
fashion.

- Before 1 proceed to the Posts and
Telegraphs Department. I would like
‘to say only one word about the em-
‘ployees of the Civil Aviation Depart-
‘ment because these people have the
?:stinct honour of having successfully

ormed a single Union of their -own.
‘Last October all their Unions were

-amalgamated and. the joint Union has
-pearly 10, per.cent. membersghip and

here is not one outsider on:its Com-
wnittee ‘of office-bearers, In spite of
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it, however, this Union is not recognis-
ed and the hon. Minister, I under-
stand. has not even extended the
courtesy of a single official interview
which was asked for repeatedly on be-
half of this Union. On the contrary,
many of the officials of the Union are
charge-sheeted and penalised for inci-
dents connected with the pursuit of
the Union’'s activities. They have been
refused' permission to hold meetings
on the very specious ground that their
residental colonies are under the con-
trol of Government.

I shall leave to the ?lher hon. Mem-
ters to refer to Civil “Aviation and I
shall now tern to P. & T. as it is called.
This is our biggest State undertaking
next to the Railways and in connec-
tion with this there is a paradox
which, I think, it i3 about time that we
seek to resolve. Often before in this
House it hag been said that there is
a kind of contradiction in the atti-
tude of the Government regarding the
operation of the Posts and Telegraphs
Department, Is it a public uvtility con-
cern or is it a commercial undertak-
ing? If it is a public utility concern,
certain considerations have to be gone
into in regard to the way it is being
operated. If it is a commercial under-
taking, certainly certain other criteria
have got lobe adopted. For example,
in regard to the price of post cards,
in regard to expenses of carrying
registered newspapers from one part
of the country to another. All that has
to be computed in a very different
fashion if it is a commercial under-
taking. But. the trouble is that the
employees of this Department, who
number hundreds of thousands, are hav-
ing the worst of both the worlds. They
are nnt getting the advantage of this
Ministry being a commercial under-
taking: nor are they getting the ad-
vantage of this Ministry being a public
utility affair. On the contrary, they
are getting the worst of either side.
An adjustment is certainly possible,
and this paradox can be resolved. At
least, we can make an effort. Re-
peatedly in this House, the point has
been raised that we should have =a
Parliamentary Commission. For ex-
ample, I would point out that tele-
phoneg and to a lesser extent the
telegraph system give us a surpuws.
We have to see that. the goose conti-

nues to lay golden eggs. Only the
other day it was the stal Depart-
ment which was surplus. Now, the

whole picture has changed. We have
got to do something in order to make
sure that a real adjustment takes place
and this paredox is resolved.

The Deputy Minister, snswering
questiong on the 18th of November
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last year, pointed out that many post
offices had been opened and in the
first six months of 1952 the loss on ac-
count of the opening of these post
offices amounted to Rs. 20,10,631, The
opening of these post offices is very
important, very necessary. But, we
have to find out ways and means of
seeing that at the same time this kind
of loss is not incurred. It may be
a difficult problem; but it has got to
be tackled.
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Then, again, we find that in 1941, for
example, pay charges amounted to 66
per cent. of the expenditure. In 1950,
the percentage comes down to 60-2. It
is pertinent to mention that the traffic
handled has more than doubled in
volume in this period, and there is
also an increase in the rates. But, the
emphasis on expenditure has shifted
to items other than pay charges. The
Kay charges in the P. & T. are per-

aps the lowest as far as the Central
Government Departments are con-
cerned. Naturally, the employees
draw the inference that this is being
done at their cost. They have this
feeling. It has got to be tackled. It
can be tackled only by some sort of
mechanism like a Parliament Com-
mission which has been  repeatedly
suggested. '

Again, the postal branch shows a
.steady loss. It is very marked in
1952-53: 223 .lakhs. To tackle this,
the Finance Minister suggested that
rates should be put up on book posts,
registration and insurance fees. etc.
This is by no means satisfactory. Some-
thing has got to be done which would
be in accord with the desire of the
people, That. certainly. has not been
attempted in any serious manner so
far, as far as the Ministry is concern-
ed. The profits of the telegraph branch
also have progressively dwindled.
There are all sorts of reasons for that,
which the Government does not care
to bother about. An uneconomic rate
of rent is collected in respect of tele-
graph wires which are rented to the
Railways. These were fixed 20 years
ago and the rate was even reduced
three years ago. But, in the meantime
the cost of copper wire and the mainte-
nance of this apparatus has arisen a
great deal, About Rs. 1'8 crores seems
to be given away to the Railways. I
do not want a sense of competition
between the Railways and the P & T.
But, if the P, & T. is to run properly
and if the employees of the P, & T.
are going to have a fair deal, this
kind of giving over to the Railways a
revenue which ought naturally and
Yegitimately to come to the P. & T. is
a mater which should be considered.
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In regard to the telephone system,
we find that there is a steady income
so far. Unless there is a real plan,
however it will come to a full step.
Wnless you link it up properly, which
you have not dune so far in the Five
Year Plan, you really cannot expect
that the telephones would go on yield-
ing the kind of very satisfactory
revenue which it is doing in recent
years. In connection with the tele-
phone system, I have to refer to the
Calcutta auiomatisation and there the
Damocles  sword of retrencnment in
five annual dribblets is always hanging
over as many as 1000 employees, L
want an assurance, and I would be
nappy if the hon. Minisler can tell us,
that this fear of retrenchment should
not be there. I understand that the
first batch of 150 people to be retrench-
ed would have to go out by May or
July this year. I want an assurance
that this kind of thing will not hap-
pen. I know that these people can be
absorbed in other departments of our
activities,

In regard to amenities to staff, this
is a matter which is intimately con-
nected with the interests of the wor-
kers. It is interesting t{o notice that
there "is an increased provision for
medical aid. But, it is disconcerting
and I should say almost paradoxical
to see that much cf the amount bucget-
ed for medical aid lapses from year
to year. 1 find, for example, from
1948-49 right up to 1052-53, a major
portion of the budgeted amount for
medical aid lapsed. In 1852-53, Rs.
310,000 was the amount provided. Only
Rs. 113,000 were spent. Something
must be very rotten in this state of

Denmark If this is the position. 1t
means that our postal emplovees do
not want medical asistance. They

do want medical aid, but they do not
get it. You have not got a rational
provision; you do not make such ar-
rangements as could be availed of
by the common employees. Then,
again, I understand that there are
such terrible provisions as that class
IV emplcyees’ families, in contradis-
tinction to the families of the people
higher up, are not entitled to hospi-
talisation facilities, This is a kind of
thing which should stop. We talk
very glibly here filne phrases about a
classless society in the present re-
gime, But, if we mean business at
all, this kind of discrimination should
go. There is very litt'e provision for
tuberculosis patients. I understand
something is going to be done: about
170 beds or something. But, T ame
sure, if flgures are taken, it will be
discqvered that a very large number
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of P. & T. employees are in need of
special treatment for tuberculosis. . In
must centres, there are no facilities;
there are no Government hospitx_als.
That is perhaps the reason why the
medical aid provision is not properly
utilised. .

I find also in certain places Class
IV employees are not even allowed to
use the lifts in very high bulldings.
Actually, 1 was present at a meeting
in Calcutta where lower grade post-
men and telegraphists voiced the
grievance that they ‘were not allowed
to use the ‘lifts when they had to RO
upstairg to the 4th or 5th or 6th floor.
I want the hon. Minister to make en-
quiries and stop this kind of thing.
This adds to the work load wupon
them. They often have to carry ten
seers of articles and to go upstairs
without having access to lifis only in-
jures their health.

Then., there is the question of ac-
commodation in the offices. I find that
the Accountant-General has criticised
the uneconomic expenditure on leas-
ing by the Postal Department of rent-
eq acrommodation for offices. I do
not see why the Central P.W.D. has
no scparate  wing for tl:le_P. & T.
There isx actually a buiding) pro-
gramme mentioned idn the report cir-
culated to the Members, But, the
P. & T. has no resources to com=
plete this building programme, That
is why the P, & T. offers very cons-
tricted accommodation in the post
offices. There is often no water; there
are not even lavatory facilities. 1
understand that in the Caleutlia
G.P.O. where a very large number of
people work, water supply facilities
are by no means enough. In Delhi
for example. there is a post uffice in
the fruit market, which is situated in
a store room for fruits: there is no
light, no facilities for_ventillation, 1
understand that in New De'hi, the
Deputy Minister himself went to a
meeting in a post dffice; I think the
Director General alsv was there,
They saw for themselves the horrible
conditions in which people have to
work and wave some, directions for
the provision of electric fans vr some-
thing to mollify to a certain extent
the distress of the employees in the
New Delhi GPO, The RMS sheds
in the Railway stations are about the
worst in the whole paraphernalia of
Railway construction, Railway
stations are re-built. But, as far as
the RMS goes. it is the Cinderella
and nothing is done about it. [ find
also that in Vinay Nagar and Lodi
Road colonies, the post offices are
situated in inconvenient rented
houses. There is no reason for that.
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Thig is Government property. You.
can easily find some good accommo-
dation for the Postal Department, In
the Cqnstitution House fur example,.
the post office is situated at a dead.
end so to speak, You have to go a
long way. I do not see why it could.
nvt be situated near the reception.
room.

There is a place in New De'hi in
Queensway, called the Taj, which, L
understand, is P. & T. property. It
seems to be wunder American occupa-
tion and since the Americans do not
vacate, the Department is put to a lot
of difficulty to find alternative accom-
modation which is just as good. I
would refer specially to the observa-
tions made by the Swiss Secretary of
the Posts and Telegraphs Workers
International who came here last
year, who said that the conditions i
which postal employees work in this
country are inhuman. Now, the Gov-
ernment of our country likes pats on
the back from foreigners, but this
comes from a foreigner with no “sub-
versive” Inclinations—he belongs to a
very respectable international trade
union organization—he said the condi-
tiops in which Indian Posts and Tele-
graphs workers are working are pret-
ty inhuman,

I find also that in the RMS Runniny
Section. they do not get a weekly off-
day, and then, the Expert Com-
mittee's recommendations on the re-
duction of working hours, on the
computation of duty periods and many
other items have been reiected. In
West Bengal, those who were asked
to work on Sundays and holidays, got
no allowances, In the Delhi Mail
motor service, the woes of the workers
are increasing. The extra-depart-
mental assistants get pay which is
absolutely unsuitable as far as any
ordinary, normal, human kind of liv-
ing is concerned. Because of the
“split duty” system in Calcutta, as
far as postmen are concerned, thuse
people have to come to the post office
at about five or six o'clock In ‘(he
morning, and they cannot get back to
their homes till about seven o'clock
in the evening. In regard to this, as-
surances were given by the Director
General as well as, as far as I knew,
by the hon. Minister himself, but
nothing has been done in regard to
the elimination of this “split duty”
system,

There are so many other difflcul-
ties about which I have not got the
time to make any reference. There
are some who had failed to opt Iin
time for the Pay Commission recom-
mendations of pay. They are still
left in the lurch even though their
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~case is deserving of very sympathetic
.consideration as 1 could understand
+even from my talk with the hon.
.Minister, Revision should be made
-of scales of pay, and the lot of tele-
.graphists and telegraph peons—es-
.pecially when there are so many
.refugee colonies to supply letters and
‘telegrams too, it is very difficult for
"them to work because these refugee
colonies have np numbered hutments,
In the bustees also it is very difficult
.to find out where people live. So
*these people are working under very
difficult conditions

1 shall refer, then—there are so
many other things in regard to the
:amenitieg of the workers about which
I could say a lot, but I have not gut
‘the time—to the abuse, I should say.
«of the so-ca'led  Safeguarding of
National Security Rules, in its appli-
.cation to the cases of workers. I
find. for example, such chargesg are
made as attending a “May Day” meet-
ing. or advocating that Members of
“the Legislative Assembly and Parlia-
ment should be moved to take up
particular cases. 1 remember having
_gone to a meeting where large num-
gers of genuine post office employees
were agitating for the reinstatement
-of a gentleman called Saroj Chatter-
jee who had worked for about 15
years or so, and had an unexception-
able record. Now, there is a widely
held feeling that people are pushed
out by the utilization of the so-called
. Safeguarding of National Security
Rules. They ﬁct very vague charges,
and they are kept hanging in mid air
for a very long time. Fypr example,
there is the case of one K, G. Bose
whpo was appointed in 1941. He was
made permanent in 1944 and he has
been under suspension since 3lst
March, 1949, It is nearly 48 months,
four years now. that he has, been
hanging in mid air, so to speak. There
are so many other cases here. The
Government Servants’ Conduct Rules
. are exceedingly stringent as far as
they go. On top of this. you Auvep
the Safeguarding of National Securi-
ty Ru'es which is really the last
. straw on the camel's back, I know,

rhaps, when . the. Home Ministry’s

mands are placed before us, we
. shall have another opportunity of re-
ferring to this abuse of the Safeguard-
ing of National Security Rules, but
I want to impress upon the hon.
Minister that it is very necessary in
the interests of the morale of the
-post office employees that this kind
- of abuse should ‘ceasé without delay.

I would refer, then, to another mat-
ter which is, to my mind, of very
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great importance, We dre almost get-
ting rather accustomed to the censor-
ing of letters which goes on with im-
punity, Last year—I find from the
debate—a Member frem the Congress
benches spoke of the Pustal Depart-
'ment giving facilities, which were
rather objectionable, to agents of the
Police who Ro to every post office and
collect the letters addressed to cer-
tain people, Now, this sort of thing,
that there is censoring of correspon-
dence, not in war time but in peace
time, is‘-a matter. about which any
normal democratic Government ought
to be ashamed, but there is another
matter also to which I want to make
a reference, and- that is, the anti-
Communist bias of this administra-
tion. I know more or less where we
stand, but I want to be very clear
about the position. . We ought really
to know hvw exactly this Government
wishes to behave. ] want to be cer-
tain if the Government of this coun-
try wants to behave as the Govern-
ment of the United States of America
is behaving at thé present moment. I
ought to know where we stand 1
know to a certain extent. but not en-
tirely, and we have the right to know
where exact'y we stand. And that is
why we pointed out in the course of
the debate o Foreign Affairs that we
have found that the post offices of
our country are lending themselves
illegitimately to anti-Communist pro-
paganda of the most blatant descrip-
tion. On that occasion this House
was shown copies of newspapers
where facsimiles were printed of the
envelopes on which ‘anti-Communist
propaganda are embossed. They were
shown to this House last time in the
course of the Foreign Affairs debate.
but. of course, we never get answers
to these very relevant auestipns whirh
are put up, We do not get answers.
I want to raise that matter again. I
have in my hand two -envelopes’ ad-
dressed. one tv a book shop in Con-
naught Circus, and the other to ‘an-
other address in Delhi. These two
covers are coming from alcutta.
Oune is dated 12th January, 1953, and
another is dated 24th of January,
1953. They both have got embossed
on their cover, along 'with the pus-
tage stamp, an inscription  which
says: “Communism has nothing" to
offer but. chains”, Now, these: gentle-
men who sent these covers are very
welcome to hold. whatever obiniun
about . Commundsm -they .choase to do.
but the Government of India, the
Postal Department. ;has no business
to permit this kind “o? thing beine
done. I say the Postal’ Department is
responsible for if, because I dg,. not
think that without the permission of
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the postal authorities, this kind of
-embossing could be done. Here is the
two anna stamp or something—the
stamp is here and the lable is here.
Both these come from Calcutta, aud
they show that the whole thing is
embossed at the same time. They
-cannot be done separtely. It is done
at the same time, and the Pust Office
must have given permission to these
people to use this kind of inscription
along with permission to use the post-
age stamps of this fashion, These
are nbt stamps. This is merely an
embossing of the postage. Thev do
it in this fashion. 1 propose to lay
on the Table of the Houge these two
covers in vrder to bring home to the
Minister of Communications the im-
portance of this issue, I have alrea-
dy mentioned it on the occasion of
‘the Foreign Affairs debate. I got no
satisfaction. There is a cut motion
to this effect in the name of my
friend Mr, Ananda Nambiar which
says:

“Anti-Communist political cam-
paign permitted by the postal
services on the postal covers sent
from Calcutta in January, 1953."

These are the covers, and these
show the spirit in which the Postal
Department is working at the present
time,

The Minister of Communications
(8hri Jagjivan Ram): Have you
come across gimilar instances after
January?

Shri H. N, Mukerjee: I am not
concerned at the moment wilth what
the hon. Minister has come across. 1
-am only concerned with a statement
by the hon. Minister in regard to the
responsibility for this kind of thing.
It the hon, Minister can tell me that
stamps can be put on postal covers
in the fashion that it has been done
on these twp covers............

8hri Jagjivan Ram: That {s pot
my point,

Shri H. N. Mukerjee:........without
permission from the pustal authorl-

ties, that "is a difflerent matter. I

would ask the hon. Minister not to

interrupt me at this moment.............
'

Shri Jagjivan Ram: Carry on.

Shri H. N. Mukerjee:...bul to toke
very careful note of what I am gay-
ing. I want him to go intp thic mat-
ter carefully, and not to stand up
now and interrupt without knowing
the facts about the situation. He
need not refer to what is happening
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in other cases. This is a very con-
crete instance of what I am tryin® to
point out. If I am told that the
Pustal Department has no cesponsibi-
lity for it, then I am sure 1 shall
accept hig statement, buf if I am toid
that the Postal Department has given
this kind of permission to certain
parties in order to carrv on this pro-
paganda on covers which are used for
purposes of communication, then, of
course, that would be another story.
I relate this incident t{o the entire
policy and methods of” admunistration
of the Communications Ministry. And
the amenities to the staff are so in-
adequate and the conditicns of work
are still so very very unsatisfactory
merely because the Communications
Ministry, like the rest of the other
Ministries in this Governinent, are
not concerned about imurceving the
living conditions of our common
people, and that is why ihey are ad-
ministering this Ministry in a fashiun
which I certainly cannot commend,
and I therefore support the cut mo-
tions which are before the House,

Shri Venkataraman (Tanjore): I
join my friend Mr, Iliren Mukerjee
in paying a tribute to the twc hund-
red thousand workers engaged in this
great and grand national underlaking.
I also include among them Lhe cillcers
of the Ninistry, to whom my hon.
friend Mr, Mukerjee was re'uctany to
pay his compliments,

I shall briefly deal with oue or two
points which Mr. Mukerjee hes stat-
ed, before proceeding to some of the
points which I desire to make,

Firstly, Prof. Mukerjee said that g
certain amount of money is due from
the Railways. and that :f thut money
were realised, the empluyees of the
P. & T. would be able !0 earn better
wages, or get better cconditions of
employment. I would like o remind
this House that the emoloyeus of the
Railways as well as the P. & T. are
governed by the Central Pay Com-
mission scales, and that thke salaries
and wages are not dependerit on what
the Departments earn, but opn consi-
derations of the needs of Government
servants, and the amount neccessary
to maintain themselves, and t» lead
a normal healthy life in this country.
which has been assessed by the Cen-
tral Pa%v_ Commission, and fixed as
such, herefore, I would like to
show to this House that the mere
book adjustment or transfer of cer-
tain funds from one acrount to ‘the
other, or of taking more money from
the Railway administretion into the
P. & T. cannot, and will not, in any
way, help the cause which- he ftries
to espouse. )
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The second point that I would lixe
to deal with is this, Prof, Muker-
jee was very very sorry for thrre
persons who had to walk a few yards
from their rooms in the Constitution
House to the Constitution House Post
Office, but I am going to place before
this House the fate of all those hund-
reds of thousands of villagers living
far far away from towns, from cities
and civilisation, and from the mad-
ding crowds, who have to walk miles
and miles, five or sometimes ten
miles, before they can see the sight
of a post office,
though we must congratulate the
Government on their endeavour to
establish post offices in every village
having two thousand population, they
are losing sight of a very vital point,
namely that those villages which have

a populativn of two thousand may be:

so situated in certain areas that they
may be within a few furlongs from
a post office, whereas in other aresas,
they will be miles and miles away.
In the constituency from which 1
come, the post offices are a rarity, and
people have to walk nearly flve to
six miles befure they can see one of
them, Therefore, I would urge on the
* Government to revise thgir policy
with regard to the establishment of
post offices,
the establishment of post offices to
places v:a.rhere there is a two thousand
population, but to see that within a
reasonable distance, say, within three
miles of each and every post office,
there is one post office established,
whether or not, there is the requisite
population, Otherwise, it will cause
a great deal of hardship.

With regard to the distribution of
these post offices, 1 have a very grave
complaint. At page 16 of the report
of the activities of the Department,
1 find that Bihar gets 744 rural post
offices, as against 715 post offices for
the whole of the rest of India.

An Hon, Member: What are tl"m
figures?

Shri Venkataraman: 1 will read
the figures. At page 16 of the report
of the activities of the Posts and
Telegraphs Department, you will find
that Bihar gets 744 rural post offices,
as against 67 for Madras, 65 for West
Bengal. and about 64 for Bombay.
while the total for the whole of the
rest of India comes to only 715. It
gives me a sort of envy that I would
like to migrate to Bihar rather than
stay in Madras,

Shri Jagjivan Ram: But a Bihari
would like to go to Madras,
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Skri Radhelg]l Vyas (Ujjain): You.
will not have other facilities there.

Shri Jagjivan Ram: I would like
t? go to Madras.

" Shel Raghavachari (Penukonda):
Does the hon. Minister come from
Bihar? ~

Shri Venkataraman: I would earn=-
estly plead for a more equitable dis-
triqution of the location of the post
offices in all parts of India, and if
there are' any deflclencies I do not.
wish that they should not get g pre-
ferential treatment or a little more

Shri Jagjivan Ram: There is no
guestivn of preferential treatment, It
is related to two thousand population.

Shri Venkataraman: The hon.
Minister will certpinly be able to
explain why one State is able tp get
much more than all the other States
are able to get. But 1 would say,
considering the locality from which I
come, the difficulties which I face,
the complaints which my consti-
tuents voice day in and dav out, and
the lack of facilities for me to con-
tact my constituency., that there
should be a more equitable distribu-
tion of the location of these post
offices in the country,

Then, I come fo the next point viz.
the finances of the P, & T Deﬁart—
ment, The working of the P
Department certainly showg a very
satistactory position. But I would
suggest that a p~recentage, even as
we have fixed a percentage on Rail-
ways, should .be made payable by
the P. & T. Department to the Cen-
tral revenues. Just like the conven-
tion which we have adopted for the
Railways, there should be a conven-
tion that four per cent. on the capital
outlay should be paid to the general
revenues. That is the sort of divi-
dend which the people of India
would get on the servicés which are
now being performed by the P, & T
Department,

Then, with regard to the amvunt
also, I feel that the Posts and Tele-
graphs Department would not be
able to spend all the amount which
has been set apart for them :n the
Five Year Plan. In that Plan, a
sum of Rs. 50 erores has been set
apart, for spending in the expansion
of the P, & T. Nepartment, So far
we have spent only about Rs. 20
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crores, including the budget esti- ployees of the Government—for In-

umnates for 1953-54. The balance of
Rs. 30 crores will have to be spent
within two years, namely in 1954-55
and 1955-56, I wonder whether the
Government would be able to absorb
this amount in developmental ex-
penditure, Otherwise fhe ' allocation
for the P, & - T. Department would
lapse. One earnest suggestion would
.be to Increase the civil and engineer-
g works of the P. & T, Department.
My friend Mr. Mukerjee pointed'y
drew the attention of the House to
the somewhat unconscionable rent
.being paid by the P. & T. Depart-
ment, giving almost a suspicion that
certain persons are being favoured hy
:being given high rents for their pro-
perties, Now the only way by which
‘We can RKet over this complaint is to
stary more and more building works,
and if the C.P.W.D. is not able to
~manage, my suggestion would be that
the P, & T. Department should have
a civil engineering section for them-
selves, so that they may develop the
building works, and the housing of
the works peop’e.

With regard o the stores, 1 ‘find
that there is a sum of Rs. 4-40 crores
in stores. A body of experts was
.asked to go and investigate into the
efficiency of the stores, We do not
‘know what the result of that Investi-
:gation is. The House would like to
‘know how much of those stores are
.now obsolete and arve not fit for use,
‘The habit of carrying‘obsolete stores
‘which are no longer useful is conti-
uing, The amount of stores which
are or have become obsolete should
be mentioned. so that the peuple
‘might know the real total assets in
the shape of stores that are available
‘for use in the future.

I shall now deal with one or two
other matrers which concern the
‘public. I read a report sometime ago
‘that the post offices intend to allow
savings bank accounts to be operated
by cheques, This is a very welcome
suggestion. If they allow the post
office savings bank accounts to be
‘operated by cheques, there will be
-greater "incentive for the rural people
to put money in the post office sav-
‘ings bank and be able to draw j; by
means of cheques. This should be
pursued vigorously. The introduc-
‘tlon of the cheque system should be
wxpedited as much as possible.

‘The post offices are also in charge
wf postal insurance. Now the postal
insurance is for vne or two deflned

stance, the emp'oyees in the Govern-
ment of Indias telephuvne factory or
the people employed in the Cordite
factory in Aravangadu—should not
also be allowed to have this facility,
I will go one step further and say
that- wherever established concerns
want to allow their workmen to in-
sure under the postal insurance
scheme, facilities should be available
to them., My feeling is that if we
spread the postal insurance scheme
over the whole of the area of the
poorer classes, the pace vuf nationali-
sation of insurance will be quicken-
ed. It will be far easier to nationalise
insurance at a certain future date if
we spread this postal insurance over
the poor calsses of people.

I want to deal with gne or two mat-
ters relating to staff. The first point
is regarding the denial of medical
facilities to class IV servants, The
class III and other people have got
medical facilities for, treatment of
themse'ves and their families, but
these are not available to the ¢lass IV
employees.

[PanpIT THAKUR Das BHARGAVA in the
Chair]

There is no reason why the class IV
employees should be excluded from
the medical benefits and I am quite
sure that the Government would very
sympathetically consider extending
these facilities tg them,

A few postmen have been promoted
asmglerks. They have been working
very satisfactorily for over a period
of six to seven years. In some cases
their record of service has been un-
blemished and has been verv gnod.
But now, I understand that the Pas-
tal Department is holding a qualify-
ine examination after such a long
time to see whether they could be
confirmed as clerks. This is very
unfair to these people who have been
allowed to work as c'erks for a
period of six years, to be told that
they must sit for a quallfying exami-
nation at the end of that period. 1f
their record has been good. the De-
partment ought to be able to con-
firm them as clerks without making
them sit for another examination,
and I hope, that this matter alsp will
receive the consideration of the Gov-
ernment,

Then there is another class of
people who have been very hard hit
—ths war service candidates. At the
time when the war service candi-
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dates were takep in, they were told
they wou'd be fitted into the grades
of pay which they were drawing in
military service, Now in the mili-
tary service they were drawing
several kinds of pay. They had got
kit pay, they had some other allow-
ance and all that; but the basic pay
was small, If these people were fit-
ted into that crade in which the
other postal employees were to be
emp'oyed. then you would find that
those who had put in larger years
of service and people who had serv-
ed in the war would be on a lower
grade than those who were recruited
directly in the service. Now. as a
result of the Pay Comnmission’s re-
commendations, every one is started
on the minimum of the scale with
the result that the new entrants get
as much as those persons who have put
in some years in war service. I do
hope that the Guvernment will look
into this matter and do justice to
these people.

I have to make a specia' plea with
regard {o the telephone system 1n
Madras. The Madras Telephone Cen-
tral Exchange has almost outlived

its existence, It is a question of re- *

newing the Exchange. I understand
that the District Manager alsp wrote
a pathetic letter explaining the con-
dition of the Central Exchange We
would urge on the Government to
make efforts to renew this  Central
Exchange of the’ Mudras telephone
system at their earliest convenignce.

ot fow wre gerearm (et
+qigT 7 T wARIR) : mewTRr
T FEqHT F I & a7 79 fqw
¥T IGT AT A §, AT WK fawrg
®1 g fez 7 ag qEwar guar ar T
@I A F1or § o org @y war
fsft @ 9T PR gAr g
A A7 I LAY AHTT & qTHAT ®Y
0O OHIH FATARATE | g/ Az
T A A WA AT § I T AEE
7 awq d@fawl 7 wow wfesfay ¢
qARTH T T AT W97 g9 F ¥ foq
4 W IqE FT IFT e I Wy
17 wtﬂwﬂﬁmmy
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wgr % 9 fawrn & wafa v
Y 8, o gAwar g fr 1o W< q&®w
A1 #rgfez § xa fararr  wgw I=fa
& AR T F fag Farew gw AW
WAFEFaqrE FTarT Y | qg TH
deT FT VW §, o wAwan g e afz
Z0 xast fafaea sraatfeat &1 qemaar
3-3-¥5 AR 34 & A 7 R
A g o A A | frpear} e
gATY wafy af sdaeE @ g )
urT A4 fis srgi 39-3-¥s 7 g
A4 ¥ T 9 A7 gEar  gese
4, Fg 3L F Ag W@
3%%0 g &Y TE | T WFHT ot ATIIE
/% F TrHRAEY Y FET ¥ego Y,
% WT TAHC Y453 g A4Y | EHHTE.
# 7 7 off gt 9972 § agT  FTH
safagEd | 12-3-¥s # WGl EAATE:
AIfHas FY et v o Femerrs Y &,
qZ ITHT FET IL-URA AGHC
s}¥o TF TEIMWT § | T HFC
ZARIT TFHEAA  J¥os T qGHL
¥3YY T g W & | qfeww w1
wifrgs & ot sy g€ @ wgt ey
T g FAA el Y, Iy W
IART FET TFFL L¥9o TF IZH AT
21 T wF 2R FRE Ay
TER OF qr@ W7 gorT A &Y angw
q, AZ W FAX TF AT/ AT AT
g mg -

Tq ww1C afr gw g A gfee
q @9 § A g9 A9 TF A 9T
g & AT ag ag € v gw J wer
Mgfed mimsfaNE ) @
wra sag #Y gfoe & ot qure s gfa
¢ fedr ard o« demy ot @R
weof oY agT War AY 7T FT {vold
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gt yee gart o Al
feat & 2o wfrmrg ag 7€ 2 | Wi
AT ® ﬁm ’Zﬁlomf’mm qT
et o smmemr 7€ | W AT
& 9% g7 & qIST FT AFTAATFE
Wl &9 22¥s § & R A% W
i vt gfe & g avd § e qw 7
e ¥y g foz & FTHY IfTATE

au ¥y gfee & o o7 fawr A
wTor et #1 € 1 &gl F w@ A A
W‘Wﬁmwémﬁqﬁm
ot gwar @ fr for ol & sy
T W L I Ay ad A O
grErF et aqr g 1 et A A
syyeqr &Y 7€ § gg W uF Y Wy
T g | gt wewIt F v w
ATITAT AGA FTH! ¥ TE & | THT #Y
TS fAgIr 7 AT ga 7 FTHr I=fA
FT 1 gt A% EwrAETa & A §,
73 faatm Ay feare agf Taar | &
rgar g fe zad fawmr i gg s AgETe
w1 afz ag da1 KT A1 < W7 aga
T FETO EY THATE |

71 & weg) 41q 38 § 5 wera
% I e & fag fawT &1 avw 5 uw
fagg sgeqr #7 T E; R g &
HTOT qUTY §F § WEITATT 92 T F7
9T, %Wﬂﬁ%mﬁﬁgm
& T 91, 9T I] A€ AT & F
WSTTTT agT I T FATA 1 44T )

Fraran ot gtk % fad ot ot
syarear #1 7€ & 99 F wATI AT E
Friars Z1AT a¥ T Y T E |

g dva F g7 A faa & o g
earfan frar & 1 @9 @ fawr W
aree wc & et o aga ol
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Shri Jalpal Singh (Ranchi West—
Reserved—Sch., Tribes): With the re-
rpatriation of what one hon. Member
.called the ‘Rafian’ nuisance, I feel I
should today declare an armistice and
:not take up once. again cudgels
against my hon. friends

Shri Jagjivan Ram: I welcome that,

Shri Jalpal Singh: ......because now
‘there is a new regime and it.is only
fair that the change that has come
about should be given an opportuni-
‘ty to show itself. Then, if it should
‘become necessary at a later stage, I
:shall certaiply put my gloves on again.

Several people will be talking about
Posts and Telegraphs and so I would
“like to restrict myself to Civil Avia-
‘tion. Once again I would repeat my
counsel to Government that they
:should seriously reconsider the ques-
-tlon of assigning Civil Aviation to the
‘Ministry of Defence. I have given
.my reasons before and today, atter

-

‘regard to Defence.

ur ars, those reasons have be-
rf:gme yi‘xl the more essentlal and
cogent. I will give only a few ins-
tances to prove how necessary it has
now become that the matter of Civil
Aviation should be transferred to the
Ministry of Defence. During the Des-~
mands for Defence we have been dis-
cussing the question of cllnng-ti?rir: 1::
rogrammes and policies I

L o B Civil Aviation is
the second line of defence. From this
alone it becomes obvious that it can-
not be as efficlent or effective if it is
away from the Ministry of Defence.

Last time my hon, friend the Minis-
ter of Communications in making a
vain attempt to contradict my charge
assured us that there was no friction
whatever between his Ministry and
the Ministry of Defence.

The Deputy Minister of Communi-

cations (Shri Raj Bahadur): There is
none.

4 PM.

Shri Jaipal Bingh: I will take my
hon, friend not far from the House,
I will take him only to Palam. What
is the posjtion in Palam Aerodrome?
This belongs to the Indian Air Force
but Civil Aviation is also using it.
As you know, Palam is one of the
three international air-portss we have
in this country which has not got the
modern and up-to-date international
operation facilities. Dum Dum has,
Santa Cruz has but not so Palam. I
am talking of the modern, up-to-date
internationul operational facilities; I
am nol talking of little chirags that
you put down in every big aernodrome.
Now, what is the pogition? There is
constant and continual friction bet-
ween these two organisatioms. I will
ohly leave it at that because I do neot
want to go into detajls. But the fact
is, if you go there today you find that
there is no improvement in any way,
there are no modern lighting taclli-
ties, no better runways are developed.
The Air Force says Civil Aviation
should do it and Civil Aviation says
the Indian Air Force is responsible
for development. If Government ac-
cept my suggestion and put Civil
Aviation under Defence. the gquestipn
just does not arise. It Palam ha
pens to be too near to my hon. friends,
I would like to take them a little far-
ther away to Hyderabad. Let us go
to Begumpet. Civil aviators use that
aerodrome only for a few landings
but the Indian Air Force is there and
has been wanting it. My hon. friend,
however, says that the Indian Air
Force cannot have it. The countiry is
one. The Government is one.
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fence should be ovne. There are <o
many other reasons. You have al-
ready in operation various flylng clubs
and you have now got the National
Cadet Corps. That is a defence
scheme. It has to be opera’ed
_through my hon. friends’ organisa%ion.
There again, I do not say that there
is friction. I am not saying that
there is friction in every Department
of aviation—military or civil. But I
do maintain that there is no necessity
for having a separate thing. Why
should there be this need of even hatv-
ing two separate things near each
other, wherens if it is under one roof,
the thing becomes automatic and there
is no scope for friction and all diffi-
culties are obviated.

After having said that, I would
like to point out that there Is- still
plenty of room for development in
the matter of Civil Aviation. 1 know
my hon, friend has already made the
first rcading of the Airlines Na-
tionalisation Bill. I would like to
know, when he replies, when the
second and third readings will take
place, because it is very. very impor-
tant that this question of nationalisa-
tion of airlines rhouid be definite.
Government have said various. things
.at different times and we now f{ind
that they are Frocrastinating the im-
plementation of somé of the promises
that were made. It is very. very
necessary to my mind, specinlly
from the point of view , of the em-
plovees. there should be a definite
statement that Government are go-
ing to take over- by a certain date:
The situation at the present moment
is indefinite and workers from tup to
bottom in Civil Aviation are under-
going not only physical harassment
but mental worry also, which perhaps
few people know: I will give only
one or two instances, because 1 know
that there are people in this Mousa
who have made a special study of
labour problems in this country and
they will be in a betier position than
myself to expatiate on those problems.

Would you believe it when I say
that there is ‘a senior scheduled air-
line that today has the audacity to em-
ploy co-pilots without any salary. They
et no uniform allowance. Thereisno
ransport to take them tn the aero-
drome or back home. Nor they get
any board. s that the type of direc-
tion that the country expects from the
Civil Aviation Directorate? This is
the situation that has been brought
about by the previous regime by food-
ing the market with pilots and others
who could not he absorbed in the in-
dustry or in defence or anything else
like that.

11 PSD
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In this report we Qre told that the

C.A.T.C. at Allahabad has produced,
during the period under review, one
B pllot and two Assistant Pilot Ins-
tructors., Of course; there is the con-
version course. In the past I have
bitterly criticised the C.AT.C. 1
think it is superfluous. I have accus-
ed Government of under-mining the
work of the various flying clubs, on
which Government itself spends so
much. It would be spending .next year
Rs. 13:9 lakhs, and yet it is duplicating
the work and competing with the fly-
ing clubs, We were told that this was
done with a view to teaching the
flving clubs to improve their standards,
s0 that there would be better teaching,
and so on. I ask the Government:
Have they invested something like
Rs: 60 lakhs to Rs. 80 lakhs at a porti-
cular centre for the purpose of pro-
ducing one B pilot? Look at the record
of the flying clubs. The ten subsidised
flying clubs, during the same period
have trained 115 A pilots and 60 B
pilots. Compare the figures. Govern-
ment is spending Rs. 13-9 lakhs on
the flying clubs, but on this single
institution at Allahabad they are
spending an equivalent amount. but
what are the results? I am not try-
ing to play about with statistics, be-
cause I will be told that there are
many other things being 4one there.
I know that there is ground work
training, there is the conversion course
and the like. But [ do maintain that
it is uneconomic,—in fact, it is foolish
—for Government to cut the ground
under its own feet by taking away
work’ which rightly belongs to the fly-
ing clubs. The flying clubs have an
excellent record If you are not salis-
fled with the maintenance uf the
standards of A or B pilots, what you
have to do is you should have one
standard of examination. At the pre-
sent moment, each instructor has his
own standard. If you are trained in
Madras and you become a B pilot, you
become a B pilot of one standard,
whereas il you are trained at the
Delhi Flying Club, you have annther
but higher standard. There is no
common standard. We should ap-
point, say, an Indian Air Force’ exa-
mining body or something like it, I
mean an all-India examining body.-
Thereby we would have only one
standard and there would not ba this
problem. I suggest that Government
have falled to carry out their promises
in regard to the CA.T.C. at Allaha-
bad. |1 would like my hon. friends
to tell me how many trained pilots
left them and how many among them
found employment. As a matter of

. fact, when some of them appeared be-

fore the U.PS.C. for
as aerodrome officers,

appointment
not one
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[Shri Jaipal Singh]

them was accepted. This is the
record of a Government institution. It
only goes to prove my contention that
this brave endeavour was quite un-
pecessary. The work would have
been carried and still can be carried
on by these subsidised flylng clubs.

Coming to some of these flying
clubs, I do not know what plans my
hon. friends have got. I daresay they
have some. All I can say is this.
If my hon. friends are in a position
to give us now, or at a luter stage.
the cost of training pilots at the
C.AT.C. at Allahabad, it would be il-
luminating. As far as I am concernh-
ed, 1 accept the Master _Commiltee
report. I really do not know why
though the Budget Session is on, that
report has not been placed on the
Table of the House. [ wonder whe-
ther it is because the findings have
been very derogatory to the adminis-
tration in this particular connection.
It may be that Government are etill
considering the report, but I would
like to know from the Minister when
Parllament will have an opportunity
to have coples of this report:

There is not very much time left
and I will not go into details but 1
wish to say that last year I did not
get a very satisfactory reply about the
Curtis Commandos. I know thut Gov-
ernment have been in difficulties over
this. I fully sympathise with them.
You have to sympathise with a man
if he does not listen to you and thinks
that he is wiser. What else can you
do except sympathise with him. By
their not listening to us and by rely-
ing solely on their own non—tec}mtcal
direction, we lost the opportunity of
earning at least ome million dollars.
Now, 1 do want to know what has
happened. At what stage are those
Curtis Commahdos? Have they been
sold? How many of them have been
gold and have left this country? what
are the fnancial implications of the
deal that Government have entered
into, and with whom? I would lke
to have definite informatirn it the
hon, Minister can give it.

Shri Jagjivan Ram: 1 am not in-
charge of that. Ask the Minister of
Supply and Diasposals who is not here.

Shri Jaipal Singh: [ would like my
hon. friend—again he might say that
it is not within his jurisdiction—to
take steps to remove the discrimina-
tion that exists in-our country in re-
gard to Indian nationals flying and
aliensy flylng. Whenever Indian na-
tionals go abroad, they get exactly the
same treatment as the nationals of
the country where they receive their
training, Here we discriminate
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against foreigners. To my mind it is
very unfortunate. The amount that
will be ‘involved will certainly not be
very much, berause there are not
raany non-Indian nationals in this
‘tountry who are learning flping. I do
not think it would cost the Govern-
ment very much money and it would
be a very food move. It would FLe
one way of reciprocating the gene-
rous treatment our nationals get when
they go abroad.

_ Again the Ministry has much to
improve ts services in regard to civil
aviation control. I know thig pro-
blem is being thrashed out by the
hon. Minister: So, I need not go into
details. 1 will only give one instance
as to what I mean. Whenever an ac-
cident takes place, we generally think
it is the pilot who is to blame. Unfor-
tunately, whenever there is an acci-
dent and it ig fatal, the man is not
there to tell us exactly how things
happened. Now I find that our . con-
trol is such that pilots are forced, as
it were, to obey their “control” orders.
Up in the airit is the commander who
should make the decision. You may
give him instructions, but it does not
mean that he must obey the ins-
tructions. He knows best whether he
has petrol; he knows best whether his
aircraft would be airborne. So, he
must take the decision himself, But
it you do not obey control orders you
lose your licence. That is not the
way to handle the problem. I have
only given one instance; there are very
many things where we could, as it
were, liberalise our attitude towards
the man who does not want to coinmit
suicide, but perhaps by our being over-
strict and not giving him the freedom
that I3 enjoyed throughouf the world,
we, as it were, make him commit
suicide and along with him kill so
many people. .

In the end 1 would like to add a
few words of my own by way of pay-
ing a tribute to Dr. Ghadge for the
splendid work he has done in produc-
ing HT 2. It may not be a wonder-
fu] thing by way of comparison with
other aircraft, but the very fact that
at H.AL., Bangalore, we have been
able to produce an aircraft is an
achievement. The engine may be im-
ported, but the rest of It has been
built and designed by an Indian, every-
thing has been done by Indians. I
think it is something to be very proud
of and I do hope this question of pro-
ducing aeroplanes will be pursued
more vigorously. I see no reason why
we should eternally be dependent on
other countries. Why can we not
produce under franchise aircraft our-
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selves like other countries? But we
seem to put al our eggs in one basket
and that basket generally happens to
be British, as if the British were the
only people in the wide world to give
the best for this country.

[ ]

With these few words, I would like
to ask my hon. friend that if there
are points in what | have said whicn
he is unnble to answer right now, or
later on when he is replying, I would
certainly like him to pass on that to
hig various officers, so that at least
after two years, I get some satisfas-
tory reply. '

Shri U. M. Trivedi (Chittor): The
Postal Department is one of those de-
partments of Government which we
have always considered to be manned
by people who have up to now remain-
ed honest and full of integrity, one of
the few departments in our country,
the men employed in which we can
"look upon as honest, But in these
people who have been honest, slowly
and slowly, some sort of corruption is
creeping and we must guard against
this—being surrounded by the whole
corrupt world, a world of their own, of
Government servants, this corruption
should not overwhelm them. It is
with this desire that T speak before
the House today.

But what is happening? As the
Deputy Leader of the Communist
Party in the beginning said, we are
not very clear about our whole con-
ception of this Department—whether
Wwe are running it as a commercial
concern, or whether we are running
it merely as an auxiliary Govern-
ment department. It is this difficulty
which is creating & sort of suspicion
in the minds of the employees. At
the same time surrounded by the eco-
romic cirrumstances in @ which they
find themselves, they also try to be-
have like railway employees whom
we cannot convert to honesty.

SBhri Nambiar: That is not true.

Shri U. M. Trivedi: May be for
you.

Shri Nambiar: They
to defend themselves.

Shri U. M. Trivedl: I have, how-
ever, noticed that the tendency of the
employees not behaving well with
the public is not so much in the
Fostal Department as it is in the Tele-
graph Department. The Telegraph
Department shows good returns, So,
as in the case of the Railways, the
worker thinks that it is his labour
that earns so much, ro he must get
more. That is the feeling among
the workers.

are not here
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What happens? A sort of bottles
neck takes place at varinus places.
Formerly, in olden days, when we
veed to send telegrams for six annas,
the telegram would reach its desti-
nation immediately and people used
to wonder at the facility to flash out
news” within half an hour. But to-
day you try to send an ordinary tele-
gram to any outlying area. It .nes
not reach and you are forced to send
only an  express telegram, You
spend double the money and still you
are in the lurch whether the tele-
gram would reach at all. Probably
a man walking the distance would
have reached the destination, earlier
than the telegram.

An Hon, Member: Use the wireless.

Shri U. M, Trivedl: The wireless
will not work and the telegram will
not work.

Shri Nambiar: Who is responsible
—not surely the workers.

Shri U. M. Trivedl: I will give you
an Instance of what happens. We
have got direct circuits from one
place to another, Yet under certain
orders of the Postal Departmental
heads to  allow certain telegraphists
and certain supervisors to earn more
on the telegraph exchanges orders
have heen passed that you should not
work from a particular station to a
particular station where the direct
circuit exists. All the telegrams
must go through a particular termi-
nus station and from that terminus
station telegrams will go back. This
is duplicating or triplicating the work
which ordinarily, two or three years
back, was being done by the direct
circuit.

Shri Raj Bahadur: Will the hon
Member favour us with a specific in-
stance of this?

Shri U. M. Trivedi: I ghall give ynu.
Thank you very much for giving me
an apportunity.

Neemuch for instance is a head
office having a telegraphic circuit
direct to Indore, direct to Ajmer and
direct to Udaipur. But if Neemuch
wantsg to send a telegram to Indore,
Ratlam, and Mandsaur, although there
is a direct circuit, it is not allowed.
Neemuch has to send the telegram to
Ajmer and Ajmer sends it to Indore.
Neemuch cannot send a direct tele-
gram to Udaipur. Neemuch has to send
the telegram to Ajmer and Ajmer s2nds
it to Udaipur. If the number of tele-
grams that pass through an exchange
exceeds 150, a certain payment |is
made. I have given you a specific
example. You get the instances re-
peated in Ahmedabad and Baroda.
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[Shri U. M, Trivedi]

The other matter to which I wish
to draw your attention is this. Recent-
ly I have heard, and I should say that

I have heard painfully, that about
one thousand lady telephone opera-
tors are to be retrenched. People

who enter service do so with a de-
sire that they might continue and
follow g particular career. After
huving given them that position it is
not desirable, from the point of view
not only of keeping up the prestige
of the Department but also of keep-
ing them employed, to 1ell them ‘you
are being discharged’. Government
should make every effort that these
lady operators are not removed from
service and discharged in this uncere-
monious manner,

The next point I wish to make is
this. We are not trying to develop
in any manner the various postal
amenities and facilities that are avail-

able to the public in other countries. -

You go to the United Kingdom. You
deposit in the savings bank of any
post office there g certain sum of
money and have a savings bank pass
book issued to you. You  go over
with that pass book to any part of
the United Kingdom, and -without
getting that book or your account
transferred you just carry that book
with you and show that book 1o any
post office you~like. You can 8l-
ways withdraw a sum of £ 3 at any
place any time. Why not afford that
facility here in India? Why not in-
crease the facilities to the public? We
are having savings bank accounts all
over India; savings banks in 0§t
offices do exist all over Indis. v
should we not introduce this system?
We must learn to develop and im-
prove our things in such a manner
whereby the public is benefited.

There is not enough time to discuss
a big Department like this and to ris-
cuss the big expenditure of this De-
partment. But | was noticing one

rtinent thing. Why is the Audit

eport of even 1850-51 not available

s0 that we may discuss the various
things? This is an ordinary matter
and the reports should have been
made available to the Members of this
House so that we may be able to
know how things are working.

‘There is one other matter to which
I wish to draw your attention. The
telephone rates that are made avail-
able to us are sometimés unremunera-
tive or uncertain. and any kind of
explanation is given to fit the oe-
casion. You can send a telephone
call from Hindaun toc Neemuch at a
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particular rate, and from Neemuch
to Hindaun at another rate! You can
send a telephone call to a distance
of twenty-lve miles for four timesthe

, amoumt for which you can send a

telephone call to a distance of two
hundred miles! Why does such a
system prevail?

There is another important feature,
and that is the last matter to which
I shall draw your attention. Under
the Defence of India Rules and the
Defence of India Act you had a cer-
tain provision whereby the police
were officially authorised or allowed
to look into your correspondence and
censor them. Those , Defence -of
India Rules and Defence of India
Act are gone. The Preventive Deten-
tion Act, a child of that time and
of those provisions, is still there.
But that does not provide {for the
reading of your correspondence.
There is no law in existence whi
can allow the use of the post office
by even the district+ magistrate or
the police to pounce wupon all your
correspondence and try toread them.
This must be guarded against. If
you have got a criminal and there
are orders by the district magistrate
specifically ' for the purpose, under
the criminal law, under tne Criminal
Procedure Code an order ic pszssed by
the district magistrate or the magis-
trate concerned to look into a parti-
cular correspondence or a particular
postal article or packet, you may co
so. But with very great respect I
submit that you must guard against
this, The sanctity of posial corres-
pondence for which the Postal De-
partment has deserved a reputation
for honesty and integrity <«hould re-
main. The hon. Minister should look
into this state of affairs and not al-
low the police or the magistracy to
interfere with the ordinary corres-
pondence of the people and bring
dow? that name to their own detri-
ment.

st dto ameo waf: (Reer gearé-
o qfewn 1 faor FeamER-qd 1
faar  argorgigR—afira—fira—am -
g snfart) : g% strorrdY fret & apx
¥ gt wqfadaew frwmr @ oY wvd
fomr § =2 TogsE A, fae
A Sar fr wgr e & i fergea
nigt & award”, @ fod wa faam
Farr forret ot stfer v 3 stfers wgfoma
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fawmw go FUA @ E | AT ¥ P
w1 ara fRE e 7 & o7 &%
TR A faafea $A &Y sgreqr At g ¢
afr e A as fRaa & fog

g war e d
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wgdt @ AT A€ 4 gl T A
7q Prarr 7 7 2war § 5 gl oy
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T dro ameo @i ] ,
gerr qa ¥ qwracd | faaT ad &%
RIS I TF 0T g g &
Qfez qrecd § 99 7 N UTaR OF At
g 7f) i, forad sosd € S
® qrax ue ar QO & el ghom gl |
& g7 arag ¥ g qrd a1 €41 5 =
¥ ww gq frama & foa & s gfom
g gl & famr fudddeT gar
wifgd 3347 741 §, 97 W LE N
a1 il d sgmfesay &9
v A fomr & gfoml w0 q@
faidigagm Tfg@ | sAsTRA
qr grar aifgd

7 fay € 7 ¢F v el
8, 39 & faarfadl ? = (5 @
%Y fs agt g7 qvez  anfeg #< fRar
AT, qrarr  qZi wY T garc Y §
ate zrar ofaar W g, 3fer anfr
agi g7 qez FfeT &1 T F1E
saeg A0 e war § agi ax
qier qifey & aff afes a R
Zfdrs £ wmreqr oy s WF AV
Fgr s 3( § ¥\fe agt & frarfaay =t
wec A3 & for w07 (y fe w0
grarg L = d A qudr g Wl
sirayawm & faai € afr W™
< ft ghwe om0

# afqr 7 7g #¢ sfraq wqf7-
Faw fafrezt 1 qurf qar g &R
HAAT FT TRGT FA{ g |

Shrl Sarmah (Goalghat-Jorhat): I
associate myself with the well deser-
ving tribute extended by fhe various
Members of the House from both
sides to the splendid persunnel who
are rendering yeoman service In the
matter of communications in this great
country. 1 go a little further that
our hearty thanks go to the Ministry
as well as to the higher cfficlals al-
though 1 am constrained to say that
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certain of them being very highly
placed have not been ahle as yat tn
bring themselveg to the position of
appreciating the difficulties of the
lowest officers, I mean category IV.

dia is a big country. I heard Profl
,Mukerjee saying that it is incoave-
nient to walk a 100 yards to reach
the Constitution House Post Office.
Mr, Venkataraman was saylng that
it takes miles and miles for one ' to
reach a post office in his cunstttuer;suy.
I come from a State where you 1
be walking for a whole week at a
reasonable speed. You will reach the
end of the week but you vrll not
reach the vicinity of a post office any-
where, That exists even wday and
al the same time I must congratulate
the Department for doing great and
extensive work during the last few
years. A friend to my right was say-
ing that he could reach a certain place
walking but an ordinary telegram
could not reach its destination. If I
take the Delhi Mail this morning at
8-30 from Delhi and go all 1arough
by rail, by the fastest connected
trains, I will reach my place, a head-
quarter town on a main North Eas-
tern Railway—meter gauge portion—
on the fifth day. If I go by rail 1
reach on the fifth day bul if I drop
a letter in the South Avenue tonight
before 8 p.M. it reaches my place at
2 p.M. tomorrow. So it will not be
proper on my part if I do nul extend
my wholehearted support to this Le-
pariment. Quite a lot has yet to be
done, but for what has . been done
any country and any Ministry can
certainly take pride.

We may not have many things new
to say because things are not moving
since we spoke In this House last year.
What is the fundamental finan-ial
policy underlying the operation of
this Department? In the Wive Ycar
Plan we find—para. &8—that “this
Department is responsible not only
for communication services for the
general public but also for such spe-
cialised sections as the commarcial
community, the Press, the railways,
the canal administration and the De-
fence Services. It is primarily a pub-
lic utility department but is run en
a commercial basis so as not to be a
burden on the general revenues."” It
is quite wunderstandable that in a
country which wag under foreign rule
for a long time and in which there
are many things to be done, a mixed
policy may be adopted wherein the
public will be served and the (Gcv-
ernment also may not be running a
working loss. I submit that now it
iz time that this Minlstry shouid
apply their mind to cholk out
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a clear-cut policy ag ' to whether tne
Posts and Telegraphs Department is
going to be a public utility service
or is it going to be run on commer-
cial basis? Let me try to elaborate
the matter, I am told that the post
card which we buy for nine pies costs
near about 12'3 pies =ach.

Shri Raj Bahadur: 132 pies,

Shri Sarmah: I stand corrected. The
cost of production and service of a
post card comes to 13'2 pies each. This
entailg g loss of one crore 32 lakhg to
the Department. We all know that
India is a poor country, The post card
is a necessity for the poor man. Al-
though on a thorough investigation, it
would be found thal many times more
post cards are used in cities and towns
than in the villages. Any way I ain
not here to suggest that the price of a
post card may be raised. But, looking
at the question from the stand point of
policy, if the Ministry really means to
make it a public utility service then,
nobody would quarrel for selling a
post card at nine pies whereas it ac-
tully costs 13:2 pies. If it is said
that it is run on a commercial basis,
it is difficult to understand how the
Ministry can reconcile these inconsis-
tent positions. 1f the post card issold
at nine pies and it costs 132 pies at
whose cost, may I ask, is the public
served? Ours is a welfare State. But,
at whose cost, may I ask is the service
to the public tendered in this Depart-
ment? If it is not at the cost of the
poor employees of the Posts and Tele-
graphs Department, at whose cost?
Because, whenever any question of
amenity for the low paid employees is
raised, the usual reply is given that
there is lack of filnance. In a certain
circle office, telephone operators re-
presented that they wanted a piece of
washing soap, not a costly thing. but
just an ordinary washing soap to wash
their hands at racess or when they go
home. The Director of Pousts and Tele-
graphs said, well a plece of soap costs
three annas, but when it comeg to a
question of supplying to all offices in
India, it comes to a huge amount;
therefore nothing can be done. If this
pust card is not sold at less than the
cost price.at the expense of near about
2,18,000 posts and Telegraphs em-
ployees, at whose cost is it being
sold? I beg to submit that the Minis-
try has to make up ils mind one way
or the other. Let them appoint an
expert committee to go into the rates
policy and financial structure of the
whole Department, I submit that 1t
is high time that we give up thig mix-
ed policy. 1f it is run on a commer-
cial basis, the rates structure will have
to be rationalised. Tt us try to edu-
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cate the people that we have to pay for
services we receive. Let ug go to the
people and tell them, if you want the
service, you have to pay. If itis a pub-
lic utility service, let the public be serv-
ed not at the cost of the poor employees
but the State should subsidise as and
when needs occur, as the State does
in some other spheres. The highly
paid officials do not suffer. They get
medical service for their family mem-
bers also. It is only the class IV em-
pldyees who are not entitled to get
medical facilities for their fami'y
members. All other officers get their
travelling allowances, daily allowance
or some sort of allowance whenever
they go on the line. It is only the
poorly paid line man who goes out for-
working on the line that is not getting
any allowance. I am not talking of
the line man in the headquarters. It
fs only the poor line man getting
Rs, 60 or 70 that does not get any
allowance, but all other officers going
out to the same place for some work-
get allowance. If we talk of it as a

public utility service, let the hon.

Minister, about whose bona fides we

have no doubt and who did good work

as Labour Minister in the previous re-

gime, say what he is going to do and

how he ig going to do it. But he must

not fail to look to the welfare of the

employees.

Taking another Important point in
the Five Year Plan on the subject, one
of the most crying needs of the De-
partment ig accommodation. We have
been crying hoarse over it. The De-
partment has understood well and
truly that there is lesg than minimum
accommodation. I can tell the House
that I have seerf and the high officials

_of the Department have also seen nost

office premises in which it i humanly
impossible to work, In a small room,
there are all sorts of parcels and vari-
ous things and the employees have
also to work in it. It sounds funny to
hear, but it ig true, that in certain post
offices, there are not as many chairs
ag there are clerks. What, then, is
going to happen as regards this ac-
commodation? In the Five Year Plan
it is said;

“We find that shortage of ac-
commodation in the Posts and
Telegraphs offices and the conse-
quent congestion has become so
serious that unless concerted mea-
sures are adopted quickly, the effi-
ciency of the department will go
down rapidly.”

Thankse to the hard working, poorlw
pald, employees, the efficiency has not
gone down. If it has not gone down,
it {s an agreeable surprise. In the

-
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[Shri Sarmah]

year of grace 1953, these employees in
certain parts of the country are work-
ing in sub-human conditions. What
are they going to do as regards accom-
modation? Let us take one instancz
of a Siate like Assam. There, the ac-
commodation is perhaps worse than in
most other States because, Assam was
tagged on tq Bengal till lately when
the Assam Circle was formed. Before
that she was under the PM.G. of
Bengal. Naturally, without casting
any reflection on anybody, the places
near about, under their eye, got betler
attention and Assam, being far away,
did not get the necessary attention
and in consequence the conditions
there were rather deplorable, There
ig absolute shortage of accommodation
both in P. & T. office premises and
staff accommodation. Year after year,
a certain sum of money is granted for
the purpose of construction, but for
want of execution, this amount lapses.
Whose faultig it? “The Postal Depart-
ment say that we pass on these things
to the Central P.W.D. For Assam,
the Central P.W.D. exists in a place
called Gangtok, somewhere near Dar-
jeeling, and they are responsible for
construction of Posts and Telegraphs
offices in Assam. We do not know
where Gangtok is; we read it in geog-
raphy. (An hon. Member: It is in
Sikkim), I was told by somebody that
the North Eastern Frontier Agency
Superintending Engineer has been en-
trusted with the work of looking after
the construction. The North Eastern
Frontier Agency 1is on India's border,
between Assam and Tibet and the

Sperintending Engineer...,

Mr. Chairman: The hon. Member
has only iwo minutes more.

Shri Sarmah: Only two minutes?

For so many days I have been wait-
ing for this chance. Please give me
ten minutes more. I will not waste

the time,

Mr., Chairman: Only two minutes
motre: he has already taken 13 mi-
nutes.

Shri Sarmah: I am sorry, This
Superintending Engineer stays in Shil-
long. But, that bottleneck cannot be
overcome. If they want to complete
the Five Year Plan. let them have
their own department, if they cannot
get it done through the Central P.W.D.
or if the State PW.D. cannot do it.
The other day, I wrote to the State
Minister of Public Works. He said
that he had not the blue-prints. Ile
cam consider about getting temporary

officers and having the premises con-
structed if he has the blue-prints, etc,
of what has to be done in the next
three years. If he is not supplied with
the detailed plan of construction for
tnext three years, on what basis could
. he entertain temporary officers? -

This is a pressing matter, Nothiny
will be done under the Five Year Plan,
in most parts of the country if the
Department is not alert immediately.
Because they spent only 12 crores the
bulk of the Five Year Plan money of
50 croreg remains.

Coming to labour welfare organisa-
tions, last year also, we heard .the
same thing as this year. Do the
labour welfare organisations remain to-
assist the higher officers in their office,
or do they really exist for the welfare
of the employees? I want a straight
answer from the hon, Minister. Last
Year, if 1 remember aright, he was
pleased to say that there would be a
central pool of labour welfare officers
so that they will not be directly under
the Director General of Postg & Tele-
graphs. Now, when the subordinate
employees want certain amenities, they
have to represent to the labour wel-
fare officer who is direclly under the
Director General of Posts & Tele-
graphs, That poor fellow is between
the devil and the deep sea. What can
he do? He cannot look at the face of
the workers; he cannot look at the
face of the Director General. Some-
thing should be done about thig labour
welfare organisation and that, please
without delay

Then comes the expert committee
dicision, Here. in the report of acti-
vities of the Ministry  1852-53, circu-
lated to us. we find that most of the
recommendations have been accepted.
I hope my information is not correct
and 1 will be glad if my information
ig not correct, that except overtime
and out station allowances, most of the
other important suggestions either have
not been accepted or accepted with such
modification ag negative. So to clarify
the matter and remove the misgivings
the hon. Minister should lay a state-
ment on the Table of the House in this
connection.

Then comes, stores. My friend
Mr, Venkataraman dealt with this
matter. I will not dilate on it. There
are huge amount of rotten and
worthless stores and they should be
sold by auction and fresh stores im
sufficient quantity should be bought so
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that the Five Year Plan developmental
activities may not we held up for years
to come,

Then, I would urge for increasing
the production capacity of the tele-
phone works and telegraph work-
shops. If this is not done, then the
Ministry, in spite of all its best wishes,
will not be able to overtake the arrears
which are there for so many years.

Another point which I would submit
is about Railway Mail vans. There are
punishment vans, For the Railway
mail service workers, these vans are
really a punishment. They do not
deserve it. Those prison vans are per-
haps a trifle better than the mail vans
that are running. I can say this about
at least certain parts of the country.
I- cannot say the same thing about
Delhi to Calcutta, Bombay and
Madras.

As regards medical facilities, I would
submit that the class“IV employees
may also be given the opportunity to
have their family members treated by
doctors. Other employees of the De-
partment have this facility. It is only
the poor employees who have been
deprived of it, Compensation may be
given to employees where there are no
Government or quasi Government
hospitals or medical ‘men.

I have been submitting to the De-
partment and I submit it again: cer-
tain compensatory alldwances are
given to certain categories of em-
ployees in P. & T. Department in cer-
tain places. I submit that if the basis
of compensatory allowance is the spe-
cial consideration of special hardchip
in the matter of duty of conditioag of
lving, then the compensatory allow-
ances should be given to the employees
in Assam_ It was given for several
yearg but was abolished in 1948. Has
.the index of the cost of living fallen
since 19487 No, it has not fallen. It
anything, it has risen since 1948, parti-
cularly in that part of the country. [f
the cost of living is taken into consi-
deration, I beg to submit that the rost
of living in Assam is the highest in
India. In'small towns which have a
population of 12,000 or 15,000 or 16,000
the cost of living is higher than what
it is in Delhi and in Calcutta, If the
hon. Minister is not prepared to nccept
my statement, I will request him to
get it examined.

Shri Jagjlvan Ram: Enquire from
the Assam Government.

Shri Sarmah: It is not due to ‘ae
fault of the people of Assam. It is on
account of partition of India and trans-

port difficulties. The Assam Govern-
ment also give you facts, but wny not
go once? It is right that Ministers
should travel and find out something
at least for themsclves. Our bane is
that our Ministers look at matters,
sometimes, not always—and the pre-
sent company may even be excepted—
through the eyes of LC.S. oflicers.
I1.C.S. officers have not been able to
change, mostly. There are no doubt
good officers, but I am talking of some
not all. I do not make a sweeping.
remark, but some of them have not
been able to change the spots of their
skin, also their hearts.

Pandit B. Shukla (Durg-Bastar):
This is the first time that I am speak-
ifg in this august House. 1 crave
the indulgence of all the hon. Mem-
bers of this House.

This i3 a subject on which I
thought very few would like to speak,
because. in a way. this is a subject
which is non-controversial. but I found
it wag quite difficult to catch yvour
eye,

The Leader of the Opposition rais-
ed a very good point, viz. whether
the Dgpartment is a public utility one
or of a commercial nature. In spite .
of the fact that both the aspects have
to be considered. I think this Depart-
ment is more of a public utility
naturey although we find sometimes
that people who do very useful work,
themselves do not realise what ser-
vice they are doing to the communi-
ty. This is a Department which I
find—1 have a little knowledge of It
because recently I had been aasociateni
with some of itg activities; after [
was elected, it was the first publie
function that I attended. There was
a conference of the Provinclal Postal
Workers' Union, and I had the honour
to inaugurate it. Important but
ignored, 1 found that it is one of the
best organized Departments. They
have got perhaps the best workers’
urion, and there is very little com-
plaint, but all the same, it is a
partment which we will always wish
to improve. During the course of the
debate in that conference, there were
certain matters raised, and I found
that in spite of the fact that this s
the most well organized Departmir:'t,
there are certain things which e
have to leok into. One of the com-
plaints that was there, and which I
am glad was rectified subsequently,
was about the selection of snme work-
ers, There were quite a number of
well-experlenced- and senior workers
in the Department, but because of
some official routine or some such
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thing, some new-comers were t{aken
in. I had a talk with the officials
concerned there, as well as the work-
ers.” The workers had several unions
at that time; afterwards, it was merg-
ed or something, but almost every-
body there was of the opinion that
that was a course which was mnot
roper—excepting some people who
geneﬁted by it. Subsequently that was
rectified, but that shows that there
is still scope for improvement, in this,
as In every other sphere of life. After
all, the problems are different in
different reglons.

b P

The hon. Member who spoke earlier
referred to Assam, in the North-east
frontier. I come from a constituency
which is almost in the centre of the
country. All the same, it does not
follow that because it is not on the
frontiers, our problems are mno! s0
serious as in the case of Assam. Per-
haps I think there is no other region
in the whole country where the need
for more post offices is greater felt
than in the part of the country from
which I come. It is an area where
sometimes you may be surprised to
find no post office within 50 miles.
The hon., Member from Assam who
preceded me, told us that people have
to walk some ten miles or so, before
they could see a post office. But here
he will not find any post office for
miles and miles together. Of course,
I cannot blame the Government for
that. They are doing their best, but
the area being an aboriginal one,
there are some slight difficulties. But
they are doing and planning so much
for the uplift of these aboriginals, and
this Department of Communications
having an educative value also, they
should do something in this directlon
as well. In a village where very few
means of communications are avail-
able, you can realise what joy, what
tidings and what.things a single letter
gives that far placed village, when a

ostman goes there with a single
etter. Good Communijcation is miore
important in this age of community
projects because unless people can
communicate between themselves
better, no better community free f1om
the disrupting influence of commun-
alism can be developed on sound
footings. .

As social workers, we have been
finding some difficulty in communicat-
Ing with them. Unless we could
communicate our ideas to them, there
will be no education at all for them.
Apart from the fact that this is a
public utility Department, this, belng
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a Department of Communications
there is the aspect of education also
to be considered. If we could have
good post offices everywhere, we
could send them our things in which
they may be interested, so that they
tmay read those things and become

- educated. I had some experience of
social education in our parts. The
difficulty that we faced there was that
we might educate these people at any
particular time, but after some years
they forget whatever they have learnt.
That was because they had nothing
to read afterwards. And so unable
to contipue their education, they for-
get what they have learnt in a period
of about ten years or so. But if there
were the means to send them perpe-
tually things in which they will be ins
terested or will take interest, then
their education could continue. If we
could give them good postal communi-
cation and other means of communi-
cation, they will take greater Interest
in other aspects of life also.

This is a Department ab6ut which
there is nothing controversial, but it
is not the 1least important on that
score, for unlike the so many other
Departments, this is all-pervading, and
concerns almost indirectly every other
aspect of life. That is why I rose
today to support the Demands and
oppose the cut motions.

oft fto Wo &% (qfrar ww) :
# ow foge gu e @ W @ g Wk
W FF g EE e oF a3
ey ot e & WK g w W
W 39 W S R e e
ok ek &1 w7 O ey B
worg & agt F A A7 grev sy fardy
gt & o< wor fawsa ot Y SoY,
qEt § |

qed ¥ s fafreet arge o
aur AT W § fF ag wft @
STETST ® JTATAT T ALIHI FF AT
€E TR g frd |y A
wgm fis g7 Wil @ gt oY G
g, S *Y g s afgd @fs
A @i g & w7 %E
FAFeq 99 frgd @ w1 o,
wFeffastmh € IR@
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(English translation of the above
speech)

SOri Ghulam Qadar (Jammu and
Kashmir): Mr, Chairman, I am grate-
ful to you for having provided me
nla_lw first opportunity to speak in this

ouse,

A learned Member here happened
to remark that he had come from a
backward area. I, however, come
from a glorious region—a region that
is the talk of everybody in the coun-
try at the present time.

Sir, the Ministry deserves our
commendation for the speed with
which they have devcloped com-
munications in the country within the
post-freedom period of six years.
Considering the great projects relat-
ing to defence, irrigation and agricul-
ture that are being carried out in the
couniry at this time—the last omne
being aimed at removing the food
shortage—it is commendable for this
department to have achieved so much
with the help of such small funds.
Nobody is ignorant of the manner in
which they have kept things going
in spite of the fact that so many
tplmjects have been under construc-

on,

Before the advent of freedom this
country had for centuries been ruled
by foreign rulers and had a neglected
and deserted aspect. Although it s
ex‘remely difficull and well nigh im-
possible to make up all that deflciency
within.a few years, yet whatever has
been achieved is praiseworthy.

My part of the country which is
known as the Kashmir Valley contains
within itself a number of smaller
valleys interspersed with snow-clad
mountain-tops rising up to a height of
twelve to twenty-six thousand feet.
For centuries the foreign rulers there
had never thought of establishing
post and telegraph offices there. The
Ministry concerned has, however,
achieved a lot during the small period
of six years.

There are just one or two import-
ant matters to which I wish to draw
attention. There are some very im-
portant places on the northern frontier
of Kashmir. For instance, a part of
the district of Laddakh touches Tibet
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and another touches Sinkiang. The
part of the valley in Laddakh Dis-
triet touching Sinkiang is known as
obra Valley. Th: population of
obra Valley is about six or seven
thousand. There, possibly, does not
exist even a small post office in that
region. Nor is there any telegraph
office. For at least three or four
months mountains in that region are
covered with snow. The road is al-
most closed. I would request the
Minister concerned to establish at
least one ‘post and telegraph. office in
this region as early as possible. There
is another valley known as Jinskar
Valley which too is badly in need of a
post and telegraph office. This .is a
strategic region from the point of view
of defence and it also owes its im-
portance to the fact that the people
belong to distant, far-flung areas. It
does not possess a road either. The
journey from Srinagar to Laddakh
itakes fifteen days.

There is also a very large region
touching Tibet where too a post and
telegraph office has to be established.
While I do not wish the department
concerned to be overburdened with
expenditure, in view of the country’s
preserit needs and the financial strin-
gency, I would submit that whatever
litle can possibly be done for this
aegion should be done at an early

ate,

Although a lot of money has been
provided in this budget for wvarious
purposes I have falled to find the
name of Kashmir figuring against any
item. A sum of Rupees 48 lakhs has
been set apart for the opening of new
telegraph offices but no part of it has
been set apart for Kashmir. Many
post offices in Kashmir are housed in
small shops. They are putting up in
small cottages. Rent has to be paid
for these shops. I would according-
ly request that provision may be
made in the present estimates for the
construction of proper buildings in
strategic regions in the Kashmir State
where the post and telegraph offices
hsve lot of business to transact.

The Minister concerned has provid-
ed for a sum of Rs. 64 lakhs in the
budget for new lines. There too I
have not found even a pie earmarked
for Kashmir. As I have stated al-
ready, a number of regions in Kash-
mir are situated very much apart
from one another on account of large
rivers and mountains and the Depart-
ment cgncerned should have had them
in view and done something to link
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them together and bring them into
their chain of communications. Be-
gides, some parts of it are strategic
from the point of view of defence and
the Department concerned knows
about them. I do not wish to give
here their names which the hon. Min-
ister can find out from his Depart-
ment. Those places need post and
telegraph offices. Out of the sum of
rupees 64 lakhs set apart for new
lines not a penny is earmarked for
Kashmir evenh though a number of
places, in Kashmir stand in need of
new lines. Similarly, another sum of
rupees one crore and sixty lakhs has
been set apart for the construction of
telegraph lines on new, modern lines.
Here too Kashmir has been ignored
although a number of places and lines
are in need of sych remodelling. There
is a region between Srinagar and
Kargal where in several places the
telegraph line gets snapped during
the winter and, as far as [ remember,
a representation has been made by
the Defence Ministry and the Defence
Department too for this particular
line being converted into an under-
ground line, which would help to
strengthen the defence arrangemrents.

Whereas in 1851-52 the Ministry
concerned did open a number of small
post offices in this State the year
1953-54¢ does not seem to carry any
such new programme, although there
still remain a number of places within
and outside the valley. which need
pos* offices.

I made a request to the Minister
concerned Jast year and also tabled a
question whereby I wished to draw
his attention to the fact that the mail
huts be*ween Sonmarg and Kargal
that had been destroyed during a
raid had not yet been rebuilt. Among
these places, the mail runners have
to do twenty-flve to thirty miles on
foot. I am told by the hon. Minister
that some of them have lLcen rebuilt.
I hope that all of them will be re-
built,

Sir, I wish also to draw your
attention to the plight of the malil-
runners who run between Sonmarg
and Kargal. There exist no medical
arrangements for these people al-
though the cold in this region in the
winter season is so intense that the
whole area is frozen. The absence of
any medical arrangements deserves to
be looked into urgently. I would like
the attention of the medical depart-
ment of the State concerned to be
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drawn to the fact so that proper
medical arrangements gould be made
for them. I do not wish to take any
more time of the House. I oppose all
the cut motions and support the
grants. .

Shri 8, C. Samanta (Tamluk): My
hon. friend Prof. H. N. Mukerji put a
question to the hon, Minister: whe-
ther the P. and T. Departmept is a
public utility concern, or it is a com-
mercial concern, With it I want to
put another question and it is this:
Is the Posts and Telegraphs Depart-
ment a revenue earning department?

When I ask this I remember the
words of Shri K. C. Neogy, who speak-
ing in 1824 in the old Central Legisla-
tive Assembly here put a similar
question to the then Communications
Member, Shri Atul Chatterjee as to
whether the Posts and Telegraphs De-

partment was a recenue-earing
dq}c)lartment. Shri Atul Chatterjee
said:

“I entirely agree with Mr. Neogy
in considering that the post offices
should be looked upon as a publie
utility service. But in the same
way a sthe Railways and any other
organisation whick are for the
benefit of the general public utility
services, they should at the same
time pay their way,

I consider that thg Post and Tele-
graphs Department should pay its
own way and I have the authori-
ty of my hon. friend the Finance
Minister in saying that the Govern-
ment do not look upon the Posts
and Telegraphs Department as a
revenue-earning department.” =

I am very sorry the hon. the Finance
Minister is not in his seat now. Had
he been here, we would have been
able to hear from both the Ministers
as to whether this Is a revenye earn-
ing department or not.

All the Ministers of the Treasury
Benches and all the friends in this
House and the public at large will
surely and strongly admit that the
Pos*s and Telegraphs Department is
not a revenue-earning department.
It Is a utility concern, or utility plus
commercial concern. So. when It Is a
utility concern. we must compare it
with the Rallways whose fnances
U;:;: separated in the same year,

What de we find now In the
Railways? The Railways have a
depreciation fufld: the Railways

have a reserve fund; the Railways

..
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have other development funds with
which they can carry on capital works
etc. They can give facilities and
benefits to the officers, to the staff as
well as to the passengers. But what
do we find here in the Posts and Tele-
graphs Depariment? We find it is a
lucrative- concern, We find from the
. account of the activities of this De-

partment that 50 per cent. of the
surplus goes outright to thc General
fund and the remaining 50 per cent.
also goes to the General fund as ac-
cumulated surplus reserve fund. But
you will be astonished to hear that
the Posts and Telegraphs Department
can only draw 3'1 per cent. interest
from it, in spite of its difficulties, in
spite of its doing works for the good
of the Department, for telegraphs, for
telephones, for the amenities of the
staff, ete. It is a deposit pro forma.
It cannot be drawn. Whenever the
Posts and Telegraphs Department is in
need of money for doing worlks, they
have to go to the General Fund. They
have earned the money: they have
deposited it with the General fund;
but when they want to spend it, they
have to pray to the General {fund.
They will not allow the sum deposited
to be spent. They will only allow the
interest, and if they think it proper
ihey may gran' some money.

The House knows that our friend
the ex-Minister, Mr. Rafi Ahmed
Kidwai when he took charge of this
Department wanted to improve the
telephone department and he was
very eager to do i% He prayed for
mroney; but money was not coming |
fgrth—there were difficulties in the

cneral fund,. We cannot blame the
Finance Department. He did not get
the money. He had *o create the
capital for it. By Own-Your-Phone'
system he created that money and wa
find that the system is improving day
by day. My concrete proposal there-
fore is that the Posts and Telegraphs
finance should at once be separated
from the general finance, as has been
done in the case of the Railways.

What is the position of this Depart-
ment we find today? In 1924, in his
Budget speech on the 12th March,
1924, Diwan Bahadur A. M. Rama-
chandra Rao said: one post o!ﬂcg in
"adia serves 85 square miles in Bihar
and Orissa, 72 square miles in Punjab,
68 square miles in U.P., 50 square
miles in Bombay and Madras, and 40
squere tmrles in Bengal and Assam.
In 1953 what is the position? One

2t MARCH 1953°

Demands for Grants 3196 .

Post office, on an average, serves 13
square miles in India. This is the
improvement that has been effectea
by tthe Posts and- Telegraphs Depart-
ment.

Jhe number of post offices today is
42,427. Out of it the number of rural
post offices is 36,741. I have calculat-
ed that one post office has been start-
ed for every 8,410 persons now. The
number of post offices on 15th A
1947 was 22,116. Now it is 42,427, In
4,837 villages having a population of
two thousand or more, post offices
have been ,opened since 1947,

The capital at charge of the Rail-
ways is Rs. 800 crores. The capital
at charge of the Posts and Telegraphs
Department is Rs, 60 crores. Let the
finance of the Posls and Telegraphs
Department be separated and let the
General revenues charge 31 Per cent.
or let it be four per cent at the best,
so that Government will not lose, and
let the Posts and Telegraphs Depart~
ment have the liberty and the power
to go on with its improvement works.

And what are the difficulties? My
friends on the other side have pointed
out so0 many difficulties. We our-
selves also know. They are expand-
ing the postal departments and the
telegraph and telephone departmentas.
But what are the conditions of the
workers? They are not able to pro-
vide themr with suitable houses. Even
our post offices, most of them, are in
rented huildings. Why should such a
lucrative concern have rented build-
ings? You would have seen the sub-
offices where so many persons work
and if they continue to work like
that. within a very few years their
health will break down. Complaints
have been made in this House that
there are cases where these workers
have been aftacked even with T. B
because of the bad housing conditions.

Shri Nambiar;.. Hear, hear.

Shri Raj Bahadur: You t 1
sure in it; it makes you hap;l;? Jplee

Be?:' Rarl:nu Rao 1I.\’{I'Callginadl’n.): No.
use Congress Members port
it. That is all, ° ==

Shri 8. C. Samanta; You must cure
the disease at its root. Because, if in
this way work increases day by day
md w? “tiemt at;ile to give snv facl.

ies to workers, then '
partment will fall, R De-
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So I propose to the hon, Minister
in charge of Communications, to the
hon. the Finance Minister though he
is not present, and the Cabinet to
consider this matter thoughtfully. And
it is not a new thing. In the British
regime they wanted to separate the
Posts and Telegraphs finances. But be-
cause the Posts and Telegraphs De-
partment was running at a loss they
could not do it. Then the war came
on and other things came on. Now
that the Posts and Telegraphs Depart-
ment is not only self-supporting but
is even giving dividends, this is the
opportune time when Government
should save this Department, separate
its finances and take four per cent.
interest on the capital.

Shri Nambiar: It is too much.

Shri Raj Bahadur: It must be on a
par with the Railways.

Shri §. C. Samanta: It is not too

much because it has to help the Gen-

) eralt revenue with at least 3-1 per
<cent.

I place these proposals before Gov-
ernment and I think the hon. Minis-
ters who, I think, will take the burden
upon their heads and carry them out.

Mr. Chairman: Shri Muniswamy,

Shrimati Renu Chakravartty: Sic,
cannot the debate be extended? It
has been a one-sided debate. And
those of us who want to speak about
Civil Aviation will not get any time
unless the time is extended.

Mr. Chairman: I do not know how
it can be called an one-sided debate.
All sides are being called.

Shrimati Renu Chakravartty: Only
the Posts and Telegraphs side has been
discussed. It is in that way I meant.

Shri Jagjivan Ram: You cannot help
it if the speakers do not speak on
other subjects. ’

Shrimati Renu Chakravartty: We
are there to speak, Sir.

Shrl Muniswamy: Much has been
said about the various aspects of the
Postal Department. I should like to
conflne myself to a department which
the House will be surprised to know is
called ‘‘extra-departmental staff” who

are paid no salary by the Governinent. °

There is a department which is being
run by our Ministry, who are not at
all paid any salary. From the report
which has been given I should say
that there are 52,886 persons who are
not paid any salary. The extra-de-
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partmental staff are, for all practical
purposes, placed on a par with the
other departmental employees, The
hon. Finance Minister stated in the
recent Budget speech that they are
opening 16,000 rural post offices which
are mainly to be conducted and run
by the extra-departmental stafl, It is
said that for every 2,000 pergns a
sub-office or an extra-departmental
agent should be appointed. A person
who is supposed to work in an area of ¢
2,000 persons is paid Rs. 20. The na-
ture of the work is almost the same
as. that of a Government servant. It
is said that he is doing only casual na-
ture of work. But what we find is
that he has to attend to the work for
more than eight or ten hours. I re-

et to point out that they are made
nefficient by paying them Rs. 20, It
is called an allowance, And there is
no leave. He . has to work throughout
the thirty days of the month without
any leave. It i5 quite natural to ex-
pect that he might have to go on leave
for a day. But there is no substitute
provided by Government and he has to
appoint a man for whom he has to
pay from his pocket. And he is pald
only Rs. 20, How can you expect him
to do that? The hon. Minister was
proud enough to say: “we are opening
16,000 rural post offices.” It is easy
even to open 20,000 of them. 1 hum-
bly submit that one cannot take pride
in saying: "I am the father of ten
children.”

Shri Jagjivan Ram: It requires a
little amount of commonsense.

6 p.M.

Shri Muniswamy: How to maintaln
them? How to protect them? I there-
fore wish to submit at the outset that
the extra-departmental staff is a ne-
glected staff at present, They are not
paid any house rent, They have to
keep their post offices in their houses
for which no rent is paid, The Pay
Commission, if I am correct, have re-
commended that pay should be fixed
according to the hours of work and
in most of the offices, they work more
than eight and ten hours except in a
very few offices where they work for
four or five hours.

Shri Raj Bahador: Perhaps the hon.
Member does not understand what an
extra-departmental post office is.

Shri Muniswamy: I am the Presi-
dent of the South Arcot extra-depart-
menfal Postal Unlon. I am seeing
every dav those people, They are
paid Rs. 20 and they are ssked to de-
liver cards and money orders. They
do not deliver them., They keep
them for two or three days. How
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can they go on with Rs, 207 I must
submit that the scale of the postal ex-
tra-departmental staff should be in-
creased or they should be treated as
Government servants.

Shri Raj Bahadur: That is not pay.

Shri Muniswamy: Pay means allow-
ance, allowance means rupees! You
cannot pay an allowance.

Sbri Jagjivan Ram: They should not
accept, they should resign,

Shri Muniswamy: I submit another
thing. The Pay Commission's recom-
mendations have not been implement=
ed. For one thing they are treated as
Government servants; they are not al-
lowed to contest panchayat board el-
ections but recently there was a
change. Even in Madras State it
seems they are barred from standing
for panchayat board elections. What
does it mean? They are treated as
Government sérvants by not being al-
lowed to stand for elections.

I do not want to take more time of
the House. I have something to say
about the accountants. There iIs an
Accounting Branch where they do ad-
ministrative ag well as executive work.
In each Head Post Office and Record
Office you have got accountants. They
are pald only a very small amount of
Rs 30/- as additional allowance, not
pay. A Special Officer was appointed
to investigate and go through the
matters but the Special Officer said
he had no time to go into the affairs
of the Accounting Branch. Why do
the Government not appoint another

ntleman? In these days of corrup-

on and scandals, the only art-
ment where we can expect some since-
rity and honesty is the Postal Depart-
ment. I requeat the hon, Minister to
see that at least that sincerity and
honesty is retained.

Shri Jagjivan Ram: Which post office
it relates to?

Shrl Muniswamy: I am talking
about all post offices, At least an
assistant accountant should be ap-
pointed or the emoluments should be
increased from Rs. 30 to something
more.

It has been sald in the Five Year
Plan that.........

Bhri Jagjivan Ram: In what place?

‘Shri Muniswamy: In the Five Year
Plan it is nothing but a summary of
all the ances hitherto represented
by the Postal Unions. It has been
requested repeatedly that at least they

-lowing me.
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should be given the lower selection
grade, I request the hon. Minister to
look into the matter if at all he wants.

Shri Raj Bahadur: Lower selection
grade scale to extra-departmental offi-
pea?

Shri Muniswamy: You are not fol-
I am talking about the-
accountants. There is an accountant
in all the Head Post Offices and in
the Record Office as well as in the
RMS. The accountants have 0 do
both administrative and executive work.
for which they are paid an additional
sum of Rs. 30/-. A Special Officer
was appointed to go into the matter
regarding the time test but he had no-
time to go into the matter.

Shri Raj Bahadur: I shall be grate-
ful if the hon. Member points out
which particular office he refers to.

Shri Muniswamy: I am nof referr-
ing to a particular office, I am re-
ferring to a policy.

Shrl Jagjilvan Ram: Which Circle?

Shri Muniswamy: Another thing.
There was a proposal to give house
rent where the population exceeded
more than one lakh, At present it is
being given in Calcutta and Bombay
only. Ag per the latest census, Mad-
ras City and Delhi should also be -in-
cluded in that list so that they may
get the house rent allowance. I also
{gguest the hon. Minister to look into

is.

In Pondicherry the Indian currency
is scrapped and the merchants in Pon-
dicherry want Indian currency. I re-
quest that the postal enmtployees in the
French Settlements should be given
some more consideration so that they
may get things easier. These are
most important things which I wanted
to point out.

T would like to say something about
amenities. As far as I know, many
post offices are rented buildings and
there are certain post offices where
the postmaster resides in the same
office which has got no lavatories or
bathrooms. I cannot say offhand
which post office it is. @ Therefore, I
submit onece again all such things
should be expedited so that you can
have some efficient people to work.

The percentage of promotion of the

stmen to the clerical grade shoyld

increased. I request the hon. Min-
ister to go info these matters.
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I do not want to take more time of
the House. I have said about extra-
departmental staff, about accountants,
about Postal employees in Pondicherry,
especially,

Shri B. N. Misra (Bilagpur-Durg-
Raipur): I will, first of all, deal with
Civil Aviation. As we know, Govern-
ment has got at present 49 per cent.
of the share capital. Az per the re-
port, we see that in 1952-53, the Gov-
ment had to give aid to Air India In-
ternational to the extent of Rs. 25
lakhs and there is also a budget esti-
mate that a similar amount will be
given in the present year. Moreover,
no funds are provided for it. Finan-
cially no improvements have been ac-
chieved by all these private companies
and there i3 no likelihood that they
will improve in the near future, I
would only say that the earlier we
take steps for the nationalisation of
this industry the better it is, At
. present we see that there are nine

companies. So far as my informa-
tion_goes, they are having our internal
and external air services. Qut of
these, there are 57 services and we
find that most of the companies are at
present plying Dakota plane services,
As regards Dakota aeroplanes, we all
know, and Government knows, that
they are out-of-date and obsolete
It is not safe to fly by the Dakota
planes. So, the proverb goes; “Tra-
vel by any other plane services and
you ¢an see the other world; travel by
the Deccan Airways and you can see
the next world”. The reason {g only
this. It is only the Deccan Airways
that have almost all Dakota planes.
These private companies do not have
the funds. They are very sincere;
they want to change their planes and
get Constellations or Vikings or Sky-
masters, But, they are not able to
do so for want of funds. It is our
Government which has always to
come to their help. The only thing
that I would suggest is, nationalise
them. Let there be only one Govern-
ment Air service, Then only could
we improve the things.

S0 much has been said regarding
offices. I need not go into that
matter because it will be merely a re-
petition of what other people have
sald. Only one point that I found
missing was as regards the complaints
side. Our Posts and Telegraphs De-
partment has a complaints organisa-
tion. [ sy that it is a complete fal-
lure. After the partition. this De-
partment had to face a certain deteri-
oration in the get-up, in the quality of
the personnel. The number of com-
plaints mounted to unprecedented figu-
res. Till now we see that the posi-
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tion has not improved. I would like:
to give the House an’ idea as to the
number of complaints that are still
pending. On 31st December 1952, as
also on the present day, we have the
figure for pending complaints being
34,249. Previous to that, on 31st.
December 1951, it was 44,830; previous.
tu that on the same date it was 58,301.
Looking at these figures, the question
arises, having this big organisation at.
such great public expense, what i3 the
out-turn? Very negligible. [ would
only suggest that if this organisation
proves inefficient, it should be com-
pletely abolished. If that has to be
maintained at such a great ~ost. it
should run properly.

I now take up the telephone ays--
tem. I had been to the Trunk Ex-
rhange here and saw the big graphi-
cal chart that was hanging by the.
side of Mr. Chauhan's-table. A lot of’
improvement has been made and the
number of trunk calls has increased by
leaps and bounds. The number of
cancellations is also decreasing. This.
is a very good sign. Much has been
done.  But. all the same, we see that:
there is delay in this trunk call sys--
tem. When use of the trunk tele-

b Bhone by the public is increasing day

y day, we must also see there is no
delay. The system of ‘No delay call’
as we have for Simla, Agra, ete., should
be introduced for all places. The
only thing that I can suggest is to in-
troduce the dialling system in the.
trunk exchange. Suppose I have to
book a call for Bombay. If the op-
erator here, he or she whoever it may
be, could dial the number at Bombay,
that would eliminate the delay. This.
is not a ney thing. If this system is
introduced, 1 think much of the delay
will be avoided.

We have heard so much about fe-

‘minising the Trunk Telephone Ex-

change. I have got my own views,
my own doubts and my own fears. Of"
course, not much light has been thrown
upon this question by Government.
The other day the hon. Deputy Minis-
ter pointed out that the Government
is going to completely feminise the
Exchange. It is not only the opera-
tors who are there., There are me-
chanics and so many others. The ques-
tion is, if you are going to feminise
the Exchange, what about these tech-
nical staff people, who have gnt to
check the lines? This checking work
is done at odd hours in the night be-
fore six o'clock, in the morning. 1Is
it the Intention of the Government to
employ women in all the branches an-
not only have female operators? The
supervisors are men. There will be
a lot of difficulty if the lines are not
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. checked up beiween these odd hours,
and there will be much more deterior-
aton in the outturn of work. Gov-

. ernment has come forward Lo say that

.they will arrange for their transport.
Will it be possible to give transport

- facilities to all the operators to their
,respective homes. The operators, as
- the Government knows, come from all

-the corners of Delhi and we know

‘how big a problem it is. Will it be
possible to ensure a safe journey? Gov-

. ernment cannot give a gua.uuice for

-their safe journey. Morcover, many
fathers have not the courage to send
their girls and sisters to duty all the
.night and at odd hours. The plan is

_still under consideration. I would say
.to the Government, let them not re-
.peat the Hindi proverb:

“fgx w2 w8 W,
T TITFT T AT H

-which means, let not the varber’s son
“become perfect in his profession at
rthe cost of others’ heads.

.1 come from Raipur. At Baloda
“Bazar, which is a sub-division, there
is no public call office. There has
been a great demand for this by the
authorities. It is also the headquar-
ters of the janapad sabha. I would

‘request the hon. Minister to look into °

.the matter early.

*Shri Thimmaiah (Kolar—Reserved—

rSch, Castes): The P.  T. Depart-
.ment is one of the bigrn ' concerns
. mana by the Government. It has

.close contact with the people and it
-renders service by day a:.1 night, and
_even during holidays. T. is the opi-
nion of the ublic and also of the
Members of this House tiiat the P. &
- T. Dgpartment is well known for its
. efficiency and promptness in discharg-
-ing its duties. It is but right to pay
tribute to the various employees of
the Department, and the officers whose
~hard and sincere work is responsible
for this efficiency and honesty in the
“‘Department. (An Homn. Member:
"And also the Minister): It is need-
less to say that the telephone section
.of this Department is also equally effi-
.cient, although often telephones do
not work properly and ‘f we dial a
particular number, it renrhes another
number, thereby causing inconveni-
.ence. Similarly .too is ‘he telephone
directory. In my State :‘he telephone
Directory, instead of guiding us. mis-
-leads us. It is very difieult to find
the correct telephone number of any
.one. I refer particularly to the
:Directory in Mysore.
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Coming to the telephone rates, re-
cently the Government, under the flat

‘rate system, has increased this rate,

It is a sudden rise. Considering the
standard of life and the income of the
people, in different states it is, in my
opinion, counsiderably high. The rent
ought to be reduced and I rejuest the
hon. Minister to see that reasonably
different rates are fixed at different
nlaces in the country. The Minister
knows it. Often people have com-
piained to him and represented to him
i:':a}t: the rent of the telephone is too
1g

Coming 'to the extension of tele-
phone facilities, I am glad that the
Viinistry has opened certain telephone
exchanges in Mysore State, and they
are going to open one more in a com-
mercial town like Arsekere, Arse-
kere is a commercial centre and a big
railway junction. Although they
have ‘undertaken to open exchanges in
certain places in the country, it is sta-
fed in the report that for want of
funds these may be dropped out. [
request the hon. Minister to sce that
Arsekere, which is included in the
list, should not be dropped out, and
that a telephone exchange ought to be
opened there. Similarly, there i3
another commercial centre in Mysore
State, +4z.,, Bangarpet, near Kolar. It
2 a railway junction and a commercial
centre, and is situated near Kolar
Gold Fields. I request the hon. Min-
ister to see that as early as possible
telephone facilities are made available
in that particular town.

Next. coming to the extension of

se postal facilifies, I am glad to
note that the Department has made
considerable progress in that direc-
tion. and that every village which has
»+ population of 2,000 has got or is
getting a post office. But in certain
areas, hill-type areas, and the Malnad
area, where it is not possible to ti
a village which has got a populati
of 2,000 and the Department finds it
difficult to open post offices, I beg to
submif to the hon. Minister that a
group of vil!ageg might be formed the
population of which may come to 2,000
and the post office may be opened.

-

Regarding  telegraph facllities, I
am sorry to state thal even in certain
taluk headquarters we have not
telegraph facilities, and the people of
the taluk headquarters are cut off from
the distriet headquarters, and theraby
they experience inconvenience. This
facility ought to be exiended to all
taluk headquarters and district head-
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quagters as early as possible; and, if
not a telephone exchange, at least a
public call office should be opened in
every district headquarters, thereby
providing facilities for the public.

Coming to the location of the post
offices in certain places, 1 have seen
personally that the accommodation is
insufficient In certain places the
pos: offices are located in old type of
buildings, and in some places in a
private house of which the postmaster
—particularly in branch offices—will
be a landlord or a teacher; or, if he
48 an orthodox Hindu, he will not
allow certain sections of the peole in-
side, and thereby those people sufler a
certain inconvenience. This ought to
be taken into consideration by our hon.
Minister. Further, in post offices
there will be at least four or five per-
:sons, and they deal with important
and wvaluable things, and there is not
sufficient accommodatian, I have
seen even in Delhi  there is not suffi-
cient accommodation in certain  post
offices. This ought to be taken into
<onsideration, and the required accom-
modation should be provided for each
post office.

Mr. Chairman: The hon. Member
wanted only five minutes. T.et him
finish now so that I may call upon
another Member.

Shri Thimmaiab: Only two minutes
1 shall take.

Mr, Chairman; That means an-
«other person cannot be called. If he

wants to finish. let him finish, or let -

him go on for another five minutes.

Shri Thimmaiah: Lastly, I submit
to the hon. Minister—he knows it bet-
ter than I, but I feel it my duty to re-
present to him—that the inadequate
rTepresentation of the Scheduled Cas-
tes people in tbe Posts & Telegraphs
Department should be considered. 7
Tequest him to lay a statement, show-
ing the number of Scheduled Castes
officials in the Department, on the
Table of the House at least once a

year so that Members may know whe-

‘ther the promise of reservation of a

wcertain percentage of vacancies for the

Scheduled Castes people is being im-

plemented or not. I hopé the hon.

‘Minister will consider this. and lay

on the Table of the House such state-
s,

Mr. Chairman: Lala Achint Ram
©Only for five mimutes,
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T vam fopE T #8736 o= o
wwit & fedl & w7 gl quet
dar 7E 2 w0

r

W W ¥ fad § wod sgav
g fie dar R oF Agaw, O
T g fear fF o aF 0 qEer
T WA ¥ wefgar w4 fear
WTAT, A qH FATT FTH 3F aTy FHar
o™ oW A A wwar oW
wfor ag &Y @ & fe g e
wee feardz § oy ¥, Wk aw
R T A, M AR § wER aw
W 9w §, 9g I w9 qgt
Wi vF Ay & e wAw
FTH AR T AT & AR IEw AT
I€ 9T T A dar, FW @ gEA
g ¢ fr fom wiwe A ag qewAr
wEAT ¥ qrw qyd ¥ faw AR W
R srAa feoddr § 9@ o @
R ¥ W wet fw oo, @ W
e ™ A #1 f g wrAw
WA 9T, TET A AT AfRe fR
uTY Syreew g7 &Y, AT AR g R} WA
e &, 30 A wreAe R W) agAnd
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W AR FRARTE feadde &
grar g1

firen, Trefaw o™ mimﬁw

. geEeaW A (W FEn) A

@ fafret @ W R AR d R TR
TR W @ 7

oo afee T wreRa AR
¥ e & |

framer F AR A TR AT
fir wrgAw fafret § o fotdeam mar
gwT 8, WIs WA & o & A A
IaN AR § T4 fawrga A, F A@
o< § fohidm &, sk qoTS
# a9 wTs A 7 ¥ aw W 39
deer T &, T aw A W)
N T IaGE s om aw
e Thawdw wefe o
TS T HEHAT WA AT AT A B9
A 7R ¥ HT I IAF AR | HEAT
¥ 2 7EY qY I TINAA FT FEAA AR
amq it et Al @S9
TEEA F1 &Y T )

W AT PR AEE SR
frarr & ak & g fowma s &
fiF agi 9T @ W9 @ ¢, 1AW
wrzfat 1 e w7 e
2 3w faomadw &1 Ta ® A TR
o frerdft & ofe o T fre
&Y ufx @R &, SO A W
e omaT & 1 qEER A AHE W
qrgaTh T QAT &+ A T A
wrgan, ¥fea & srgar § fF W o
am ¥ WK W aud f1 T F

) wfew w3
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W na ¥ iy & i &
qenfer® v w0 q@AT § o W
A et & qafeas ook feam &
-Aga %8 o, S aw # aga areTar
frar ) fd e B oo g
* Ofd ot 5@ §  wow st
e et 1 W Sgt @ A w3
Y § agt TEHY dArEd | W
LY TR AT IEw @ @ fET W
AR Y WY R o oW e W
TR | F e g fF o
fafaee< amge wix fed fafaeT aw
A ¥ fawr A Gl ¥ ford S 2
¥fea A agar § fF 2w ey F A
CE) geT %, T & W ft 13
Ay W gy &7 Y wETT agar

ufex & & w9 F1 awr &0 §
f& W9 7 w9 [N F A Ty
A TEETE | :

=it worgfa T (Feen SY—gd—
fora—wrgfaa onfeat) : wrarg o
qfer oft, & Y free & T T w7
TR AT TRATE . e

Mr. Chairman: Order, order. In
this way, every hon. Member has
got something very important to urge,
and I find myself unable to¢ accom-
modate each and every Member.

st wogfe vw : § 439 Q) faae
;T ® TR F{AT

Mr. Chairman: I know the hon.
‘Member say$ he wants to take oply
two minutes. ‘There is another lady
"‘Member who wants to take five minu-
tes. I would request the hon. Minis-
ter to start hig speech after five minu-
tes.

Shrimati Renu Chakravartty: It is
unfortunate that we cannol extend
this debate, Anyway, I shall just
say a few words on the Civil Aviation
Department on which the debate has
not dwelt ‘very much. The very
first thing that 1 would like tc say is
that we have always been talking
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about our great love and care for the
technical staff in our country. But in
the case of the Civil Aviation Depart-
ment which has within itself some
of the most highly skilled technicians
that we have, we find that even in that
department, the service conditions of
the people are in a bad state.

First and foremost, I will take the
question of the pilots. We have some
of the finest pilols in our country, and
we have proHuced such people as Ran-
jan Datt, Mazumdar etc,, and still we
find that we have foreign pilots in
many of the aviation companies, draw-
ing a salary of Rs. 2,000 to Rs. 3.000
p.m, It is not that I have anything
against having a few foreign pilots,
but the point is that today there is
tremendous unemployment among
these pilots. We have about one
hundred commercial pilots who are
unemployed.  They have spent Rs.
14,000 to Rs. 15.000 on training and to
day many of them have to go about
on scheduled lines without pay even
for their expenses, and they are call
ed ‘tifin carrier pilots’. There ar«
many of them whom I know personal
ly. Their conditions of service alsy
I know, and I would not like to take
up the time of the House in describ-
ing them, because I have not got that
much of time.

The same thing is true of engineers
also. In the case of most of the en-
gineers, we find that they have to work
on the pay of mechanics in many com-
panies. In many companies, we find
that the entire overhauling and the
job of servicing and maintenance is
done by apprentices who are kept on
hanging for years together in the hope
of a job. One can hardly call them
anything but begar labour,

As far as the service conditions of
the Civil Aviation staff are concerned,
I would just like to show how in the
budget estimates, there is a topheavy
administration. For instance under
Demand No. 9 we find that the num-
ber of officers in 1952-53 was 62, while
in 1953-54 it is estimated to be 81,
while. the Grants have increased from
about Rs. 8-34 lakhs to about Rs., 9:26
lakhs. As against this. we find that
the strength of the stafl has decreased
from 438 to 434, though slight. On
the other hand, we find that in the
case of officers, the revised estimates
for 1952-53 exceed the original estima-
tes by about Rs. 50.400. In the case
of the staff, on the contrary. the revis-
ed estimate is less than the original
budget estimates by about one lakh of
rupces. What does this show? It
shows on the one hand that we have
81 officers presiding over 434 persoms



3211 Demands for Grants
N L]

[Shrimati Renu Chakravartty]

belonging to the staff, which means a
ratio of about one tp flve or six. On
the other hand, we find that there ig a
great overload of work on the staff.

For instance, I would like to bring
to your notice the question of leave
and holidays which. they are enjoying.
They have no Government holidays or
Sundays. In some places they have
to work about 14 hours a day per
week, and all the chowkidars in class
IV have to work, I believe, about 12
hours a day throughout the year, and
of course, like ithe other servants of
this class, they are also denied the
benefit of the general provident fund
schemes, and free medical facilities
for their families. This question of
overwork is a very serious one,

I read in the papers the other day
about the incidence of accidents. After
atmospherics, the second cause res-
ponsible for these accidents, was said
to be pilot fatigue, All this certainly
points to overwork.

There is one other point on which I
would just like to touch for a minute,
and that is the question of housing
conditions. We know that these air-
ports are very far away from the
towns, and we find that because of
the dearth of housing facilities, the
staff there. who are also not given
transport, have to pay most of their
wages on very high rates for accom-
modation as well as transport. Gene-
rally there are very few houses, and
they haie to live in dilapidated old
ramshackle barracks. For these,
they are expected to pay ten percent.
of their pay as rent, which is the one
paid for an ordinary house with full
amenities. The P, & T. Department
after a certain amount of negotiations
have been able to get five per cent
charged for this barrack accommoda-
tion. But up till now, this hag not
been granted to the Civil Aviation
Department staff,

I would like to say something about
the medical {facilities. Many of
these places are very much out of the
way, they are malaria-infested, and 1
would like to bring to the notice of
this House the case of the chowkidars
who died a little while ago by black-
water fever and yet we find that in
the budgetl estimates though there is a

rovision for the opening of hospitals

or the ireatment of yellow fever, there
is hardly any provision for medical
rl:ﬁﬂ}hics in big airports, for those who

I would also like to show something
about accommodation here. In the
budget, on the capital expenditure,
we see that out of a total of Rs. 232

28 MARCH 1953

-

Demands for Grants 3212

lakhs, hardly Rs. 27 lakhs are provid-
ed for staff residential accommoda-
tfion. That too is to be spread over
23 stations, With a conservative es-
‘timate, we could hardly get more than
a hundred quarters. When such is
the case, we find that the re es-
timates for 1952-53 at a time when
there was great dearth of housing ac-
commodation, actually show a -reduc-
tion by about Rs. 21 lakhs.

These are some of the points which
I would ljke to place before the House,
The question of the education of their
children is also a very serious one,
because we find ihat they are unable
to give any education to their children,
as they are living as much as ten to
fifteen miles away from any educe-
tional centre. I have, seen some of the
air flelds like Agartala, Kailazhar,
Mohanbari. and Bagdogra and I know
-hat the position is. I would there-
fore end by saying that we should
have a contented stafl, who should live
under certain basic minimum living
conditions,

(It is necessary that trade union
rights must be granted to them. Many
of the hon, . Members have already
spoken about giving recognition to
the CADEU union., It is well known
that there is only dme union in the
case of this department, and there is
no question of two or three different
unions.  Already the hon. Minister
has told us that he commends only one
union, and according to his budget
speech and his advice to the different
unions, this CADEU union has come
about, and it is necessary that that
union must be recognised at the ear-
liest opportunity, It is a fully recog-
nised registered trade union, and there-
fore I hope that the trade union rights
will be granted to them. Already
they have taken away the clausp allow-
ing outsiders to become members of
the union. In spite of that, victimi-
sation hns taken place in the case of
four Madras officials—about which
the hon. Minister is very well aware—
because they were carrying on trade
union activities, and those trade union
activities were looked down by the ad-
ministrative ofMcials, and so those four
Madras officials have been notified
about if,

This Civil Aviation Department iz &
very important dJdepartment. It is a
g_rowmg organisation on  which the
lives of manv people depend, and we
really want that it should be evpanded:
and if we realy want to have an efli-
clent system then it is thi§ vital factor,
the working people. the people in the
over-alls a&d the cockplits, who must

i
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have the best of everything that we
could spare for tnem.

Therefore, I beg to support the cut
motions.

(Mgr. DEPUTY-SPEAKER in the Chair)

Shri. Jagjivan Ram: There have been
17 spéeches including four maidens,
(Interruption) That is for you to say.

Bouguets have been thrown practi-
cally from every side of the House; a
few brickbats top. I join ‘the hon.
Members in paying my tribute to the
employees of the Department who In
spite of various hardships and difficul-
ties have stood the test. In the Com-
munications Ministry, we have several
departments. But nolice has been
taken in the House mainly of two de-
partments—Civil Aviation and Posts
and Telegraphs. T will first say some-
thing about the Civil Aviation Depart-
ment regarding which my friend, Mr.
Jaipal Singh—whom I do not find in
his seat al present—started his old
theme of handing over this department
to the Defence Department. He has
practically repeated the same argu-
ments which he advanced last year
and I do not propose to repeat the same
old arguments in reply thereto. I will
refer to my speech last year. If Civil
Aviation is to be treated, as he rightly
pointed out, as a second line of defence,
the very argument justifies that it
should be separate from ther Defence
Ministry and should be allowed the
fullest scope for development so that
in times of emergency it can function
as an efficlent second line of defence.
I do not want to dilate on this point.

I myself know that the employees in
the Civil Aviation Department, apart
from those who are engaged in the
commercial lines, have many difficulties
arising out of the fact that in mahy
places they have to serve at al
which are at a distance from the cities.
This very fact raises certain difficulties
as regards medical facilities for them
and education for their children. As
soon as I visited one or two airports,
this po'nt struck me and I have already
asked my advisers and officers to exa-
mine how we can provide facilities for
the transport of the children of our
officers from airports to the cities so
that they can attend thelr schools and
colleges. T have also asked them to
examine how we can provide medical
tacilities for them. These are the ob-
vious difficulties which we ourselves
are looking into. They do not need to
be pointed out to us by unions or or-
ganisations; ithese are patent facts.

Shri Namblar: Sometimes you for-
get. That is the difficulty.
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Shri Jagjivan Ram: Well, then about
the housing, we have difficulties. These’
places are out of the way; we have:
not provided enough accommodation,
Sometimes our officers and staff have-
to be transported and we have provid-
ed transport facilities by our own staff-
cars and we charge only nominal fees.
This, however, is not entirely satisfac-
tory and we will have to construct a-
large number of quarters for the offi-
cers and staff. If bon. NMembers will
examine the Budget, they will find that
we ‘are providing a very large number”
of quarters at Dum Dum and Santa
Cruz airports and we have a scheme
to provide quarters at other airports:
as well.

The other point was ralsed—about
the recognition of wunions. 1 myself
want to encourage organisations among-
the employees, I want that they shouid
organise and we should be in a position-
to talk to each other across the table
and settle the differences. if any, or
try to remove their grievances as far
as we can do. The question whether'
these unions should be recognised as
regular trade unions or as service as-
sociations is still under consideration.
It is a matter of policy. It affects em=
ployees of other departments of the
Government as well, and the Ministry
of Home Affairs is the competent Min-
istry to determine and decide all- such:
matters, as affect the employees and.
Government servants of all the Min~
istries. The matter is still belng con<
sidered by the Home Ministry and as
soon as thex have taken a decision, wa
will communicate that to our em-

ployees.

One thing I want to make clear at-
this stage. I am all for encouragine
organisation among employees of the-
Department but I will be the last per-
son to tolerate any sense of indiscipline-
among the employees simply because o'
the fact that they happen to be office-
bearers of some union or other. So
much as far as Civil Aviation is con-
cerned.

Now, I come to the Posts and Tele-
graphs Department. One or two funda-
mental questions have been raised’
about the P & T Department. A ques-
tion was posed whether the Department
is a commercial department or a public
utility service. The answer has been
given to some extent by my hon. friend.
Mr. Samanta, who has posed another
question that the P & T should have
separate finances llke the Railway Min-
istry. It is too big a question to be
answered just at the moment. But the
Postal Department has up till now been
functioning as a combination of a com-
mercial department and a public utility

ce.
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An Hon. Member: It is like our mix
-ed economy,

Shri Jagjivan Ram: Well, it requires

something and some time to der-
stand mixed things, Hnaer

And it is not very difficult to co-or-
dinate the two. We are basically a de-
partment engaged in utility service.
That fact cannot be ignored. At the
same time, we have been trying to func-
tion in such a wav that we can make
both ends meet. To that extent, it
may be regarded as a commercial de-
partment. We try not to run the de-
partment at the cost of the tax-payer.

€ try, as far as possible, tn earn nur
way out. So, it mayv be. from that
point of view. regarded as a commer-
cial department but basically it is a
g:ﬁ;aigme?td engatged itnt public utlity

’ 0 not want to sa i
more on that point. P Sy

I will come to some of the grievances
and difficulties pointed out. The ques-
tion of accommodation. whether it is
for office or for residences is a question
which is facing the Department at pre-
sent. Ever since I . have assumed
charge of this Ministry. I have been
‘noticing everywhere an appalling short-
age of asccommodation for offices as
well as residences. There is no deny-

ing the fact that some of the offices -

‘which were constructed hundreds of
years ago, when there was practically
no business in that area have develop-
ed and grown. The traffic has grown
manifold but the accommodation re-
mains the same. We have to huddle
together the staff there and. in some
places, we have not enough space to
put as many chairs as we require for
our office staff in those offices. That is
a fact. I sav. looking into the figures,
we have 5.000 rented houses under our
possession at present. And in many
of these houses the accommodation is
not satisfactory and up to our require-
ments. The same avvlies to residen-
tial accommodation also. But. we have
to cover the deficiencv of the last =o
many years and we will have to make
-earnest efforts in that direction. It
is no uge blaming the Department. We
have certain obvious difficulties. It is
not the financial difficulty alone. but
“there are others as well. Money was
-provided in previous vears' Budget and
‘# lapsed. My hon. friend from Assam
-made a grievance of it. T know the
Asszam case. I nersonally took up the
-question with the Assam Government
and asked them whether thev would
‘helo us with their own PW.D. Simi-
Tarlv. T took up the matter with other
State Governments and asked them
whether they would come to our res-
wcue.
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Shri Nambiar: But they are ready
now.

Shri Jagjivan Ram: The Assam Gov-
ernment pleaded inability to help, but
this year I have been trying, and I
may succeed in seeing that the money
ptovided for in the Budget is utilised
during the course of the year and
does not lapse. This is all I can 'say.

My hon. friend Shri H. N, Mukerjee
raised a guestion which I could not
understand. Fe said it was paradoxi-
cal that the Department was a com-
mercial undertaking and a utility ser-
vice. Perhaps, he was labouring wun-
der the misapprehension that the em-
ployees are affected adversely in the
one case or the other. That is mnot
correct. Whether the Department
functions as a commercial undertaking
or as a public utility service, the em-
plovees of the Central. Government get
the same salarv and allowances as have
heen fixed by the Pay Commission and
no discrimination is made as between
employees working in the public utility
services or in regular departments
the Government. So, whether the
P. & T. Department works as a public
utility service or as a commercial un-
dertaking, so far as the employees are
concerned. they are getting the same
ialary and allowances. and they have
the same conditions of service as other
Government emplovees have. So, I
did not quite understand what his in-
tention was. or what he had {n mind,

‘when on this question he wanted a

Parliamentary Commission to be ap-
vointed. Perhaps. he was not clear
in his mind or he had not studled this
subject in all its aspects.

Shri H N Mukerjee: You cannot
solve the paradox. That is why.

Shri Jagjivan Ram: I have patience,
pd I expect the same in others,

As regards retrenchment consequent
on the completion of the automatisation
rcheme in Calcutta I may assure my
hon. friend that there is going to be
no retrenchment in the first phase, 1
will make every effort to see that all
the telephone operators who are made
surplus consequent on the automatisa-
tion scheme are absorbed in the de-
partment,

As regards medical facilities. I have
myself been trving for extending medi-
cal facilities to class IV employees. It
fs rather strange that all other officers
nf the Government get medical facill-
ties not onlv for themselves but even
for their families and yet up till now
we have not bheen able to extend these
medical facilities to the families of class
IV employees. I have taken up that
question and 1 think that some satis-
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factory decision will be taken in the
matter

There are other minor points which
have been raised by individual Mem-
bers. I can assure them that I will
have them examined. All individual
cases regarding a telephone office here
or a post office there will be examined
and agfar as possible we will try to
«do our best in these matters.

Regarding Hindi. we are ourselves
anxious to encourage Hindi as quickly
as we can and if the lovers of Hindi
and others will look into the summary
report circulated by the Ministry,
they will find that the progress during
the last nine months has not veen very
unsatisfactory. Although only some 90
or 100 post offices are there where
Hindi telegrams are bhooked and are
accepted, the progress has been to scmne
extent' satisfactory We have certain
schemes to popularise Hindi more and
more and I think next year I will be
in a pos‘tion to render a still better
account of myself

Shri M. S, Gurupadaswamy: What
is the result of the nine months' pro-
gress?

SOri Jagjivan Ram:; 1 am afraid I
cannot answer individual: gquestions. I
am running with time.

In regard to extra-departmental post
offices, I have only to say that only
those persons who want to hold up the
progress of development of post offices
in rural areas will oppose the establish-
ment of extra-departmental offices. It
will be only those persons who will
raise these objections who have mno
idea how extra-departmental post
offices function in other countries. It
{s no use making a complaint that the
employees in extra-departmenia' offices
are not being paid the same salary and
allowances as the departmental peo-
ple. If they are paid the same salary
and allowances, there is no use in hav-
ing extra-departmental post offices.
The very name ‘extra-departmental’
sconnotes that here we have some peo-
. ple managing these post offices, who
are not regular ‘employées of the De-
partment and who are not paid the
same salaries and allowances as the
regular employees get. They are
mostly retired people; they are not
invariably passed matriculates. Some
of them are engaged in other work:
some have other means of livelihood.
Nowhere in the world is rent paid for
the extra-departmental post offices. So.
if we have to encourage and increase
the number of post offices in rural
areas. we have to proceed on these
lines.

‘11 PSD
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My hon. friend Mr. Venkataraman—
whu 1s perhaps in his seat—raised the
yuestion, and its implication was,
perhaps I myself belonging to the pro-
v:nce of Bihar was partial to Bihar. If
that was his feeling that was very un~
charitable. I wouid not have liked to
mentivn this, but [ am forced to. The
total nnter ol pust  offices opened
trom 14th August 1947 to 30th June
1952 in Bihar was 2,850, while in Mad-
ras it was 6,004. Now it is for my hon.
friend Mr. Venkataraman to decide
whether he should come to Bihar or I
should go {o Madras.

We are opening post offices in every
village having a population of 2,000 or
more. The Madras people who were
alert during those years were able to
cover most of their villages which fell
in th's category. Bihar perhaps lagged
behind. 1 did not know these figures
till it was pointed out by Mr. Venka-
taraman. Perhaps Bihar lagged be-
hind and they are trying to cover up
tiiese villages during these two or three
months. Naturally this year Blhar is
having more. But as 1 have quoted
the figures Mr. Venkataraman should
rest assured thay every village in Mad-
ras having a population of 2.000 or
more will have a post office by the 31st
of March of this year.

Shrl' M. S. Gurupadaswamy: What
about other States?
Shri Jagjivan Ram: Other States

also,

“But I should admit that this crite-
rion of a population of 2,000 in a vil-
lage has not given us very satisfactory
results. In some areas in the same
State there has been concentration of
post offices, whereas in other areas for
large distances we have no post offices.
So. we have now 1ssued a circular
which the hon. Members will find In
great delail in tomorrow's .papers. I
have no time to go into detalls of that.
But we have decided that this popula-
tion is to be related with distances,
that no post office should be within
three miles of another post office, that
they should be so located that no per-
son will have to walk more than two
miles to reach a post office. That is
the new scheme which we are going
to pursue. There are certain hill
tracts. where even if we applied this
principle, we cannot have post offices.
So. for frontier tracts and hill tracts
in Assam. hill tracts in Tripura, Chhota
Nagpur. Santal Parganas. Himachal
Pradesh, Kashmir. hill areas in Bom-
bay Kufch tribal areas and hill trects _
in Madhya Pradesh and Madhyva Bha-
rat, We will deviate from this prin-
ciple in order to have past offices My
idea is to cover during the next three
years every arca in :uch a way that no-
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{Shri Jagiivan Ram]
body will have to walk more than two
miles to reach a post office. As regards
telephones and telegraphs my idea is to
caver every district headquarter, teh-
sil and sub-divisional headquarter and
police headquarters with a telegraph
office — police  headquarters means
thana headquarters. nd we want to
be liberal in the matter of public call
offices and telephone exchanges. My
friends may not relish the idea, but
I am going to pursue the system of
extra-departmental staff in respect of
5*2 and telephone exchanges
also. at is the way by which we
can make telegraph and telephone faci-
litles available to our rural areas,

I have no time. I thank hon. Mem-
bers not only for their praises but also
for extending their co-operation to the
Department.

Mr. Deputy-Speaker: Now I will put
all the cut motions together.

The cut motions were negatived.

- Mr. Deputy-Speaker: Thai question

“That the respective sums not
exceeding the amounts shown jn
the third column of the Order Paper
in respect of Demands Nos. 5, 6, 7, 8.
9, 10, 111, 112 and 113 be granted
to the President to complete the
sums necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954
“in respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
gtp.tje are reproduced below:—Ed. of

Demanp No. 5—MinNisTRY oF Commu-
NICATIONS

“That a sum not exceeding
Rs. 11,16.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1054, in res-
pect of ‘Ministry of Communica-
tions'.” -

Drmanp No. 6—INDIAN PosTs AND TELE-
GRAPHS DEPARTMENT (INCLUDING WORK-
™G ExXPENSES)

“That a sum not exceeding
Rs. 40,33.54,000 be granted to
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the President to complete the
sum necessary  to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in
respect of ‘Indian Posts and Tele-

aphs Department (Including
Working Expenses\'.”

DeEMAND No. T—METEOROLOGY

“That a sum nnt exceeding
Rs. 99.89.000 be granted’ to the
President to complete the sum
necessary to defray the charges
which will come in rourse of pay-
mebt during the vear ending the
31st day of March, 1854, in respect
of ‘Meteorology’.” : =

DemMaAND NoO. 8--0OVERSEAS COMMUNICA=-
TIONS SERVICE

“That a sum noet exceeding
Rs. A2.40.000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1954, in 1>spect
of ‘Overseas Communications Ser-
v].ce'.ll

DeMAND No. Y9—AVIATION

“That a sum not exceeding
Rs. 2,70,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
381st day of March, 1954, in respect
of ‘Aviation'.”

Demanp No. 10—MiscELLaNious De-
PARTMENTS AND EXPENDITURE UNDER THF
MINISTRY OF COMMUNICATIONS

“That a sum not exceeding
. Rs. 7,56.000 be granted to
the President to complete the

sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous artments
and Expenditure under the Minis-
try of Communications'.”

DEmMaNDp No. 111—CAPITAL OUTLAY ON
INDIAN PosTs AND TELEGRAPHS - (NoT
MET FROM REVENUE)

“That a sum not exceeding
Rs. 10.67.81.000 be granted to
the President to complete the sum
necessarvy to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1854, in res-
pect of ‘Capital Outlay on Indian
Posts and ‘Telegraphs (Not met
from Revenue)’.”

DeEMAND No. 112—CAPITAL OUTLAY ON
CrviL AVIATION

“That a sum not exceeding
Rs. 2,12,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1954, in res-

ct of ‘Capital Outlay on Civil

viation'.”

Demaxnp No. 113—OtHER CarPiTAL OuUT-
LAY OF THE MINISTRY or COMMUNICA-
TIONS.

“That a sum not exceeding
Rs. 1.05,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Other Capital OQutlay of
the Ministry of Communications’.”

MESSAGES FROM THE COUNCIL OF
STATES

Secretary: Sir. I hove to report the
following two messages received from
the Secretary of the Council of States:

(i) "In accordance with the provi?
sions of sub-rule (8) of rule 162 of the
Rules of Procedure and -Conduct of
Business in the Council of States, I am
directed to return herewith the follow-
ing Bllls which were passed by the

Paper
(Miscellaneous m

House of the People at its sitting held

« on the 26th March, 1953, hnd transmit-

ted to the Conuacil of States for its re-.
commendations and to state that the
Council has no recommendations to
make to the House of the People in re-
gard to the said Bills:

(1) The Patiala and East Punjab

State Union Appropriation
Bill, 1853.

(2) The Patiala and East Punjab
States Union priation

Appro
(v on Account) Bill, 1853
(&) J;—A]m1'ln;|11'.~1'.1ation (No. 2) Bil,
d .

(ii) “In accordance with the rovi-
sions of rule 97 of the Rules of lgroce-
dure and Conduct of Business in the
Council of States, I am directed to en-
close a copy of the Hyderabad Coinage
and Paper Currency (Miscellaneous
Provisions) Bill, 1953, which has been:
passed by the Council of States at its:
sitting held on the 28th March, 1853".

HYDERABAD COINAGE AND PAPER
CURRENCY (MISCELLANEOUS PRO-
VISIONS) BILL

Secretary: Sir, I beg to lay on the
Table of the House l?yderablcl
Coinage and Paper Curren (Miscel-
laneous Provigions) Bill, 1953, as pass-
ed by the Council of Stltﬂ.

The House then adjourned till Two
gft&c;'mock Monday, the 30th
a



